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LOK SABHA

Friday, May 1, 1864/Vaisakha 11, 1886
(Saka)

The Lok Sabha met at Eleven of

the Clock.

[Mgr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Foam Plastic Units
*1273. Shri Yashpal Singh: Will

the Minister of Industry be pleased
to state:

(a) the number of foam plastic
units set up or proposed to be set up
in the public or private sector durmng
the Third Plan period;

(b) whether it will suffice the need
of the country; and

(c) the total amount for which im-

port liccnces were issued during
1963-64?

The Minister of Industry (Shri
Kanungo): (a) to (c). Two Units

including one Unit in the small scale
sector, are in production and one more
Unit is under installation. No sepa-
rate target has been fixed for plastic
foam. Import licences for about
Rs. 5,51,000 in all have been issucd.

ot gware fag: 19 A7 AT oA
i afi a3 0 P oemawE 2
fF 57 & wm oT@ fammdz A 37
Shri Eanungo: It is now mostly
used for bedding, cushioning purpos-
es and ultimately it has got (o be
used for packing also. The demand
is growing satisfactorily.
sft mae feg: ¥ ogoRI I
mut # feer  faE 7
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w7 ogY ¢ frd) @ fadfasw
& {7
Shri Kanungo: Not necessgrily. But

in any case this particular manufac-
ture is at the lowest priority.

Shri S. M. Banerjee: May I know
the names of companies which have
been granted this import licence?

Shri Kanungo: Eufoam (Private)

Limited,

st ay can w@ a1d A= §
g7 awbfl T EE gw o aga
wn o feg T 7 W gy oo g !
ofz ¢, A1 ag faAA w4y W
2.

Shri Kanungo: 1 have not got the
figures of import but the manutfae-
ture in the country is not yet ade-
quate,

Shri Sham Lal Saraf: In view of
the unswer given by the hon. Minis-
ter that these foam plastics will ulti-
matcly be used for packing, and
knowing as we do that the price of
timber has gone up very much, may
1 know to what extent these foam
plastics are used for packing?

This will certainly
It will come for

Shri Kanungo:
not replace timber.
a little cushioning.

Shri P, N. Kayal: Where is the re-
gistered office of this company to
whom this import licence has been
granted?

Shri Kanungo: I have not got that
information.

Shri P. Venkatasabbalah: The hon.
Minister says that production is not
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able to meet the demand, In that
case may 1 know whether any new
companies have come forward for
getting licences of it and if so what
is the reaction of the Government?

Shri Kanungo: It is on the lowest
priority and we do not encourage it.

st an fagrdr Ryl W fagel
wfeda &7 O ATET & WAT &
IAF q9TT gH AT WA &0 GIE
I fA:¥ fro3maT TR A7 EF

Shri Kanungo: It can be made
from natural rubber as well as arti-
ficial rubber as well as various other
raw materials. The question of pro-
tection does not arise,

Heavy Electricals Ltd., Bhopal
+

(Shri Subodh Hansda:
Shri S. C. Samanta:
Dr. P. N. Khan:
Shri S. M. Banerjee:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:’

*1274.

(a) whether the initial difficulties
for shortfal] in production in the
Heavy Electricals Lid.,, Bhopal have
been removed;

(b) whether advance provision of
raw materials has been made and if
so, for how many years; and

(¢) whether orders for the requisite
quantities of heavy castings and forg-
ings have been placed and if 50, on
which countries?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) These
are being removed gradually.

(b) Stocks have been built up
varying from 3 to 12 months; this is,
however, a continuous process de-
pending upon diversification and ex-
pansion of production,

(¢) Heavy Forgings and Castings,
required for the manufacture of
hydraulie turbines, have been order-
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ed for from UXK.; tenders will be
invited for supply of forgings and
castings for the manufacture of steam

turbines, from the wvarious supplier
countries.
Shri Subodh Hansda: The hon.

Minister said that the shortcomings
will be gradually removed. May 1
know when these will be removed
and whether the Ranchi Heavy Engi-
neering Corporation will be able to
supply all the forgings and castings?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): I do not think Ranchi will
be able to supply forgings and cast-
ings entirely. Our idea is to have a
scparate casting and forging unit to
supply to Heavy Electricals.

Shri Subodh Hansda: What is the
foreign exchange requirement for the
forgings and castings which have
been ordered from UK 2

Shri C. Subramaniam: We are try-
ing to work out the requirements of
foreign exchange from the United
Kingdom, and the Finance Ministry
has agreed to take a long-term view
for three years and make advance
provision for this.

Shri S. C. Samanta: May 1 <now
whether any attempts have been
made to manufacture heavy ~astings
and forgings which are being import-
ed in so much quantity at present?

Shri C. Subramaniam: At present
the capacity is limited and to the ex-
tent extra capacity is available we
wil]l be able to get some of these
castings and forgings in the existing
unit but as I stated already, a sepa-
rate unit is absolutely necessary.

Shri S. M. Banerjee: I would like
to know whether the attention of the
hon, Minister has been drawn to a
news item in the Stutesman and the
Times of India of today that produc-
tion has not started in full swing and
some labour trouble is apprehended
and, ifego what is the reaction of
the ment to that and what
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steps are taken to gee that normaley
returns here?

Shri C. Subramaniam: As the
House is aware, there was a strike
and then a shut-out, After that the
factory has reopened and all the sec-
tions are functioning now. No doubt
it will take time to reach normalcy.
But my own information is that
there is no fresh trouble there, un-
less the hon. Member has some ad-
vance information about it....(Inter-
ruptions).

Mr. Speaker: There was a news
item in the papers. 1 have received
notice also, and so that information
is with every hon, Member,

Shri B. K. Das; May I know whe-
ther an estimate has been made of
the loss to production during this
period of closure?

Shri C. Subramaniam: Yes, Sir. I
answered that question—nearly one
crore of rupees,

Shrimati Savitri Nigam: May I
know as to how many trainees in
HEL and other concerns have taken
training in foreign countries for
designing, etc. of these heavy cast-
ings and forgings, and since how
long they are sitting idle?

Shri C, Subramaniam: I am sorry;
1 do not have information with regard
to that. But with regard to the last
part of the gquestion, I do not think
that anybody is sitting idle during
the period of training.

Shri Ramachandra Ulaka: What is
the value of the raw material and
components that we import at present
from abroad and by what time will
we be self-sufficient?

Shri C. Subramaniam: With refer-
ence to the castings and forgings, as
I have already stated, we are contem-
plating to set up a unit and when that
unit goes into production, we will be
able to meet the entire requirement.

Mr. Speaker: What is the velue of
raw materials that we import“from
abroad for this purpose?
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Shri C. Subramanjam: I am sorry
1 have not got that information.

Shri P. Venkatasubbaiah: Has the
hon. Minister's attention been drawn
to a news that has appeared today
that wall posters had been fixed on
the wall stating that Shiva thandavam
will be done, meaning that the entire
production will be destroyed, if
arrested leaders are not released, and
what is the precaution that Govern-
ment is going to take in order to
ensure safety to this plant?

Shri C. Subramaniam: As far as
Shivg thandavam is concerned, that
was brought to my notice and I do
not think we should get frightened
simply because some poster appears
somewhere,

S5.T.C’s.

+
Dr. L, M. Singhvi:
Shri U. M, Trivedi:
1275, { Shri Prakash Vir Shastri:
| Shri 8. N, Chaturvedi:
|_Shri P. C. Borooah:

Will the Minister of Imternatiomal
Trade be pleased to state:

Profit

(a) the maximum amount of profit
percentage the State Trading Corpo-
ration is allowed 10 earn on any
particular commodity;

(b) whether there have been cases
where S.T.C, has earned as much as
140 per cent profit; and

{c) the steps Government propose
to take in the matter?

The Minister of International Trade
(Shri Mamubhai Shah): (a) to (c).
Generally, the distribution margin on
items handled by the State Trading
Corporation and the Minerals and
Metals Trading Corporation varies
between 4% to 10% (limited to only
05% to 3% in case of exports) to
cover distribution expenses and other
incidental charges including profit,
depending on different commodities.
In some export commodities, the cor-
porations have even to bear losses
rather than charge any profits.
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However, in case of scarce commo-
dities and commodities in short sup-
ply, the main objective is to canalise
imports and distribution in order to
mop up the difference between the
ruling price in the market and the
landed cost which would otherwise
be cornered and exploited by a few
importers without any benefit what-
soever to the consumers. Even in such
cases the prices fixed by the Sizte
Trading Corporation or the Minerals
and Metals Trading Corporation are
somewhat lower than the market
prices of such scarce imported com-
modities.

With a view to illustrate the above
policy, a statement dealing with a
few commodities is laid on the Table
of the House. [Placed in Library. See
No. LT-2831‘.!84].

Mr. Speaker: This also is contained
in the statement that has been laid
on the Table?

Shri Manubhai Shah: Specific illus-

trations have been given.

Mr. Speaker: What the hon. Minis-
ter has read—is that also in that
statement?

Shri Manubhai Shah: It is already
laid on the Table.

Dr. L. M. Singhvi: Is a periodic
review held of the profits charged by
the State Trading Corporation on
both items of export and import,
particularly of the latter? If so, on
what basis is it held? 1Is it only on
the basis of these principles or on
the basis of previous practices in this
respect?

Shri Mamubhai Shah: The basis is
as I have stated, and as is laid down.
This is a broad policy statement which
has been repeated on the floor of thLe
House several times by me. The over-
all profits are also indicated in the
balance sheet. We always see to it
that where essential commeodities are
concerned, the profits are kept abso-
lutely to the minimum as indicated
in the statement; where items con-
cerning a few scarce commodities are
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involved, the difference is mopped

up.

Dr. L. M. Singhvi: Certain items
such as cloves, camphor and betelnuts
are chargeable to a very high rate of
profit by the STC. It is mentioned in
addition that there are certain cana-
lised imported scarce commodities on
which also the Corporation charges
very high rates of profit. What are
these canalised items?

Shri Manubhai Shah: I would
request the hon. Member o go
through the statement....

Dr. L. M. Singhvi: I
through it very carefully.

have gone

Shri Manubhai Shah: He will find
that on fertilisers it is 4 per cent,
copper 2 per cent, zinc 2 per cent.
This will indicate that his assump-
tions are not based on facts.

st ®aftaw q@: wEAE g4
ey & Aaqma fr fea el ®
miTHr F oo o 2 oA fahe
THH GF 2T I A & fag
A FINT  HIA E AT AATHT  AZAT

ST E T TAFT TZ KA A4LAA0
fr arFe T " odr STET ZIW 8
TR & a0 7 afz Eh, AT g
T & AT s qu1 Imy 7 )
27

st aa§ mg ;o wg fowme
mAfIr  wEer A7 " IF A F
Fed g A1 agr g wmdr erdfrE,

E
FATA NEF TBAAT & ACH TEF &

ot w5 W e I F AH
# fagzfam &)

st wu€ g - oy difew
A F QLT AAH | I H Yoooo
= dzr it & W TARD  gEIARIL
qey TTEr W wo fadrw qr 93
g1 qiw gFT TA ARET FaY

EEY

T
ardr 8, ewwr @z e TIIIAA
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993 Wq ofF 0 faaTaTR 9 fofror
sl A CRU I C R C
A AT ATRA  FAUST FT Y IGH
AT 45 FWa TH G )

Shri Ranga: Are we to understand
that the State Trading Corporation is
allowed to have virtually the same
price policy as that followed by
ordinary merchants and, therefore, if
there is any overcharging of price
bordering on profiteering, it is found
justifiabie? Is betelnut not consi-
dered to be an essential comodity
used by the ordinary masses and
therefore even 140 or 100 per cent
profit on it is considered to be justi-
fiable?

Shri Manubhai Shah: All these state-
ments made by the hon. Member are
far from accurate. Firstly, it is in-
correct to say that any profiteering is
resorted to by the STC. ] gave an
example that consumers are being
charged . . .

Shri Ranga: You won't say you are
profiteering.

Shri Manubhai Shah: . . Rs. 195
per 20 kgs. are charged by the traders
who are distributing indigenous
betelnut when production is about
40,000 tons. The STC releases them
at Rs. 112 per 20 kg. from imported
stock. Therefore, it will be seen that
the consumers are, if anything, bene-
fled by canalisation, I do not think
it is the wish of the hon. House that
the middlemen should profit and the
consumers should not get any benefit.

Shri Ranga: On a point of clarifica-
tion. Would not cheaper imports re-
duce the local price also? Why is he
preventing {t?

Mr, Speaker: He says that would
be taken by the distributors.

8hri Ranga: How can it be? Why
ig it that cheaper imports are preven-
ted by protective duties? Cheaper
imports will force local prices down.
On the other hand, what is happe-
ning is that he is charging so much
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more for these imports so much so
that local prices never come down.

Dr. L. M. Singhvi: These figures do
not carry conviction.

Shri Ranga: They are going about
in an arbitrary way—a law uato
themselves.

Shri P. N. Kayal: On a point of

order. Is it proper for the Minister
to go on chewing while answering
questions?

Shri Mahubhai Shah: No.

Mr. Speaker: People were talking
of betelnuts, He was demonstrating
also.

Shri Bade: Fertilisers are supposed
to be imported by the STC and dis-
tributed on the principle of no loss,
no profit, but the Public Accounts
Committee have passed striclures that
they are taking a profit of 50 or 80
per cent. What has the Minister to
say regarding fertilisers?

Shri Manubhai Shah: 1 may take
this opportunity of explaiiing what
Shri Ranga mentioned. It 18 entirely
inaccurate to believe that the STC,
through its small imports, can cont-
rol the price, Betelnut cannot be
rationed and given given to all the
45 crores of people in India at the
rate of one ounce. It is not subject
to price control, and when the STC
did not canalise it, the importers
charged the same price for the im-
ported stuff. Therefore, the House
will appreciate that all the profits

were cornored by the middle men.
Canalisation  has helped wus to
purchase goods in the international

market of better quality al a lower
price, and give the benefit of this
to the community; it takes away the

intermediary's profit and it is also
sold at lower profits.
Shri Ramga: Abolish all import

duties.

Shri Bade: My question has not
been answered.

Shri Manubhal Shah: Shri Bade's
gquestion is already covered by this.
(Interruptions).
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Mr. Speaker: Let Mr. Ranga's
question be first finished. That has
not yet been finished, Can I go to
the next or not?

Shri Banga: Into whose eyes do
they want to throw dust?

Mr. Speaker: May I now go to the
next Member?

Shri Ranga: Yes, Sir.

Shri Bade: I wanted to know whe-
ther they are making any profits on
fertilisers or not.

Shri Manubhai Shah: The over-all
distribution charge on fertiiisers by
the STC is half a per cent, which in-
cludes handling, warehousing and
godowning. Can anybody do the busi-
ness in less than half a per cent?

Dr. Sarojinl Mahishi: May ] know
the maximum percentage of profit
that the STC has charged for any
scarcity commodity during 1963-64?

Shri Manubhal Shah: That is given
in the statement. The maximum is
on betel nuts, that is to mop up pro-
fits, and it is about 33 per cent of the
landed cost,

Mr. Speaker: He need not repeat.

Shri Firodia: Does the Minister feel
that this method can be followed by
consumer co-operative branches when
they import goods?

Shri Manubhai Shah: They have
not been doing that. We have given
them licences, and to the extent they
are coming forward, we are trying
to help them.

5t Wo ®o RER: wAAw Tt
W ¥ qwenar f fex 7@ w0
993 ®WC W e fRAWE I
ifer ORI 9w axar AR
TR 33 W &z a7 Ao &0 A
TFT AT IHFI THAAC Y
e * femre ¥Ew wT wTAem
e ¥ | AfFARr It wTEIE
33 9T # W v Ism & W
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T AEATE T gEF W AT F
faq A Fadr Tigaes mizfFa
FWT FH FIA F (AT HFFFIT agr
FLE B

5 q-.l;nf mE: TEA !f'ii}'ﬁ
T OFE HGH AEL E
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mT AA F

st wwrd My =¥ ATT T
AR 3= w9 &1 fEEDEEE =S
qgar 1 ¥ qRY F HF¥EA  HAT
F9 g1 &« gaw wWAr g 9E
AT & 9T AT I90 & O OWar
§1 ¥ AZ AAET AFIE MIHT &I
g faar 91T AT ATRIT 4Rl A T |

33 9¢ §Z Al

S g9 W ®BATA ¢ A ST
mgmg fF =z Ffeq FwgIwT &t
qifedt #THIOA @T A FEAT AT
qTHIT A FET 2 Y

ot AT Mg AR A AT
g1

Shri Kapur Singh: Can the Minis-
ter indicate the items in respect of

which the STC has suffered sizable
losses during the last year?
Shri Manubhai Shah: Lemon grass,

groundnut oil—that also is given in

the statement—tobacco, potassium
dichromate.
Lemon Grass 0il
+
. J Shri Warior:
127, \ Shri Daji: :

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that 800 tons
of Lemon Grass Oil has accumulated
in the State Trading Corporation
godowns in Kerala; and

(b) if so, the steps taken to promote
export of Lemon Grass Qil?



137,

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
About 960 tonnes of lemon grass oil
aere purchased by th State Trading
Corporation as a price support mea-
sure. More than 90 p.c. of this quan-
lity has already been sold {o foreign
buyers. The remaining small quantity
is also expected to be sold shortly.

Shri Warior: Is the STC buying
only through the middle men or is it
buying from the producers direct?

Shri Manubhal Shah:
the producers.

Direet from

Shri Warior: Is it a fact that the
STC has only very few purchasing
depots in the area, and those depots
are far away from the region of pro-
duction by the small producer?

Shri Manubhai Shah: You can very
well judge from the fact that out of
1,100 tons, STC has purchased 980
tons,

Yarn Purchase by Powerloom Owners

+

[ Shri Jedhe:
“1218.{ Shri Lonikar:

[ Shri M. L. Jadhav:

Will the Minister of Industry be
pleased to state:

(fa) whether it is a fact that prior
permission of the Textile Commis-
sioner has to be obtained by the
powerloom owners for the purchase of
yarn on sized beams or weft pirns;

(b) whether this formality causes
great hardships to the powerloom
nwners; and

(c) the efforts made by Government
to remove such hardship?

The Minister of Industry (Shri
Kanungo): (a) No, Sir.
(b) and (c). Do not arise. I may

add that there is restriction on sale.

Shri Jedhe: May I know whether
there have been any complaints re-
garding difficulties experienced by
powerlooms?
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Shri Kanungo: No, Sir. We have
received no complaints, nor has the
Textile Commissioner.

Gypsum

#1279, Dr. L. M. Singhvi: Will the
Minister of Industry be pleased to
state:

(a) the various industrial uses of
gypsum in India;

(b) whether Government are con-
sidering the location of any industries
in the areas where gypsum is found,
and

(c) whether Government have ex-
perienced any difficulties in respect of
the supply of gypsum for certain in-
dustries which are located at consider-
able distances from the areas where
gypsum is found?

The Minister of - Industry (Shri
Kanungoe): (a) to (¢). A statement
is laid on the Table of the House.

STATEMENT

(a) Gypsum is mainly used in the
manufacture of Fertiliser and Cement.
In Ceramic Industry, the use of gyp-
sum is limited to the manufacture of
plaster of Paris from which moulds’
are made.

(by No Sir; not at present.

(c) The Sindri Unit of the Fertiliser
Corporation of India, which is situated
at a very considerable distance
from the sources of gypsum, is ex-
periencing some difficulty with respect
to the supply of gypsum from Rajas-
than, both in respect of its quality and
adequacy of supplies.

Dr. L. M. Singhvi: In view of the
fact that the Government have ad-
mitted in the statement laid on the
Table of the House that difficulty is
being experienced with regard to the
supply of gypsum from Rajasthan both
in terms of gquality and adequacy, of
supplies, may I know what is the
reason why Government have not
considered or do not propose to con-
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sider the location of a fertiliser fac-
tory in places where gypsum is found?

Shri Kanungo: 7The gypsum avail-
able now is not of the required purity.
Therefore, the existing Sindri units is
not being fed properly.

Dr. L. M. Singhvi: My question was,
what is the reason for not locating a
factory at places where gypsum is
found. i

Mr. Speaker: He has said that it is
because it is not of that purity.

Shri Kanungo:
proper quality.

That is not of the

Dr. L. M. Singhvi: As a matter of
fact, if I may be permitted to amplify,
the statement says that they are ex-
periencing some  difficulty both in
terms of quality and adequacy, The
reason now sought to be given is that
it is because of the quality. I want to
know whether there is any other sub-
stantial bulk of gypsum which is used
in this factory from anywhere clse
except Rajasthan?

Shri Kanungo: They used to get
good quality, but now somehow or
other, it has deteriorated. Therefore,
the Fertiliser Corporation has been
asked to go in for gypsym in about
six areas in Rajasthan where they are
prospecting for better quality of gyp-
sum.

Mr. Speaker: He says that this is
the only area where gypsum is to be
found, and gypsum is not available
anywhere else in the country. If this
is to be utilised in the fertiliser or
other factory, why should not that
factory be there where gypsum is
found, whatever its quality?

Shri Kanungo: Gypsum is available
all over the country in plenty of quan-
tities, but the quality is not good
enough.

Dr. L. M. Singhvi: He is circum-
venting the question. He says gypsum
is available all over the country. At
the same time, he admits that gypsum
used at Sindri is from Rajasthan. Why
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should he try to mislead the House by
giving such replies?

Mr, Speaker: Gypsum used in Sindri
may be {rom Hajasthan, and yet there
may be other places where gypsum
may be found. Therefore, the two
answers are not irreconcilable. He
should not get impatient,

Dr. L. M. Singhvi: The bulk of the
supplies of gypsam to Sindri are from
Rajasthan, Why was it noi at that
ume or later on considered to locate a
factory in a place where gypsum is
found?

Mr. Speaker: 'That we cannot take
up now, saying Sindri should have
been constructed in Rajasthan.

Shri Sham Lal Saraf: Is Govren-
mient aware that in Jammu and Kash-
mir there are large deposits of quality
gypsum—some in Jammu and some in
Kashmir., May I know what steps are
being taken to cart it down to the
different fertiliser or other factories in
the country or to set up a fertiliser or
other factory there?

Shri Kanungo: Possibly gypsum is
available there and it has been noted.
But the quality has not been checked.
In any case, for supplying Sindri or
any other plant, haulage from Kashmir
is not economic,

Shri Harish Chandra Mathur: The
Minister just now stated that gypsum
is available all over the country.
Sindri is at a very very long distance
from Rajasthan. If gypsum is avail-
able all over the country how is it
that we are not taking gypsum from
some nearcr place instead of taking it
all the way from Rajasthan and pay-
ing so much?

Shri Kanungo: Gypsum occurs in
India in Rajasthan, Madras, Jammu
and Kashmir, Gujarat and Andhra
Pradesh. When Sindri plant was
constructed, it was based upon Rajas-
than gypsum because it was the
nearest place at that time. Even
now, I think the Madras occurrence is
perhaps not nearer.
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Shri Kanungo: I have not got the
rates of freight charges with me.

Shri Ranga: In view of the fact
that the Minister of Food and Agri-
culture had promised to start at least
one fertiliser factory in each State,
was any effort made by the Govern-
ment as a whole, by this Ministry or
by the Ministry of Food and Agri-
culture, either to encourage private
enterprise or by themselves to start
a fertiliser factory there; if so, may
I know whether any applications
were received from private enterprise
and licences given?

Shri Kanungo: It has been answered
in this House that most of the
licences issued did not fructify.

Shri Ranga: What about the Gov-
ernment? Sir, if he has not got the
information with him let him say
that he has not got the information.
Why should he take one suitable
part of the question and straightaway
think that he has given full answer
to the question. I want to know
whether the Government has made
any effort to start a fertiliser factory?

Shri Kanungo: That question may
be addressed to the Ministry of Heavy
Industry which is dealing with the
subject.

it sifwTe wre @A ¢ o o
qdr wiww AEE fr OSEE @
foom 3§ @0@ Fafedt v 2 A
# I8 FJAAT Aear g fw mard
qragT &1 e GEed ¥ wer o1
gra facsw @mr ag Sy #
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Shri Kanungo: Gypsum used in
cement work may be of a lower
quality, but for fertiliser and chemi-
cal factories the gypsum used should
be of a high quality.

Dr, L. M. Singhvi: Would the Minis-
ter be pleased to tell the House as to
what proportion of total deposits of
gypsum in the country is found in
Rajasthan and what remsinder is
found in the rest of the country?
Would the Minister also tell us whe-
ther it is proposed, in view of the
alleged bad quality of gypsum in the
country, to set up a plant based on
anything else but gypsum?

Shri Kanungo: There are discus-
sions about beneficiation of low
quality gypsum.

Mr, Speaker: He also wants to

know what proportion of the whole
production of gypsum in the country
is found in Rajasthan?

Shri Kanungo: At the moment, the
largest exploitation is in Rajasthan.

Dr. L. M. Singhvi: What a long
cross-examination we have to do 1o
elicit the proper answer!

ot faws g1t wgdwr - foroas
THANA, TIHEAT T FOHT Foqrar
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Shri Kanungo: That question may
be asked of the appropriate Ministry.

Abolition of Teacher? Constituencies

<+

[ Shri Ramachandra Ulaka:

*1280. < Shri Dhuleshwar Meena:
LShrl Sidheshwar Prasad:

Will the Minister of Law be pleased
to refer to the reply given to Star-
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red Question No. 110 on the
February, 1964 and state:

14th

(a) whether the proposal in regard
to the implementation of the recom-
mendations made by the Election
Commission to abolish teachers’ cons-
tituencies has since been considered
by Government; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) The matter is under consideration
of the Government.

(b) Does not arise.

Shri Ramachamdra Ulaka: [f the
abolition of teachers' constituencies is
due to the overlapping of the gradu-
ates’ constituencies, because the gra-
duates can also contest in the teachers’
constituencies, may 1 know the
reasons why the teachers’ constitu-
encies are going to be abolished and
not the graduates' constituencies?

Shri Bibudhendra Misra: As [ said
earlier on another occasion, it is not
oniy the Election Commission but
seven out of eight States having
legislative councils have  suggested
that this constituency should be
abolished. The reasons given by
them are many; not only the one men-
tioned by the hon. Member. It is not
only because it overlaps, because as
graduates they have a representation,

but, also, because no separate func-
tional representation has been pro-
vided for any separate group like

lawyers, doctors, engineers and even
men of commerce, Then, also, it intro-
duces an element of  politics—that
was the main objection taken by the
State Government—among the
teachers to the detriment of the
standard of teaching in the educa-
tional institutions. Also, they said,
it discriminates, under article 191,
because whereas the Government
teachers are precluded from contest-
ing for these seats it is only the
teachers of private educational insti-
tutions who can contest for these
seats, So, in view of all this, not
anly the Election Commission but
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seven out of the eight States having
legislative councils have suggested
that it might be abolished.

Shri Ramachandra Ulaka: As Mysore
State desires the continuance of
teachers’ constituencies, will not it
be unjustified to abolish the teachers'
constituencies in those States which
might have conveyed their acceptance
of this proposal?

Shri Bibudhendra Misra: There
must be a uniform policy. As I said,
seven out of eight States have object-
ed to it.

Shri D, C. Sharma: Is it not a fact
that ali the representative organisa-
tions of teachers including the All-
India Federation of Educational Asso-
ciations have protested against this
move of the Government; if so, what
action is being taken on this move
which is very unpopular with the
teachers?

Shri Bibudhendra Misra: I do not
know; I cannot say if all the teachers’
organisations are opposed to it, but
I know that many of the teachers’
organisations and the Secondary
School Teachers’ Federation have
approached the Education Ministry
as also the Prime Minister that thesc
may not be abolished.

Shri Dhuleshwar Meena: Will not
the teachers be deprived of the bene-
fit of represcntation in legislative
councils if the teachers' constituencies
are amalgamated with the graduates'
constituency?

Shri Bibudhendra Misra: They can
be represented as graduates because
graduates also have got representa-
tion. As I said, there is no functional

representation granted to any other
class.
Shri P. R. Chakravertii May I

know whether, while taking a deci-
sion on this vital question, Govern-
ment has taken into account the fact
that the idea of giving representa-
tion to teachers in the legislature
brings in an element of politics? Is
that why the decision is proposed to
be taken to keep them out of it?
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Shri Bibudhendra Misra: That is
one of the recommendations. As 1
have said, no decision has been taken.
It is under consideration. But that is
also what has been pointed out by
the Vice-Chancellor of UP, namely,
that they should be debarred.

oY wey at¥g ;Y wAY oft &
Famar fs fom A 71 wiafafes freer
st fegromar &, 39 a<g 1 Afaf=faa
YT foFelY ot &Y A8Y faur smar 2, T
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I #1 & w79 F fAn T
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Shri Bibudhendra Misra: I do not
follow the question, but I do not
think it is relevant to this.

Mr. Speaker: He says that they are
poorly paid and would not be able
to fight the General Elections to Par-
liament. Why should they come to
Parliament, as somebody said?

ft e fag AT IAET FET-
ol gw g T, Ay fewaw
FATH S A ST ®wEa ¢
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Shri Ranga: The hon. Minister has
given many reasons, as have been
advanced by others, why there should
not be a separate constituency for
teachers; but, at the same time, they
are considering this proposal. In that
consideration are Government also
trying to consider the possibility of
not abolishing the graduates’ consti-
tuency also but extending this consti-
tuency for teachers to all Government
teachers also including the graduates
so that there would be some opportu-
nity for the teachers’ community as
a whole to get themselves represented
directly through them, because it was
intended by the Constitution-makers
to provide for functional representa-
tion? Therefore, would consideration
be given for this also?

Shri Bibudhendra Misra: This is a
suggestion. The matter is under
consideration. ] cannot say at this
stage what the decision will be.

Shrimati Jyotsma Chanda: Whila
the Government is thinking of bring-
ing all the schools in the same cate-
gory of Government schools, do
Government think that automatically
these teachers' constituencies will be
abolished when they would be brought
in the same category?

Mr. Speaker: It would take some
time yet to take up the whole field

. of education under Government con-

trol.

Shrimati Savitri Nigam: As it is a
very vital question, may I know
whether the Parliament will be taken
into confidence, whether it will be
referred to the Parliament, and whe-
ther the representatives of the
teachers will also be invited when
this question will be discussed.

Mr. Speaker: Teachers invited to
Parliament?

Shrimati Savitri Nigam: In the
Ministry.
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Shri Bibudhendra Misra; When a
decision is taken, certainly the Par-
liament will have the right to discuss
it in the sense that a legislation has
to be brought forward before the
Parliament under article 171 of the
Constitution.

Shri S. Kandappan: What are the
reasons given by the Election Com-
mission for the abolition and whether
the Commission has suggested this of
its own accord?

Shri Bade:
reason?

Shri S§. Kandappan:
main reasons given?

Shri Bibudhendra Misra: | gave the

details. It is the States and also the
Election Commission.

What is the main

What are the

Soft Coke Depots and Dumps

+

- f Shri D. C. Sharma:
* 7\ Shri Vishwa Nath Pandey:

Will the Minister of Steel, Mines
and Heavy Enginecering be pleased to
state:

(a) whether it is a fact that the
State Governments have been urged
upon through the Coal Transport
Advisory Committee to consider the
question of freely granting licences
and permits for opening of soft coke
depots and dumps; and

(b) if so, the reaction of the State
Governments thereto?

The Parliamentary Secretary to the
Minister of Steel, Mimes and Heavy
Engineering (Shri Thimmaiah): (a)
and (b). Yes, This question was dis-
cussed at a few meetings of the Sub-
Committee of the Coal Transport
Advisory Committee, when represen-
tatives of the various State Govern-
ments were also present. The State
Governments were reguested to
consider the question of relaxing
procedures for grant of licences for
opening soft coke depots and coal
dumps, as adequate supplies of coal
were now available, The represen-

MAY 1, 1964

Oral Answers 13814
tatives of the State Governments
agreed to consider this matter,

Shri D. C. Sharma: May I know
if the Central Government has been
in touch with the State Governments
on this matter and, if so, what is the
information received from the State
Governments by the Central Govern-
ment?

Shri Thimmaiah: We wrote to the
State Governments during the month
of March and some of the State Gov-
ernments have replied that the mat-
ter is being considered very actively
by the respective Governments.

Shri D. C. Sharma: May I know if
the setting up of soft coke depots and
dumps will be entirely the concern
of the State Governments administra-
tively, economically, and otherwise
or the Central Government will also
have some hand in it?

The Minister of Sieel, Mines and
Heavy Engineering (Shri C. Swvbra-
maniam): Governments are notl in-
volved in it. It is giving permission
for private poople to  have  these
dumps.

Shri Bade: What is the amourt of
soft coke deposited with you already
and how will it be distributed among
the States?

Shri Thimmaiah: I can give the
production of 1963. It is about 229
million tons,

Shri Bade: How will it be distri-
buted to the States. Will Madhya
Pradesh get more quota?

Shri C. Subramaniam: These are
generally distributed in the northern
States, Whatever we have prodaced
has been sold.

Shri Heda: May I know whether
with a view to encourage consump-
tion of coke in rural sector, so that
the cow-dung may be saved {rom
being used as fuel, the Government
are considering to give some subsidy
by which more depots and dnmps
could be opened, accessible to the
rural areas?
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Shrl C. SBubramaniam: Firstly, the
question will have to be tackled with
regard lo production of these fuels,
soft coke and smokeless coke. We
are taking up this matter to produce
smokeless fuel by low temperature
carbonisation method, and if there is
sufficient production, I do agree thect
there will be sufficient propaganda for
this purpose. But in a commodity
like this, I do not think it will be pos-
sible to give subsidy.

ot gww w7 wgATy ¥ g AT
TR g fE N FT F @ swmaqrdy &
oY FHATT ANT §, TT ITAHY FRAA FT
Fredw Y 71 wwTe 7 =T e g

Shri Thimmaiah: Az I have already
said, we have requested the State
Governments to grant licences freely
for setting up coke depots without any
restriction.

it aoy aita : frat oo aTaTd
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Shri Thimmaiah: Some States have
sent their replies stating that they
are considering the matter very acti-
vely, and the Governments concerned
are those of Assam, Kerala, Madhya
Pradesh, Himachal Pradesh and
Uttar Pradesh.

Shrimati Savitrl Nigam: May 1
know whether the hon. Minister is
aware that such an experiment was
made in Delhi and private traders
were given licences but it failed
because a lot of irregularities was
there?

Shri C. Subramaniam: Whenever
there is scarcity there is some trou-
ble. So, our idea is to produce more,
when this question will not arise,

Shri P. R. Chakraverti: May I know
whether Government propose to make
additional facilities available to soft
coke producers so that soft coke could
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be used as a substitute for cow-dung

in regard to domestic fuel.

Shri C. Subramaniam: Now, they
are being allowed to produce with-
out any restrictions. To the extent
they are able to produce, they will
be able to supply the rural popula-
tion. But as I have already stated,
soft coke alone would not meet the
demand. We shall have to produce
smckeless fuel from low grade non-
coking coal.

QAATTA F FANGT STTTC {E
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The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Yes, Sir.
(c) Goods of the value of

Rs, 1,65,000 are likely to be display-
ed in the Fair.
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Shri Kapur Singh: Are the gains
that we derive from participation in
these international fairs in any way
commensurate with the huge amounts
that we have to spend on them?

Shri Manubhai Shah: The House
can judge from the fact that the
expenditure of Rs. 1.65 lakhs promo-
ted a trade of Rs. 40 lakhs in ocnc
single season. Without fairs, we
cannot sell the goods.

Shri R. S. Pandey: Since our coan-
try is participating in the wvarious
world fairs, may I know whether we
have succeeded in increasing our ex-
ports by popularising our goods?

Shri Manubhal Shah: That is obvi-
ous from the results.

Shri Sham Lal Saraf: May I know
whether Government have decided to
appoint permanent expert salesmen cr
saleswomen to take charge of these
international fairs and  exhibitions,
since from experience it has been
seen that our fairs suffer mostly for
want of proper expert salesmen and
saleswomen ?

Shri Manubhai Shah: That is truc.
That is why we have established a
National Council on Trade Fairs and
Exhibitions, and they will take charge
of all the minor and medium type of
fairs. Exhibitions at the national
level will be controlled by Govern-
ment themselves.

Dr. Sarojini Mahishi: In view of
the fact that the Audit Report (Com-
mercial) during the previous year
and also the year before last men-
tioned that the goods exhibited in the
international fairs participated in by
India were never returned to our
country when they were unsold, may
I know what precautions are taken
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by Government to see that the goods
remaining unsold in the various exhi-
bitions and fairs are returned to the
country safely?

Shri Manubhai Shah: These are
small quantities. Unfortunately, the
fair regulations are not of a sovereign
character. And the import-export
policies of the host countries to which
we send the goods also intervene. But
this is a thing which we shall have
to live with, that certain goods will
never be returned.

o g% T wBAT T F ST
N wged Wt § 9§ e A
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ot ®AWE g 0 HATE FEA
FT HIA AR & | WA FEAFT AT
qATA | FTR WA AAT AT OZ

Foreign Exchange for Industry

*1286-A, Shri Harish Chandra
Mathur): Will the Minister of Indus-
try be pleased to state:

(a) the amount of foreign exchange
made available to (i), large secale,

(ii) medium scale and small scale
industry in private sector since 1st
November, 1962 for import of
machinery;

(b) the number of applications
received, foreign exchange demanded
and sanctioned since 1st November,
1962; and

(c) what was the rationale in mak-
ing foreign exchange allocations?

The Minister of Industry (Shri
Kanungo): (a) to (¢). A statement is
laid on the Table of the House.
[Placed in Library, see No. LT-2832/
64].

Shri Harish Chandra Mathur: May
I know why it is not convenient to
have separate figures of foreign ex-
change made available for small,
large-scale , industries
and in the absence of these fifgures
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what is the total which has been
given by way of foreign exchange to
the entire industrial sector for the
import of machinery?

Shri Kanungo: The total amount
for import of capital goods is of the
order of Rs, 25 lakhs during this
period,

Shri Harish Chandra Mathur: Dur-
ing the last three half-years....

Shri Kanungo:
current half year.

I am talking of the

Shri Harish Chandra Mathur: My
question ig in two parts. The first
is: why it is not possible to give sepa-
rate figures of foreign exchange made
available for the import of machinery
for small, medium and large-scale
industries? Second: if it is not kept,
what is the total foreign exchange
made available for the import of
machinery for all the three put to-
gether?

Shri Kamungo: I could not give the
total. 1 will say that during the
current period it is about Rs. 23
lakhs; the previoug periods must be
about Rs. 10 lakhs or five lakhs this
way or that way.

Shri Harish Chandra Mathur: 1
have asked a specific question.

Mr. Speaker: Why is it not possible
to keep accounts separate for foreign
exchange provided for the different
kinds of industries?

Shri Kanungo: In the statement
it has been explained why it is not
possible to provide separate figures.
About the other part of the question
which the hon. Member has asked
about the total amount available from
1962 to 1964, I have not got the total
figure. The indication that I can give
is that it is of the order of Rs. 25
lakhs during thc current period; it
may be Rs. 10 lakhs this side or that
side during that period.

Shri Harish Chandra Mathur: Mr.
Speaker, the reasong are not explai-
ned there. Anyway. may [ know
why not a single farthing was made

555(Ai)LSD—2,
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available to the National Small Indus-
tries Corporation of India which is
the only organisation which helps
small-scale industry to get some
machinery imported?

Shri Kanungo: It ig correct; free
exchange has not been made avail-
able,

Shri Harlsh Chandra Mathur: I
have not asked about free exchange.
Again, there is confusion, Mr, Spea-
ker. He may please correct his ans-
wer regarding the other question also.
I never asked about free exchange.
He should say what is the total
foreign exchange, free and other-
wise, made available for the total im-
ports. Now, the second question is..

Mr. Speaker: The only question
now put is: why not a single naya
paisa of foreign exchange had been
given to the NSIC?

Shri Kanungo: The NSIC sells
machines on hire purchases and it
has been operating foreign credits
because it has got to go in for hire
purchase programmes: it does not
deal with direct imports. The point
which the hon. Member has made is
that during thi; period neither from
the free exchange or otherwise has
any exchange been made available.

Shri Harish Chandra Mathur: I
asked: why?

Mr. Speaker: Because it does not
deal directly with any imports.

Shri Harish Chandra Mathar: Wo,
Sir.

Mr. Speaker:
anything, why should it
foreign exchange?

Shri Harish Chandra Mathur: They
are allowed foreign exchange.

It it does not import
want any

cannot enter nto
that now. Next

Mr. Speaker: I
arguments over
question,



International Trade Conference st
Geneva

.;.
rDr. L. M. Singhvi:
*1287.< Shri P, C. Borooah;
Shri P. R. Chakraverti:

Will the Minister of International
Trade be pleased to state:

(a) whether the Conference on
International Trade held in Geneva in
March, 1964 was attended by a delega-
tion from India and if so, the person-
nel of the delegation; and

(b) whether the case of less deve-
loped and developing economies was
put forth at the Conference and if so,
with what result?

The Minister of Internatiomal Trade
(Shri Manubhai Shah): (a) Yes, Sir.
A list showing the members of the
Indian Delegation is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-2833/64.]

(b) Yes, Sir. An indication of the
results in terms of what will be done
for the expansion of trade and deve-
lopment of the less-developed coun-
tries will be available after the Con-
ference is over. Relevant documents
regarding the background, agenda and
main Indian statements before the
Conference are placed on the Table of
the House. [Placed in Library. See
No. LT-2833|64.]

Dr. L, M, Singhvi: What was parti-
cularly India’s standpoint and the
general trend of discussion at this
conference with respect to regional
economic groupings and with respect
to freer access of non-industrialised
countries on a non-reciprocal basis?

Shri Manubhai Shah: With regard
to the second part of the «question,
India’'s attitude is categorical: that
there should be free and full access
to the products originating in less
developed countries into the markets
of the industrialised countrieg and that
no reciprocity should be expected
from the less developed countries.
Regarding the first part of the ques-
tion about regional economic group-
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ings which are inwarg looking, they
are totally disfavoufed by India; we
are for regional economic groupings
which are forward looking and which
have preference towards the products
of the less developed countries,

Dr. L. M. Singhvl: What, in the
opinion of the Indian delegation and
what, in the opinion of the general
consensus of discussion at the confer-
ence, are the possible methods of
changing the existing institutional
machinery for effecting the expansion
of international trade?

Shri Manubhai Shah: We have
sponsored a resolulion; very soon our
delegation will submit to Committee
IV that the conference must be made
permanent; that it should be a stand-
ing committee of the United Nations
answerable only to the General
Assembly; that the budget money
must flow from the UN. and there
should be an experts commission
attached to the Permanent  Secre=-
fariat and that the standing com-
mittee should meet periodically, at
least once in six months.

5t Wo o fgaAL : =Moo =
sfaw, ¥FFD sw= ww fx geAre-
TTATH TR A T 0T IAI-
Hz, &1 faqid ¥ g7 qoe wfaar g -

*“This policy wou'd require the
industrial countries to grant pre-
ferences to the developing coun-
tries in order to create markets
for their exports of manufac-
tures.”

% vt =reAr g oo fear ¥ aw
w1 aedar fwdy &, wiwafe g, at
T 40

& @ € g ¢ SfF &, a%erar By
qrér agT geaa & T E ) difae
gfraa &1 fagm s @ 98 W9
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ifor Y fasger @ 3@ g0 oA
FT faar ¥fF g oy, qesw ¥
fomr  déwas Tm @R W
g gt gaw 7T T wEtamn )
gt €0 o mHo W TET 4R
stegea at ifew & fawre fagi mar 2,
T foger @ @l W@ amaEw
F A5E Tagd AT AT FGTA
¥ gure Eww #1 gwaw 7w 2

Shri P. R. Chakraverti: In the
context of the resolution to give
impetus to the less advanced coun-
tries on the developing countries,
what are the expectations of India
with regard to the promotion of her
exports?

Shri Manublhai Shah: As far as
tiers of preference are concerned, as
it is termed in UN terminology,
India is totally opposed to it because
it will be difficult to measure degrees
of development or under-develop-
ment of the #5 countries, and there-
.ore we have pleaded for prefe-
rences as a whole to the entire less
developed world.

Shri Sham V.al Saraf; May I know
whether as a result of thig meeting
at Geneva and its decision on proce-
dures of this conference, the question
of unrcasonably high tariffs in some
couniries on some of our products
such ag tea, coffee and cocoa and
other agricultural materials will be
sel right and whether this will
receive help and co-ordination from
the other importing countries in the

matter of fixing prices etc. in the
concerncd markets?
Shri Manubhal Shah: About the

latter part of the question, I may say
that for prim:iry products produced
in temperate countries, we have asked
for nil tariff. We have asked for
general preference for the manufac-
tured and Semi-manufactured goods.

1886 (SAKA) Oral Answers 13824

Printing Industry

+
[ Shri Yashpal Singh:
*1288.9 Shri P. C. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether a Team sponsored by
the National Productivity Council has,
after studying the printing industry
in Britain, U.S.A. and Japan recom-
mended that printing machinery be
manufactured in India with foreign
collaboration; angd

(b) if so, whether it is intended to
establish a plant for this purpose in

the public sector?
e T

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C, Seth): (a) Yes,
Sir,

(b) No such deccision has been
taken,

off Tore fag: TEI §9 aw
FTRT FTT 57 (972 A< T g "I
FEN FTaw FT |
=Y Ho Fo §SY : AT TAAHT TAT,
frga qx Frf fqomr adf fear aar
g1
st mare fag oA @ 2fE
frmr #= aw  feormn s
The Minister of Stcel, Mines and
Heavy Engineering (Shri C. Subra-
maniam\: There is no intention to
have a public seclor project now; we
have licensed private sector projects
and we hope that they would be able
to produce enough machinery.
st mma g w1 WTgeAE
¥HT A TG WIAW &4 AET )
Shri C. Subramaniam: Nine licences

have already becn given and they
would, I hope, go into production.

Dr. L. M. Singhvi: When was this
team appointed under the auspices of
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the National Froductivity Council and
when did it submit its report and
when was the position of Government
finalised?

Shri P. C. Sethi: The team was
appointed in 1961 and it submitted its
report to the National Productivity
Council,

Shri S_ M. Banerjee: It is stated that
9 licences have been given to the
private sector people. What are the
names and what is the value of the
licences? St

Shri P, C. Sethi: I have not got
information akout the value with me.
But the names are: Messrs. Printers
House Led., New Delhi, Meassrs.
Oriental Elecirical Engineering Co.
Ltd, Calcutta, Messrs. Ramkrishna
Machinery Corporation, Coimbatore,
Messrs. Sahu-Jain  Ltd., Calcutta,
Messrs. Orient Engineering and
Commercial Company, Calcutta,
Messrs. R, S. Doshi, Rajkot, The
Gujarat Machinery  Manufacturers
Ltd., Messrs. Manubhai and Sons,
Messrs, P, R. Ramakrishna, Coimba-
tore.

Shri Ranga: Is it the policy of
Government to give them active help
and assistance in addition to provid-
ing know-how facilities also in order
to enable them actually to establish
these concerng and make them go into
production?

Shri C, Subramaniam: We are in-
terested in the development of this
industry and we are trying to give
all possible assistance.

Shri Rajaram: Has any collaboration
been arranged with West German
concerns for manufacturing printing
machines here?

Shri C. Subramaniam: I do not
think there ha: been any collaboration
with West Germany. I do not have
all the details.

Shri S. C. Samanta: The hon, Min-
ister stated that 9 licences have been
issued. May ] know whether 9 plants
will have to be imported?
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Shri C, Subramaniam: Yes. These
wil] be separate plants and to the ex-
tent machinery is required, that will
have to be imported.

Shri Somavane: May I know whe-
ther these 9 firms to whom licences
have been issued are genuine manu=-
facturers or bogus ones?

Shri C. Subramaniam: I hope they
are genuine ones, and some of them
are taking very active steps to im-
plement the project.

Export of Iron Ore

«1290. I Shr.i Subodh Hansda:
7 Shri Maheswar Naik:

Will the Minister of Intermatiomal
Trade be pleased to state:

(a) whether it is a fact that the
Minerals and Metalg Trading Cor-
poration has entered into agreement
with a number of socialist countries
for sale of iron ore in the current
financial year;

(b) it so, the countries with which
it has entered into the agreement;

(¢) total quantity of iron ore to
be exported under this agreement;
and

{d) the mode of payment of the
amount due as the price of ore?

The Minister of Intermational Trade
(Shri Manubhaj Shah): (a) Yes, Sir.

(b) Czechoslovakia, Rumania,
Yugoslavia, Poland and Hungary.
The contract with the German Demo-
cratic Republic ig yet to be conclud-
ed.

(¢) Agreements have been con-
cluded for export of 2220 lakh tons
(including 4:00 lakh tons at Buyer's
option).

(d) The payment will be made in
non-convertible Indian rupees.

Shri Subodh Hansda: I would like
to know what is the grade of iron
ore and the iron content of the ore,
that is to be exported?
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Shri Manubhai Shah: About 62, 63
and also some 67.

Shri Subodh Hamsda: Since negoti-
ations with GDR are going on, when
will they be finalised?

Shri Manubhai Shah: It is just to
be signed. Otherwise, it is all finalis-
ed. Y

Shri R. S. Pandey: Which are the
countries interested in the import of
low-grade iron ore from us?

Shri Mamubhai Shah: It does not
arise out of this. But I may say that
particutarly Japan is interested in
low-grade iron ore.

Shri P Vemkatasubbaiah: May I
know whether Bailadilla and Kiri-
buru iron ore are fully exploited to
supply iron ore to these countries?
Or are we making any other arrange-
ments to export iron ore since Japan
ig interested in this particular ore?

Shri Manubhai Shah: In Bailadilla,
as the House is aware, we have sunk
Rs. 28 crores. Why should we abandon
it? We are exporting from Bailadilla.

Shri Ramachandra Ulaka: What is
the quota allocated to Orissa for ex-

port?

Shri Manubhai Shah: No. There
has been no quota system. But the
Tonka Daitara area and the Pachmati
area are being developed in Orissa.
As the House is aware we are having
also a big project at Paradip,

SHORT NOTICE QUESTION

Cement Shortage im Delhi

SN.Q. 22. Dr. L. M. Singhvi:
Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that a num-
ber of Municipa]l projects under the
Delhi Municipal Corporation have
been stalled due to serious shortage
“of cement;

(b) whether it is also a fact that
only 600 tons of cement had been re-
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ceived by the Corporation ag against
1 requirement of 6500 tons for the

quarter beginning the 1st April, 1864,
and that during the last quarter the

supply fell short of the demand by
1200 tons; and
(¢) whether Government nave

taken any steps to make up the short-
age expeditiously and if so, the details
thereof?

The Minister of Industry (Shri
Kanungo): (a) No information in
this respect is awvailable with the
Government.

(b) For the quarter beginning 1st
April, 1964, against a demand of 10,000
tonnes for the Delhi Municipal Cor-
poration, an allotment of 9,250 tonnes
has been made to them by the Delhi
Administration. During the quarter
Jan-March, 1964, against an allot-
ment of 6700 tonnes, supplies were
made to the extent of 7,438 tonnes.

(c) Government have taken all
possible steps to gpeed up supplies to
Declhi Municipal Corporation against
such quotas as may be allotted to
them by the Delhi Administration.

Dr. L. M. Singhvi: What are the
main causes of the shortage of cement
supplied to the Delhi Corporation?

Shri Kanungo: There is an over-all
shortage of cement all over the coun-
try. The availability of cement is
about 8 lakh tons manufactured as
against an estimated demand of more
than 15 lakh tons. Therefore, it has
got to be rationed. Allotments are
made to the Delhi Administration, and
the Delhi Administration allots to the
Delhi Municipality. As far as the
Municipality is concerned, from the
figures I have given it will be seen
that they have received whatever
they were allotted,

Dr, L. M, Singhvi: Am I to under-
stand, in the light of the answer given
by the Minister, that the shortage is
of the order of 7 lakh tons every
month? "
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Shri Kanungo: Yes, all over the Shri Kanungo: Every State makes
country, I am talking of the coun- ils own assessmeni and asks for its

try as a whole.

Dr. L, M. Singhvi: I would like to
know whether the Municipality had
informed the authorities concerned
in good time in respect of its require-
ments; if so, why arrangements were
not made to supply them cement on
a priority basis. '

Shri Kanungo: I have given the
figures. During the last quarter,
January-March, the quota allotted to
them was 6,700 tonnes, and delivery
was made more than that, namely
7.438 tonnes. Of course, the total
requirements might not have been
met.

Shri Harish Chandra Mathur: It is
really alarming to know that there is
such a wide gap between demand and
supply. In the context of this, how is
it that the Government is promoting
housing schemes, advancing loans all
over the country, with no cement to
construct? May I know in this con-
text what priority they are giving to
agricultural works?

Shri Kanungo: There are several
projects which are under construc-
tion, and production will go up. Cer-
tain inccentives were given, as a result
of which the existing plants have been
producing a little more of cement
also. By 1966 we will have a better
position. In the meantime we have
to live with the shortage.

Shri Harish Chandra Mathur; When
here is shortage, why are they ad-
rancing loans for house constructions
all over the country? This is confu-
sion. There must be some co-ordina-
tion somewhere. What is this stale
of affairs?

Shri Kanungo: When a housing
scheme is taken on hand, it does not
mean necessarily that it will require
al] that cement.

Mr. Speaker: Why should loans be
advanced when they have no pros-

pect of getting cement for construc-

tion? y

requirements, and every quarter they
are told how much they are to get,

and they accordingly arrange their
housing programme.
Shri Harish Chandra Mathur; The

LIC has launched a big housing pro-
gramme advancing loans very re-
cently.

Mr. Speaker: There ought to be
some co-ordination in this respect. The
States should know the total quota
that is there and the allotment that
would be made to each State. When
they are issuing loans, they should be
aware of that fact also that
that much of cement would be
available to them and they should not
advance loans recklessly or hapha-
zardly. That ig the question.

Shri Eamungo: That is what I have
said. They are informed about the
quantity of cement which is available
with them in the States for every
quarter.

ol ¥R W F[IAW (|1 A7 AT
@it & fwd @ fafwg g3 awd o4
gt w1 @iz & Frar e amar 2
T4 faeelt 1 a7 SgraT  faan
Frar ZA aE AT F fagr srar 7

Shri Kamumgo: Naturally some of
the cities like Bombay and Delhi
where there is greater demand are
taken care of better in the allotment
ratio than other areas.

off FBAT A AT & AT ST
g

weaw WgYe : I aden fF
fomw awg fagr s )

Shri Hem Barma: The hon. Minis-
ter just now made a very revealing
statement that there is a very big gap
running to several lakh tons of
cement. On the other hand, he has
also admitted that house-building
loans are being advanced and the
States have been advised likewise.
May I know what steps have so far
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been taken either to step up produc-
tion of cement or cut down the pro-
grammes of house-building loans and
all that?

Shri Kamungo: I have said that the
stepping up of production is being
taken care of and by 1966 the position
wil] be, not comfortable, but not quite
s0 bad. In the meantime, about the
loaning policies of the State Govern-
ments and other authorities, the State
Governments are told about the allot-
ment per quarter and they have got
to arrange their housing programme
accordingly.

Dr. P. S. Deshmukh: May I know
it in this scarcity business any priority
is given to the requirements of agri-
culture and educational institutiona?

Shri Kanungo: Yes; I believe re-

quirements of agriculture means irri-
gation projects and such other things.

ot gmare fag S R &7 o
fr mt frar g, foeclt Aoz &
wM T JEeT 2fn o= @s
SfEraTr Har 7Tz Har faer @
o fft st sz e & daedy
& Ay SO qqaw A7 AW
"z T2 AT | A AT w fza
HEM =9 I W X

Shri Kanumgo: I have said that new
factories are coming up, which have
been licensed, by the end of this
year, next year and all that. There
is no proposal to set up a cement fac-
tory ncarahout Delhi because the raw
materials like limestone zre not avail-
able. '

WRITTEN ANSWERS TO QUES-
TIONS

Reourkela Steel Plamt

*1276. Shri Maheswar Nalk: Will
the Minister of BSteel, Mines and
Heavy Engimeering be pleased to state:

(a) whether it is a fact that the
fourth blast furnace of the Rourkela

Written Answers VAISAKHA 11, 1886 (SAKA) Written Answers

13832

Stee] Plant is being fabricated in a

private heavy engineering factory;
(b) if so, where and with what per-

centage of foreign collaboration; and

(c) whether any plan is afoot to
acquire self-sufficiency in the manu-
facture and fabrication of country’s
future steel plant requirements?

The Minister of Steel, Mineg and
Heavy Engimeering (Shri C., Subrama-
niam): (a) The order for the blast
furnace has been placed on a West
German firm. They will have some
of the equipment, structurals and re-
fractories made in India.

(b) It is understood that the Con-
tractor has not yet finalised arrange-
ments for indigenous manufacture,

(e) Action jg being taken to assess
the likely indigenous availability of
steel plant machinery and equipment
during the fourth five year plan period
in order to meet the demands to the
maximum extent from indigenous
sources.

Hindastan Steel Ltd,

*1281. Shri P, C. Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether Government have de-
cided to probe into the main factors
and circumstances resulting in the loss
of about Rs. 23.91 crores in 1962-63
to the Hindustan Steel Limited;

(b) how far these factors continued
to persist in 1963-64; and

(¢) the steps taken in 1963-64 to
minimise the loss?

The Minister of Steel, Mines and
Heavy Engimeering (Shri C. Subrama-
miam): (a) The loss of Rs. 23.91 crores
in 1962-63 does not represent a physi-
cal loss by way of excess of operational
expenditure over income. This is after
making a provision of Rs 30.50 crores
on account of depreciation and
Rs. 1746 crores for payment of inte-
rest on Government loan which was
due to be paid for the first time In
April, 1963.
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(b) Accounts for the year 1963-64
have not yet been closed. The finan-
cial results are, however, expected to
show significant improvement over
1962-63 results.

(c) Steps have been taken to mini-
mise loss by maximising production,
improving yields and minimising con-
sumption of raw materials,

Coking Coal

e12gs J Shri Rameshwar Taatia:
| Shri Ram Ratan Gupta:

Will the Minister of Steel,Mines and
Heavy Engineering be pleased to refer
to the reply given to starred Question
No. 903 on the 3rd April, 1964 and
state: "

(b) whether there is any restriction
on the use of low grades of coking
coal in the manufacture ¢! soft coke;

(b) whether it is a fact that grade
I has not been declared coking coal
and deposits of grade 1I (equivalent
to egrade HH coking ccal) are abun-
dant;

(c) the reasuns for
trictions; and

IMPposSing res-

(d) how Government propose %o
meet the requirement of soft coke?

The Minister for Sieel Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) There is no such res-
triction. In fact it is low grade cok-
ing coal that goes into the manufac-
ture of soft coke.

(b) Grade III coal, i.e. coa]l with ash
content exceeding 24 per cent is not
classified as coking coal, as such high=-
ash coal cannot serve metallurgical
purposes. The reserves of Gr. II (i.e.
Gr.HH) coking coal are adequate, but
because of the progressively expand-
ing steel programme of the country,
they cannot be considered too abun-
dant.

(¢) Does not arise.

MAY 1, 1964

Written Answers 13834

(d) There is abundant supply of the
type of raw coa] needed for soft coker
manufacture, and production of soft
coke is adequate to meet the demand
fully.

Loans to Tea Estates

*1289 Shri P. C. Borooah: Will the
Minister of Intermatiomal Trade be
pleased to refer to the reply given to
Unstarred Question No, 384 on the
22nd November, 1863 and state:

(a) the actual amounts disbursed
during 1963 by the Tea Board to tea
plantations in different regions for
financing their replantation /fnew plan-
tation schemes out of the revolving
fund of Rs, 5 crores; and

(b) how much of this fund has on
an average been under circulation
with the Tea Estates and how much of
it is usually kept in reserve?

The Minister of Intermatiomal Trade
(Shri Manubhai Shah): (a) While the
actual amount disbursed by the Tea
Board during 1863 by way of 1st ins-
talment was Rs. 29.25 lakhs, the total
committed loan amount for which
documents had been executed by the
borrowing parties was Rs, 174.09 lakhs,
The regionwise breakup is as follows:

Region 15t Total
instalment amount
disbursed  Com-

mitted

Rs. in lakhs Rs. in lakhs

Assam . . . 1376 76 66
West Bengal 1162 8o 0o
Southern India 3-87 17' 43

(b) Funds are released by Govern-
ment to the Tea Board from time to-
time against requisitions to meet the
actual disbursements to the Tea
Estates. No amount is kept in reserve
by the Board.
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Manufacture of Trucks

#1291, Shri P, C, Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether Messrs Ashok Leyland
have submitted a proposal to Govern-
ment to manufacture “Beaver” trucks
and passenger transport vehicles of 20
to 25 tons capacity; and

(b) it so, what is the production
capacity proposed to be installed and
whether Government have granted a
licence?

The Minister of Steel, Mines and
Heavy Engimeering (Shri C. Subra-
manijam): (a) The proposal submit-
ted by Messrs Ashok Leyland was for
the manufacture of ‘Beaver’ truck and
passenger chasses with a maximum
gross vehicle weight of 36,000 lbs.

(b) A licence has been granted to
them for an annual capacity of 2,000
Nos.

Mechanisation of Mimes in Bellary
Distt,

2747. Shri Sivamurthi Swamy: Will
the Minister of Steel, Mines and Heavy
Engineering be plecased to state:

(2) whether any technical and engi-
neering investigation has been carried
on by Government in order to enable
them to advise the various mine
owners in Bellary District (Mysore
State) to mechanise their mines;

(b) if not, whether Government
have any proposals to take up such
investigation at an early date; and

(¢) whether they consider such
mechanisation would help increase the
amount of ore mined and moved by
the mine owners?

The Deputy Minister in the Mimistry
of Steel, Mines and Heavy Engineer-
ing (Shri P. C, Sethi): (a) No. But
it mine-owners draw up any schemes
of mechanisation, the same can be
vetted by the Indian Bureau of Mines.

(b) No, Sir.

(c) This wil] depend on several fac-
tors, such as the extent of the deposit,
its location, depth, related geological
and economic factors,

Mechanisation of Mines

2748. Shri Sivamurthi Swamy: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether Government have pro-
vided any funds during the current
year for mechanisation of mines and
if so, the amount thereof; )

(b) whether it is proposed to be
used and what mines are proposed to
be mechanised this year;

(c) whether Government have got
adequate and qualified staff to carry
vut investigation of mechanisation of
mines; and

(d) if not, whether they propose to
appoint the requisite staff very early?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engl-
meering (Shri P, C. Sethi): (a) and
(b). The information is being collect-
ed from the Central as well ag the
State mining projects and will be laid
on the Table of the House in a conso-
lidated form as early as possible,

(e) and (d). Schemes for mechani-
sation are drawn up by the various
projects who have the requisite staff
or consultancy arrangements for the
purpose.

Motor Cycles and Scooters in
Himacha] Pradesh

2749. Shri Yashpal Singh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that the
Central Government have given a
licence to the Himachal Pradesh Gov-
ernment for the manufacture of motor
cycles and scooters; and

(b) if so, when the factory is llkely
to be established?

The Depuiy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
ing (Shri P. C. Sethi): (a) No.

(b) Does not arise,



Written Answers

13837
Import of Wool from Nepal

2750, Shri Hem Raj: Will the
Minister of Intermational Trade be
pleased to state the quantity of wool
imported from Nepal during 1962-€3
and 1963-64 and the price thereof?

The Minister of International Trade
(Shri Manubhai Shah): During 1962-
63 and 1963-64 (April 1963-February
1964) India imported 43,600 and 36,937
kilograms respectively of raw waol
from Nepal. While information is not
available about the price of wool
during 1962-63, the average c.i.f. price
per kilogram for 1963-64 was Rs. 6.85.

Latin-American Trade Co-ordinatiom
Confereace

2751, Shri P, R Chakraverti: W-ll
the Minister of Intermational Trads
be pleased to state:

(a) whether India had been invited
along with Yugoslavia and other Afro-
Asian nations to a special session of
the Latin-American Trade Co-ordina-.
tion Conference held in Argentina in
March, 1964; and

(b) if so, whether she participated
in it?

The Minister of Internatiomal Trade
(Shri Manubhaj Shah): (a) Yes, Sir.

(b) Yes, as an observer,

Manufacture of Heavy Electrical
Equipment at Nangal

2752 Shri Daljit Singh: Will the
Minister off Steel, Mineg and Heavy
Engineering be pleased to refer to the
reply given to Unstarred Question
No. 187 on the 14th February, 1964 and
state:

(a) whether any decision has since
been taken for setting up the propos-
ed Industrial Undertaking for the
manufacturet of Hdavy Flectrical
Bquipment at Nangal: and

(b) if so, the nature thereof?

The Deputy Minister of Steel, Mines
ang Heavy Engimeering (Shri P. C.
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Sethi): (a) and (b). The application
of the Government of Punjab for a
licence for the establishment of a new
Industrial  Undertaking either at
Patiala or Nanga] for the manufacture
of heavy electrical equipment is still
under consideration in consulation
with the State Government.

Industrial Management Pool Officers

2753 f Shri Bal Krishan Singh:
"\ Shri J. B. S. Bist:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) the total nuinber of posts of
General Managers, Deputy General
Managers, Senior Administrative and
Personnel Officers under his Ministry;
and

(b) the number of posts filled by
the Officers of the Industrial Manage-
ment Pool in the Public sector under
the control of his Ministry?

The Deputy Minister of Steel, Mines
and Heavy Engineering (Shri P. C.
Sethi): (a) The tolal number of posts
under the various wundertakings of
this Ministry are as below:—

General Managers 19

Deputy General Managers 18

Senior Administrative and
Personnel Officers. 250

(b) 56.

Powerloom Centres

(Shri M. L. Jadhav:
2754, { Shri Jedhe:
| Shri Lonikar: -

Will the Minister of Industry be
pleased to state:

(a) the cfforts made {o improve the
working conditions of the weavers
in the powerloom industry;

(b) whether there are any industrial
estates and weavers' colonies at the
weaving centres of the powerloom
centres; and
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(c) if so, the location thereof?

The Minister of Industry (Shri
Kanungo): (a) o (c). A statement is
laid on the Table of the House.
[Placed in Librury. See No. LT-2835]
64).

Second Foundry Forge Plant

P [ Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to Starred
Question No, 93 on the 14th February,
1964 and state:

(a) whether the matter in regard
to the establishment of Second Foun-
dry Forge Plant in the countiry has
since been considered by Govern-
ment; and

(b) if so, the delails thereof?

The Minister of Steel, Mines amd
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). The next step
is the preparation of a Detailed Pro-
ject Report and this has been taken

up.

Secomd Mining Machinery Plant

[ Shri Ramachandra Ulaka:

2758 'L Shri Dhuleshwar Meena:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether the location of the
second mining machinery plant to be
set up with the help of Polish Gov-
ernment has been decided; and

(b) if so, the details thereof?

The Deputy Minister of Steel, Mines
and Heavy Engineering (Shri P. C.
Sethi): (a) Not yet.

{b) Does not arise.

13840

Polyester Fibre Manufacture

2757 Shri Ramachandra Ulaka:
* Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(a) the number of applications for
manufacture of polyester fibre in India
pending at present with Government
for consideration; and

(b) the details thereof?

The Minister of Industry (Shri
Kanungo): (a) Two.
(b) (1) M|s. The Premier Filma

(P) Ltd., Vijayawada. They propose
to sct up a factory at Vizagpatam in
collaboration of M]s. Von Kohorn
Universal Corporation USA, with an
installed capacity of 2 million kgs. per
annum.

(2) Mis. V. S. Sivalingam Chettiar,.
Madras. They propose to set up an
undertaking in Madras State for
manufacture of 2 million kgs. per an-
num of polyester fibre.

Exhibition in Belgrade

2758. Shri R. S. Pandey: Will the
Minister of Intermational Trade be
pleased to state:

(a) whether it is a fact that Gov-
ernment are organising an exhibition
in Belgrade this year; and

(b) if so, the details thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) Govuern-
ment have an intention of organising
of an Indian Exhibition in Belgrade
during the current financial year.

(b) Yugoslavian Importing Organi-
sation have been repeatedly putting
forward the plea that as our manufac-
tured prod-cts—particularly consu-
mer goods—have not received enough
publicity in Yugoslavia, consumer in-
terest has not been built up. It is,
therefore, proposed to organise on a
medium scale an exhibition in Yugo-
slavia towards the end of February or
early in March, 1965, in which a vast
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array of consumer goods will be dis-
played along with some selected Indian
manufactures.

Shortage of Steel and Pig Iron

2159. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that the
President of the Federation of Indian
Chambers of Commerce and Industry
at the meeting of the Standing Com-
mittee of the Central Advisory Coun-
cil on Industries on 21st March, 1964
remarked that the shortage of steel
and pig iron was the biggest hurdle
in the way of industrial expansion;

(b) if so, to what extent the state-
ment is considered tenable; and

(c) the steps being taken to im-
prove the position and how far steel
production is behind the scheduie?

The Deputy Minister of Steel, Mines
and Heavy Engineering (Shri P. C.
Sethi): (a) and (b). No Sir. At the
meeting there were references how-
ever to shortages in the supply of iron
and steel to industrial units.

(c) To ease the supply position of
pig iron, imports of pig iron to the
extent of 150,000 tons to 180,000 tons
have been arranged during 1963-64.
In regard to steel imports to the ex-
tent of one million tons of the catego-
ries of which the shortage is most
pronounced are arranged with the res-
tricted amount of foreign exchange
available.

Small-scale Woollen Manufaciurers’
Association, Amritsar

2761. Shri P. C. Boroeah: Will the
Minister of Industry be pleased to
state:

(a) whether his attention has been
drawn to the statement of the Amrit-
sar Small-scale Woollen Manufac-
turers' Association recently issued
rearding the closure or under-work-
ing of a large number of small units
throwing a large number of workers
out of employment; and
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(b) if so, Government's reaction
thereto?

The Minister of Imdustry (Shri

Kanungo): (a) Yes, Sir.

(b) The yarn shortage is essentially
due to reduced foreign exchange al-
location for raw wool/tops. However,
within the overall availability, the
spinning mills have agreed to make
available by the end of June, 1964
the entire quantity allocated to the
small scale units.

Ineome-tax Appellate Tribunal

J Shri Shree Narayam Das:
1 Shri Yashpal Simgh:

Will the Minister of Law be
pleased to state:

276m.

(a) whether any suggestion has been
received by Government for the as-
similation of the Income Tax Appel-
late Tribunal in the High Court;

(b) if so, the details thereof; and

{¢) the reaction of Government

thereto?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
{a) to (c). The Chief Justice of India
in the course of his inaugural speech
at the Conference of Members of the
Income-tax Appellate Tribunal on
28-3-1964 expressed the view that it
would be more satisfactory if the
appeals on facts and law which are
at present entertained by the Income-
tax Appellate Tribunal are transfer-
red to the High Courts in the different
States. The suggestion is being exa-
mined by Government.

I 7 IEN
Rued. st Wiwre S §@T:

fF:

(%) wm oz ax 2 fs g A
qeeY ¥ IHET wEER & A7 FT-
' @y ¥ fay 3y FOT
oy far §; o



13843 Written Answers VAISAKHA 11, 1886 (SAKA) Written Answers

(@) afx g, argw w7 ¥ +A-
7 ¥ TAR @I I

o HAt (st wTRAM): (F)
oY (&), ATAETR TFIST FT AT G
AR I WA FIAFT AA 9T
@ & g

Heavy Industries in States

2764. Shri Daljit Simgh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased 1o state:

(a) the number of heavy industries
which have been established by the

Cenliral Government in  different
States during the Third Five Year
Plan so far;

(b) the names and location of such
heavy industries established in Punjab
during the Third Five Year Plan so
far; and

(c) the names and location of the
heavy industries which are to be set
up in Punjab during the remaining
period of the Third Five Year Plan?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy
Bngineering (Shri P. C. Sethi): (a)
20 units of heavy industries (includ-
ing expansion of existing units) asre
being set up by the Ministry of
Stecl, Mincs and Heavy Engineering
in different States during the Third
Five Year Plan.

(b) A Machine tools factory has
been established at Pinjore in Punjab
during the Third Five Year Plan.

(c) At present, there is no proposal
for the location of any new unit of
heavy industry in Punjab during the
remaining period of the Third Five
Year Plan.

Limestone Deposits in Singhbham

2765. Shri Subodh Hansda: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that a huge
deposit of Limestone has been found
in the district of Singhbhum (Bihar);

13844

(b) whether this has also been exa-
mined by the Geologists of Rourkela
Steel Plant; and

(c) if so, the result thereof?

The Deputy Mimister in the Minis-
try of GSteel, Mines and Heavy
Engineering (Shri P. C. Sethi): (a)
No new deposits of limestone have
been recorded by the Geological Sur-
vey of India. However, limestone de-
posits of Singhbhum are known to
exist for a long time.

(b) Yes, Sir.

(¢) The investigation is still in pro-
gress and it is premature to say any-
thing at present.

Enrolling of Law Graduates as
Advocates

2766. Shri Jedhe: Will the Minister
of Law be pleased to state:

(a) whether it is a fact that under
the provisions of the Advocates Act,
1961, all law graduates who obtained
their law degree before the 28th
February, 1963 are eligible for enrole-
ment as advocates;

(b) whether it is also a fact that
this date is going to be extended; and

(c) if so, when the suitable legisla-
tion for this purpose will be introduc-
ed?

The Deputy Mimister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) Yes, Sir.

(by Yes, Sir.

(e¢) The necessary legislation for the
purpose, namely the Advocates
(Amendment) Bill, 1964 was passed
by the Lok Sabha on 25th April, 1964.

Spare Parts of Tractors

T I Shri Ram Harkh Yadav:

" Shri Vishwa Nath Pandey:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that the
firms dealing in tractors are not al-
lowed to import spare parts of the
tractors for supply to farmers; and
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(b) if so, the action taken in the
matter?

The Minister of International Trade
(Shri Manubhai Shah): (a) No, Sir.
All Established Importers of tractors
are allowed {o import spare paris of
tractors.

(b) Does not arise.

Steel Plant at Paradip Port

2768. [ Shri Ramachandra Ulaka:
. Shri Dhaleshwar Meena:

Will the Minister of Steel, Mines
and Heavy Encineering be  pleased
to state:

(a) whether Government propose to
set up a Steel Plant at Paradip Port
in Orissa during the Third or Fourth
Plan period; and

(b) if so. the particulars thereof?

The Depuiy Minister in the Minis-
try of Steel, Mines and Heavy
Engineering (Shri P. C. Sethi): (a)
No, Sir.

(b) Doss not arise.

Mineral Deposits in Orissa

[ Bhri Dhuleshwar Meena:
. Shri Ramachandra Ulaka:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

2769.

(a) whether it is a fact that mineral
deposits have been found in Koraput
District (Orissa):

(b} if so, the names of the minerals;
and

(¢) the steps taken or being taken
by Government to utilise these valu-
able minerals?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): (a) Yes,
Sir.

(b) Deposits of bauxite, clays, iron
ores, manganese ores and others have
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been recorded by the Geological Sur-
vey of India.

Small and uneconomic occurrences
of the following minerals have also
been recorded:

Glass Sands, Gold, Graphite,
ilmenite, Limestone, Mica ard
Soapstone.

(c) The State Government is con-
sidering the matter.

Shoriage of Pig Iron in Orissa

P [ Shri Dhuleshwar Meena:
%\ Shri Ramachandra Ulaka;

Will the Minister of Steel, Mines
and Heavy Engineering be plcased to
state:

(a) whether it js a fact that rauch’
difficulty was experienced by the
small industries in Orissa in getting
sufficicnt  quantity of pig iron
during 1963-64;

(b) if so, how many such industries
were closed down in Orissa for want
of pig iron during the same period;

(c) whether Government have any
proposals to increase the guota of pig
iron for Orissa during 1964-65; and

(d) if so, the total quantity of pig
fron allotted to Orissa during 1964-65?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) There
is an all round shortage of pig iron
for industries not only in Orissa State
but in other States also. The total
availability of pig iron in 1963-64 was
about 1.2 million tonnes against the
estimated demand of over two million
tonnes, It has, therefore, been possi-
ble to meet only a part of the de-
mand of al] States.

(b) Government is not aware of
the closure of industries in Orissa for
want of pig iron,

(c) and (d). Allocation of pig
iron for 1964-65 has not yet been
finalised.
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Cement Requirement of Orissa

o771, J Shrl Dhaleshwar Meena:
"7 Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state:

(a) the present requirement of
cement for Orissa;

(b) the quantity of eement actually
supplied to Orissa during 1963-64; and

(c) the quantity of cement allotted
to QOrissa during 1964-657

The Minister of Indusiry (Shri
Eanungo): (a) The State Govern-
ment have indicated a demand of
312,000 tonnes for the period II/64
(April—June 1964).

-

(b) 157,102 tonnes have been sup-
plied to the Orissa Government dur-
ing 1963-64.

(c) Allotment of cement to the
States is made on a quarterly basis.
Allotment made to Orissa for the 2nd
quarter (April—June 1964) is 29,100
tonnes. An additional quantity of
25,000 tonnes has also been released.

Stainless Steel for Orissa

2112 s Shri Dhuleshwar Meena:
| Shri Ramachandra Ulaka:

Will the Minister of Steel, Mines
and Heavy Engineerimg be pleased to
state:

(a) the present requirement of
Orissa for stainless steel;

(b) the quantity of stainlesg steel
actually supplied to that State dur-
ing 1963-64; and

(c) the quantity of stainless steel
allotted to Orissa for 1964-657

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
meering (Shri P. C. Sethi): (a) No
recent assessment of requirements of
stainless steel for Orissa, or for that
matter any State, has been made.

13848

(b) Allotment of Stainless Steel
Sheels was not made to Orissa or any
other State during 1963-64.

(c) It is proposed to import 2,000
tonnes of stainless steel for utensil
manufacture and out of this about 30
tonnes will be allotted to Orissa State.

Employees in Public Undertakings

2773. Shri D. J. Naik: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the average monthly carnings
of skilled and unskilled employees in
the Public Undertakings in charge of
his Ministry; and

(b) how those compare with aver-
age monthly earnings of employees in
the administrative branches of those
public undertakings?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) end
(b). A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-2836/64].

National Instruments, Ltd.

2774. Shri D. J, Naik: Will the
Minister of Industry be pleased to
state:

(a) whether negotiations with pri-
vate firms for appointment as distri-
butors of the products of the National
Instruments, Ltd. for sale to private
parties have been finalised; and

(b) if so, the terms thereof?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(by It is against normal commercial
practice and in this case it would be
prejudicial to the Company’s interest
to disclose the details of such distri-
bution agency agreements.

Ehadi Weavers of Assam

2775. Shri Liladhar Kotoki: Will
the Minister of Industry be pleased
to gtate:

(a) whether the Khadi and Village
Industries Commission has restric-
ed granting of rebate on sale of looms

(Shrl
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and weaving accessories e, saran-
jams to only weavers on the roll of
certified institutions thereby depriv-
ing most of the traditional weavers
of Assam who produce cotton, endi,
muga, pat (silk), all of which are
Xkhadis; and

(b) if so, the reasons therefor?

The Minister of Industry (Shri
Eanungo); (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the House in due
course.

Foreign Exchange for Singareni
Collcries Co.

2776. Shri R. N. Reddi: Will the
Minister of Steel, Mines and Heary
Engineering be pleased to state:

(a) the amount of foreign exchange
allotted to Messrs., Singareni Collier-
ieg Company during 1963-64;

(b) the amount actually utilised;
and

(¢) whether a portion of foreign
exchange could not be utilised as the
sanction was accorded very late?

The Deputy Minister in the Minis-

iry of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a)
Rs. 99.78 lakhs,

(b) Rs. 6475 lakhs.

(¢) The amount actually sanctioned
so far against the allocation of
Rs. 99.78 lakhs is Rs. 64.75 lakhs and
all this has been utilised.
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Consumption of High Grade Coal

2778. Shri Raghunath Singh: Will

the Minister of Steel, Mines and
Heavy Engineering be pleased to
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refer to the reply given to Starred
Question No, 999 on the 10th April,
1964 and state:

(a) whether Government's attention
has been drawn to the statement made
by the President of the Indian Col-
liery Owmners' Association that in
1963, 31‘5 per cent of requirement of
coal by the brick industry was met
by grade I coal;

(b) how far the situation is likely
to change during the current wyear;
and

(c) the steps Government Jropose
to take to check the consumption of
high grade coal for purpose of which
low quality-coal can be utilised?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (8hri P, C. Sethi): (a) and
(b). Yes, Sir. The brick-burning
industry is gencrally given slack coal.
At one time the production of Grades
I and II coal was not adequate and
supplies to this industry were res-
tricted to Grade 1II coals only.
Latterly, the production of such slack
in Grades I and 1l has increased con-
siderably. While stcam coal of these
grades is being taken by important
consumers, like the Railways, an out-
let had to be found for the use of
slack coal of this grade also; other-
wise the production of steam coal
will be affected. As a temporary
expedient, therefore, the brick-burn-
ing industry has been allowed limited
quantities of slack coal of Grades I
and II. This cannot be considered
wasteful, as there is no other outlet
for such slack coal. The use of Grade
1 slack coal for brick-burning has,
however, since decreased, the per-
centage during March, 1964 being
12-33 only, '

(¢) The gradewise distribution of
coal iz governed by the gradewise
schedule which indicates the highest
permissible grades to any industry as
fixed by the Government, taking into
consideration the burning equipment
available with the wvarious classas of
industries. Save in exceptional cir-
ecumstances, therc’cre, industries or
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consumers who are entitled only. to
lower grades of coal are, as a gene-
ra] rule, not allocated medium or
superior grades,

Pig Iron Factory at Bailadilla

2779. Shri A. S. BSaigal: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that in
Bailadilla huge quantities of iron ore
and cheap labour are available,

(b) whether there is any proposal
under the consideration of Govern-
ment to start a pig iron factory there;
and

(e) if so, whether Government will
include this proposal in the Fourth
Five Year Plan?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) Baila-
dilla iron ore reserves are estimated
at 1135 million tonnes. The indica-
tions ar~ that skilled labour which is
required for steel plants is not likely
to be available in the area.

(b} and (e). In accordance with
the recommendation of the Steering
Group which has been appointed to
help the Government to formulate
its Fourth Five Year Plan, a study
has been conducted in the Bailadilla-
Vishakhapatnam region to asscertain
the feasibility of setting wup a steel
plant there. 1he report is under
examination,

Pig Iron Factory at Korba

2780. Shri A. S. Saigal: Will the
Minister of BSteel, Mines and Heavy
Engineering be pleased to state:

(a) whether there is any scheme
under consideration to set up a new
factory for producing pig iron at
Korba; and

(b) if so, when?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) No,
Sir. -

(b) Does not arise.
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Kyanite Mining

2781. Shri H. C. Soy: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the total area quarried and
production per acre of Kyanite Min-
ing concerns, namely (i) I.C.C. (Lopso
Kyanite), (ii) Kharswan Mineral Cor-
poration and (iii) Mishri Lal Dharam
Chand and Co., for the last five years;
and

(b) the quantity of their exports
for the same period and the amounts
of money so earned?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) Infor-
mation is not available about the total
area quarried and production per
acre of the three mining concerns.
The leased areas of the concerns and
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the production therefrom wera 8as
follows:

Indian Kharsawan Mishri

Copper Mineral
Corpora- Corpora- Dharam-
tion tion chand
Ltd. and Co,
(Lopso mine)
Arca undcr
lease
(acres) 4,320 1,804 4,163
total pro-
duction
in tonnes
1959 13,119 1,275 300
1960 16,767 2,306 177
1961 20,380 5.492 369
1963 41,791 4,823 1,999
1963 18,076 5:737 6,445

(b) The quantity of Kyanite des=-
patched for export and its value are
given below based on the information
furnished by the mine-owners to the
Director, Indian Burcau of Mines as
required under the Minera] Conserva-
tion and Development Rules, 1958:—

Year M'S Indian Copper  Kharsawan Mineral Maishri Lal
Corporation Lid. Corporation Dharameliind snd Co.
(gu antity Value Queantity Value ?uunli!y Value
onnes)  (Rs.) (tonnes) (Rs.) lonnes) (Rs.)
1959 - 16476 4455 3321 850 259 68(c)
1960 . " 21582 5531 2343 600 117* 3o(e)
1961 24864 6295 4268* 1071(¢) 357 go(e)
1962 . 28041 6951 4221 942 1619 3913(e)
1963 18696 4502 4752*  1207(e) 6667*  1693(c)

*Railments for export.

.

(e) Estimated on the average F.0.B, price during the year.

Kyanite Mining in Bihar
2782. Shri H. C, Soy: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the terms of the lease granted
to I.C.C. (Lopso Kyanite) Co. in
Bihar and Mishri Lal Dharm Chand
& Co. in Singhbhum; Bihar; and

(b) whether these two companies
are violating certain essential terms
of these leases to the detriment of
our overall position of Kyanite ex-
ports?

The Deputy Minister in the Minis-
try of Steel, Mimes and Heavy Engi-
neering (Shri P, C. Sethi): (a) and
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(b). The information has been call-
ed for from the State Government
and will be placed on the Table of
the House on receipt, !

Khadi and Village Industries
C ission
2783, Shri Sivamurthi Swamy; Will
the Minister of Imdustry be pleased
to state:

(a) whether it is a fact that Khadi
and Village Industries Commission’s
grants to producing centres have been
stopped all over India;

(b) if so, what alternative scheme
is being considered to meet the com-
petition with 1uill-made cloth; and

(c) the steps being taken to make
the cottage and wvillage industries
self-sufficient and self-supporting?

The Minister of .Industry (Shri
Kanungo): (a) and (b). No, Sir. The
Commission’s grants - to producing
Centres continue to be operative and
have not been stopped. The Com-
mission, has, however introduced with
effect from 6th April. 1964 a free
Weaving Subsidiary Scheme replac-
ing the scheme of rebate on sales
hitherto in force. The new scheme is
aimed at self-sufficiency in clothing
and increasing the present market
for Khadi to meet the competition
from mill-made cloth.

(¢) The Commission has been en-
deavouring towards an intensified
drive for fuller utilisation of capacity
with an emphasis on improving qua-
lity. It is hoped that some of the
industries will become economically
more viable over a period of time.

Kiri Buru Mines

2783-A. Shri H. C. Soy: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) what percentage of {he entire
labour force at Kiri Buru Mines are
Adivasis;

(b) whether it is a fact that the
Labour Welfare Officer and his staff
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do not know the language of the
Scheduled Tribes; and

(c) if so, the steps tuken to reorient
their training?

The Deputy Minisier in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): (a). The
percentage of Adivasi labour employ-
ed on Muster Roll basis and on regu-
lar basis is 72 and 3 respectively.

(b) and (c). The Labour Welfare
Officer has not yet been appointed.
The information about the other La-
bour Welfare staff is being collected
and will be laid on the Table of the
ITouse ag car.y as possible.

Import of Cotton from U.S.A.

2783-B. Shri D. J. Naik: Will the
Minister of Industry be pleased to
slate:

(a) whether it is a fact that the
Government of U.S.A. have agreed to
supply cotton to India under the P.L.
480 programme; and

(b) If so, the details thereof?

The Minister of Industry (Shri Ka-
nungo); (a) and (b). Yes, sir. The
U.S. Government have agreed to al-
locate to India under P.L. 480 a quan-
tity of 3,00,000 US. bales of cotton
worth about $ 47 million.

Delhi Co-operative Engineering and
0il Manufacturing Industrial Society,
Limited

i Shri Koya:
2183-C. 3 Shri Abdul Ghani Goni:

Will the Minister of Industry be
pleased to state:

(a) whether the working of the
Delhi Co-operative Engineering and
0il Manufacturing Industrial Society
Ltd., Delhi has been suspended, be-
cause it oweg large sums of money
to Government; and

(b) it so, what procedurc has becen
adopted to check the irregularities
ang to recover Government funds?
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The Minister of Industry (Shri Ka-
nungo): (a) and (b). The information
is being collected and will be laid on
the Tabie of the House.

Correction of Answer to Unstarred

Question No. 1825 dated 3-4-64, reg.

Small Scale Industries Corporation,
Orissg

The Minister of Industry (Shri Ka-
aango): In reply to the Unstarred
Question No. 1825 it was stated inter
alia that ‘for 1964-65 the State Gov-
ernment propose to invest a further
Rs. 2.00 lakhs' in the Small Scale In-
dustries Corporation of Orissa,

The State Government have since
informed the Government of India
that the proposel has been dropped.

12.06 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Bome Exrproston 1N Poonecn Powrr
House

o /g w7 (FAniT) - Aem
wigw, & wfaas=dm M5 77Em @
freafaiat fawg &1 9rc 77 947 &1
e faAmr g 717 wrdar a7 g fw
gz 9 % ° OF IWH T

“og & fawEr 9T # 30 WA,
ey &t a faewrz, faow givom
e fqadT 9% F1 7T 9FA AT
qrgT @fFaer g1 owar 1

The Minister of State in the Minls-
try of Home Affaigs (Shri Hathi):
This explosion happencd only yester-
day at 8.30 hours on the 30th April
near the power house at Poonch and
the pipe-line feeding water to the po-
wer house which was generaling elec-
tricity was damaged. Further getails
and awaited. Investigations are going
on. As soon as I get further details,
1 will inform the House.
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= gFA wx wgaw (¥[AH) ¢
o JF :mz_’a‘ fear s

Mr. Speaker: Will he able to give
the details by tomorrow?

Shri Hathi: I think so, but the in-
vestigations are going on.

Mr. Speaker: Whatever information
he can obtain, he can give it, so that
I will put it down for tomorrow.

Shri Hathi: If T get any further in-
formation, I will give it.

An hon. Member: Not
Monday.

tomorrow;

Mr, Speaker: When I said ‘tomor-
row' I meant the next working day,
ie., Monday.

Some hon. Members rose—

Mr. Speaker: Let him get the in-
formation. If hon. Members want, [
can allow them to put queslions now,
but the Minister will say that he has
no information with him, Hon Mem-
bers wou'd not be able to get any fur-
ther information. Then, what would
be the use?

Shri Harish Chandra Mathur (Ja-
lore): It is much better that the ques-
tiong are put on Monday when more
information is awvailable.

Y PR T T wHAY | AW AT TR
T FT 7ag 7 7 T 1 537§ TAere-
ool ik coc -

wETH WEIAT ;A% FEd & fF AR
qrF HIT TR T4 £ | 4% A
qAT w=Er 91E # 777 @ fav AR
g1

W HiFT A T (FET) o
w1 qifgerifadi 9 qg7 Fw@r §7

Shri S. M. Banerjee (Kanpur): In
the same news item in the Stateman,
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there is another explosion mentioned.
It says:

“Yesterday a plastic bomb explo-
sion wag reported at Mendhar, about
150 mileg from Jammu town".

Information aboui this also may be
given.

Mr. Speaker: That information also
might be collected and given.

Shri Hem Barua: Sir, it is reported
that this is the work of Pakistani sa-
boteurs. Information may be collected
on that point also.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER THE MINES

AND
MiNerALs (REGULATION AnD DEvE-
LOPMENT) AcT, 1957

The Minister of Steel, Mines and

Heavy Engineering (Shri C. Subrama-
miam): Sir, 1 beg to lay on the Table
a copy of Notification No, S.0. 841
dated the 14th March, 1964, under sub-
section (1) of section 28 of the Mines
and Minerals (Regulation and Deve-
lopment) Act, 1957, [Pluced in Lib-
rary. See No. LT-2822/64].

Com INDUSTRY (REGISTRATION AND LiI-
CENSING) THirD AMENDMENT RuLes,
1964 anp RUBBER BOARD EMPLOYEES'
ConpucT (AMENDMENT) RuLres, 1964

The Minister of Internatiomal Trade
(Shri Manubhal Shah): Sir, 1 beg to
lay on the Table a copy cach of the
following Rules :—

(i) The Coir Industry (Registration
and Licensing) Third Amendment
Rules, 1964 published in Notification
No. G.S.R. 585 dated the 11th April,
1964, under sub-section (3) of sec-
tion 26 of the Coir Industry Act,
1953. [Placed in Library. See No.
LT-2823/64].

(ii) The Rubber Board Emp-
loyees’ Conduct (Amendment)
Rules, 1964 published in Notification
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No. 5.0. 1327 dated the 18th April,
1964, under sub-section (3) of sec-
tion 25 of the Rubber Act, 1947.
| Placed in Library. See No. LT-2824/
64].

Rerorts oF INpIAN ProbucTVITY TEAM

Shri Manubhai Shah: Sir, on behalf
of Shri Kanungo, I beg to lay on the
Table a copy each of the following
reports . —

(i) Report of Indian Productivi-

ty Team on Plant Layout

. Practices and Procedureg in

' Japan, USA and West Ger-

' many. [Placed in Library. See
No. LT-2825/64].

{11) Report of Indian Productivity
Teum on Light Electrical In-
dustry in Japan, USA and
West Germany. [Placed in
Library. See No. LT-2826/64].

Bompay Lasour WELFARE Boarp (Re-
CONSTRUCTION) (AMENMENT) ORDER,
1964 ANp NOTIFICATION TUNDER THE
ALl Inpia ServicEs Act, 1951

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): Sir,
1 beg to lay on the Table a copy each
of the foliowing Notifications :—

(i) The Bombay Labour Welfare
Board (Rcconstitution) (Am-
endment) Order, 1964, publish-
ed in Notification No. S.0.
1219 dated the 11th April, 1964
under sub-section (5) of sec-
tion 4 of the Inter-State Cor-
porations Act, 1857, [Placed
in Library. See No. LT-2827/
64]

G.S.R. 816 dated
May, 1963 making certain
amendment to Schedule III
to the Indian Administrative
Service (Pay) Rules, 1954
under sub-section (2) of sec-
tion 3 of the All India Servi-
ces Act, 1951. [Placed in
Library, See No. LT-2828/64].

(i) the 18th
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Rajya Sabha
[Shri Hathi]

STATEMENT OF CASES IN WHICH THE
LOWEST TENDERS HAVE NOT BEEN
ACCEPTED BY THE INDIA STORE
DEePARTMENT, LONDON AND THE INDIA
SuprLy Mission, WasHINGTON

The Deputy Minister in the Depart-
ment of Supply (Shri Jaganatha
Rao): Sir, I beg to lay on the Table
a statement of cases in which the low-
est tenders have not been accepted
by the India Store Department, Lon-
don, and the India Supply Mission,
Washingion, during the half ycar end-
ing the 31st December, 1963. [Placed
in Library. See No. LT-2829/64].

12.13 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Seccretary of Rajya Subha :—

(1) I am dirceted to inform the Lok
Sabha that the Rajya Sabha at its
sitting heid on Tuesday the 21st April,
1964, zdopted the following motion :(—

“That this House do proceed to
elect, in such manner as the Chair-
man may direct, five memberg from
among the members of the House to
associate with the Committee on
Public Undertakings of the Lok Sa-
bha from the 1st May, 1964 for the
duration of the present Lok Sabha”.

. 1 am further to inform the Lok Sa-
bha that at the sitting of the Rajya
Sabha held on Thursday, the 30th
April, 1964, the Chairman declared
the following Members of the Rajya
Sabha to be duly clected to the said
Committee :—

1. Shri Abid Ali

2. Shri Lokanath Misra

3. Shri M. N, Govindan Nair
4. Shri T. S. Pattabiraman
5. Shri M. Govinda Reddy.'

(2) In accordance with the provi-
sions of sub-rule (6) of rule 162 of the
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Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directeq to return herewith the Com-
panies (Profits) Surtax Bill, 1964,
which was passed by the Lok Sabha at
its sitting held on the 22nd April, 1964,
and transmitteq to ‘the Rajya Sabha
for its recommendations and to state
that this House has no recommenda-
tions to make to the Lok Sabha in re-
gard to the saig Bill.

PRESENTATION OF PETITION

it AgT Txeq () - oo
73red, & sxazre 9t qfgar qeos
Foare o oF migEraT ot g
g ZEmafTy o mfeer $= T a7
g

12.14 hrs.
BUSINESS OF THE HOUSE
The Minister of Parliamentary

Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, T rise to
announce that Government Business
in Lok Sabha, during the week com-
mencing 4th May, 1964, will consisk
of:

(1) Consideration of any item of
Government Business carried
over from today's Order Pa-
per.

Consideration and passing of:
The Delhi (Delegation of
(Powers) Bill 1963.

The Drugs and  Cosmetics
(Amendment) Bill, 1964, as
passed by Rajya Sabha.

The Indian Railways (Amend-
ment) Bill, 1964, ag passed by

Rajya Sabha.
The Durgah Khawaja Saheb
(Amendment) Bill, 1963, as

passed by Rajya Sabha.
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The Wakf (Amendment) Bill,
1964,

The Slum Areas (Improve-
ment and Clearance) Amend-
ment Bill, 1963, as reported
by the Joint Committee.

The State Bank of India

(Amendment) Bill, 1963.

Discussion under Rule 193 to
be raised by Shri Harish
Chandra Mathur regarding
Indian repatriates from newly
independent  countries of
Africa on Monday, the 4th
May, 1964 at 4 P.M.

Nt gwmEe sret (faseie)
STl WINET, A% # 3o, IW WMAAIY
sy frfa s (FiET) @ e
qeas wgem o wd & A A

aNE nF g @ @ fav @y g
2, O% AT T AT T AT § |

wit fayfa fawr oy o & e
A, TUT W FATTLAR @ I E )

L o=gT AT # TE

(3

—

it frqfa fsr 0 wft 33 & fra
o2 TH 9 W Afgama #71 awvar
s foms Zrow § At ar qo
THT WA A g @ T fre mar
ar 1 ¥ iz ¢ {7 gudiw a7 o ag
T fF e gEat 6T w9 @ gt
W A FrIA W OATHT ATT 7 q19 A0
T & o o wEa # A oA
F1 TR G # fF ag @ faaws
FeFTT 6T AT T § grew ¥ aved
Q7 FT AT & ! HEAT FAOAAT
Taad 5 F2_Iww] gEw # AR
37
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Weaw W@ : 47 W9 IT F
qART F a9 § |

Shri Ranga (Chittoor): May we
have an assurance, Sir, that we would
not be taken by surprise, we need
not have to be brought back again in
Summer and the House would be
given an opportunity of waiting till
August? The Government also would
have an opportunity of giving a
second thought to thig particular pro-
blem. In the light of the recommen-
dations made by the Joint Committee
and the observations made by the mi-
nority group during the discussion
that took place here in this House,
they might be able to be a little wiser
than in the past and give a second
thought to it. If they insist upon
doing such an unpopular and wrong
thing, they can at least amend the
Bill suitably so that it would not be
so dangerous.

Mr, Speaker: Here is a statement of
the business to be brought. When
that comes up we can consider.

Shri S. M. Banerjee (Kanpur): Last
week also, Sir, when the hon. Minis-
ter announced the business for the
following weck, I raised the question
of a motion tabled by my hon. friend,
Shri Prakash Vir Shastri and about 30
others. Through it we demanded a
discussion on the Kashmir situalion
with particular referenec to the re-
lease of Sheikh Abdullah and the
events after that. As there are forces
both at the national and the interna-
tional level who are trying to un-
settle the settled fact....

Mr. Speaker: Order, order. I cannot
allow g discussion at this moment.
The only question is that he wants
that that discussion should take
place here before we adjourn.

Some Hon. Members: No, no.

Shri Bade (Khargone): When Shri
Mathur’s motion is to be taken up,
why not this?
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Shri S. M, Banerjee: The hon
Prime Minister had said that no use-
ftul purpose will be served and that
it should not be discussed when
Sheikh Abdullah is here. But this
is such an important matter that even
if we have to sit for two days more,
we should discuss it because it has
international repercussions. Therefore
we must have a discussion before the
session ends. If that is not possible
then let Sheikh Abdullah go back
from this place and let us not ad-
journ....

Shri Ranga: We are certainly not in
favour of it »

Shri S. M. Bamerjee. He is not
Sheikh Abdullah nor is he the Prime
Minister or the Minister of Parlia=-
mentary Affairs, I want an answer
from the Minister.

Shri Ranga: I am telling the Speak-
er.

Shri §. M. Banerjee: H¢ may have
a chance to do that.

Shri Ranga: I am not speaking t..
this gentleman, Sir; I am speaking to
youw. He also is a fellow-Member. That
is all.

Shri S. M. Banerjee: I may be a
tellow-Member but 1 am not a fellow-
traveller,

Shri Ranga: T am not a
traveller,
China. . . .

fellow-
He may be an agent of

Mr. Speaker: Order, order.
Shri Ranga: He

_must  witharaw
that.. . .. (Interruption). It is stil
a part of India........ (Interruption).

Whoever gets a stand. ... (Interrup-
tion).

Mr. Speaker: Order. arder When 1
stand up, every .aon. Member will
haye to sit down.... (Interruption).
This must always Le strivtiy enforced.
T would request all ti:e hon. Members
to see that when I rise any hon.
Member or Members who might be
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on their feet must resume their seats.
First of all, this must be enforced
strictly; I will see to it... ., (Interrup-
tion). There ought not to be any
offence taken. We are all fellow-tra-
vellers in this world; therefore, there
ought not to be very serious offence
taxen so far as that is concerned. Shri
Banerjee has made his point that a
discussion on that should take place.

Shri S, M. Banerjee: There are two
other points.

The second point is about the Bonus
Commission. You remember, Sir, we
raised the question that Government's
reaction to that should be made
known to us before the session ends
and the hon. Prime Minister was kind
enough tp concede our request and to
say that he would refer the matter
to the Minister concerned. We want
to know as to what has happened to
that.

The third point is that myself, Shri
Nath Pai and others have demanded a
half-an-hour discussion on the ques-
tion of dearness allowance. You re-
member that yesterday the question
was answered. We would only re=
quest that either the Minister should
make a statement becanse the Pay
Commission’s recommendations hava
already been accepted in this House
before the session ends, or z discus-
sion should be allowed.

I never wanted to impute any mo-
tive to Shri Ranga. Simply because
Shri Masani went to......

Mr. Speaker: Order.
imputing another motive.

order; he is

. IFTEIT T s wEEd,
T AT ¥ T AAEE (AT FAT
<R g fF fogsy aoae oe auwdrg -
«A1 TH AARE I FEGE F S
LRI TT qAT AN ¥ 92 e
forr w7 @ f& o= wog W, @@
WA W T WA ¥ faey o9
€ w=f a3 T wxw ¥ @Y sy oy
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quTA WA ofr #Y ofr 2w A sraw
%71 qAT & gW W Iy o a9
¥ st g1 AT s w1 Su ST
A 4T HAZ FT AAT TG T G AT T
e fear 5 oge o= B &
femr smq #Y% FHE a2 Afe wrEEEEA
aaely sy /1 9=t ghft | wE SR
frera g o ¥ fza g1 7 § WK o=
TF gg 991 N 99 dWq aF a8
w1t W Y frer @ g1 1w faaga
g 2 fF 79 awy 9L |y F7T @A
feeeft & 571 w0 g 2, faeelt @7 0T
O E FT wadT g fF St a3
FMoPAT E 1 ArFEwAr T miram
S wE FY F g AT g AT T
dzF FE W AT T AAY ST 3 F
wfers AT g0 arfaat @ wfacs
F qr IAR ;1A wEEAA S A
S0 # oy sl &1 gear a5 S
T N | W qt 7ATT (% A8 & T
@ wferos 1 AT 98 A=G TF T TA
& gaw o0 smaws g fFaes | g
T W & WE § 9EA 984 3H T7 941
&1 ST | I gEe &@t wr f7 eur
| AT grEEr @ e S oAy
29 FT AT AT &1 T F7 AT
W qIfARTZ 1 HT M- GAT E, AL
TeraTfagi #1 W1 3aq 7T Ga N0 |
g OF AR wgEqw g & | "
urr ¥ faazm 2 fa o o @
# sEgfx § wam awfEr s
&1

Shri Kapur Singh (Ludhiana): May
1 say a word on this subject? On the
last occasion when this subject was
brought up on the floor of this House,
1 joined the hon. Members who
wanted a discussion and I agreed that
the desire was just and proper. At
that time the whole House seemed to
agree with the consensus of opinion
that no useful discussion can be held
anless the broad contours of the trend
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of the talks which are held between
the Prime Minister and Sheikh
Abdullah are known to this House,
As long as the talks remain amorphous
and as long as the hon. Prime Minis-
ter is not in a position to make a
statement before this House, I fail to
see what useful purpose can be served
by discussing this subject.

ot a3 (QTOTH) A W@,
7 fardt & fF @7 segeem ¥ g
¥ wHIE #T ATE ¥ g ¥ ufeqewt
& farear d=7 @Y € & W W) e
FT FTATGLT T T AT & | AT WA
F waw fr wfgr fF g oae ¥
qifqardz & g9 | § | T4 A
FIEIT § a1 H T Hegeerm @ HTq
AT 77T T E | IR qriearAT Y
TfhsT ¥ ATT qg arrEw FTAT
=nfgmw 47 1| W GE A8 fm g,
A Fw § 9 9z o< ferFwa g4 &
arsn fafqes &0 a7 2 s fw
7 famg F mifFame & fram T €1
gafaq & 9gar g % s aur a7 98
aoT AR M R W 3 AT o
feemra faram st | @ FAw gw @Y
AE 9Ed & afed qEF  ATIAaTHEr
2 f& @ aw orfagrie Em aai
E4

qeqw wgEw o °E At fEEr e
e 78 g & arfearde g &)
arferamde @z alEdr € |

st ag . Tifeanie # 3@ @t ®
#r¢ ferda 781 &1 @7 # | g
wey, Y #qT fag 7 ST F7r ¢, AN
a o FEar ¥ fw

qEH REET . AAER TR 0
gz WA |
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Shri Hiren Mukerjee (Calcutta
Centrai): Sir, we in this House might
hold whatever opinions we may have
in regard to Kashmir question but I
am sure we;are unanimous that we
should do nothing which might hinder
the steps that are now being sought
to be taken to solve}'the problem to
everybody's satisfaction. If we can-
not cffectively help in the matter, at
least we should not hinder. We might
have pur own convictions in regard to
this point. But I consider that since
the Prime Minister is holding very
scrious conversations with ) Sheikh
Abdullah, it would be pointless at this
stage for us in this House to have a
discussion which might take on }over-
tones which would not help but might
conceivably hinder the progress of the
talks. Therefore, ] suggest that we
should not have a discussion in this
House before the Prime Minister is in
a position to report to us something
very objective and concrete lin regard
to the conversations held. But I say
this also, Sir, that since we are going
to adjourn in only altew days time,
we should not go out of Delhi with a
feeling that we have nothing whatever
to doin regardjto this problem which
is being left to the good offices of
the Prime Minister and his advisers.
It is incumbent on|this House to be
in the know in regard to how the
matter is going tg be settled, There-
fore, I feel that| before the House
adjourns, if it dnes adjourm on the
6th, the Prime Minister should come
before us and give a resume jof what-
ever is taking place in whatever
manner he thinks fit. He should
exercise his discretion and tell us
what, can be L\old in this House at this
stage. He can also give us a definite
guarantee that nothing is going to be

the back of Parliament or over the
head of Parliamgnt when the Parlia-
ment is not injsession. If there is
going to be some concrete proposal
which requires parliamentary sanc-
tion in regard to this matter, it has
got: to be done before Parliament.
Therefore, Parliament requires to be
satisfied by the Prime Minister in
regard to the progress of the /talks
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and meanwhile we should all wish well
to the talks. We are sometimes get-
ting rather confoynded by certain
reports which come;from one place or
the other. Sometimes, we are rather
perturbed by certain movements
which appear to be taking place in
our/country at the present moment
on this issue. We all want to help
and not to hinder. I make a submis-
sion that/the Prime Minister should
come before the House before we
adjourn and take us intq confidence.
Let us know what he is likely to do
in the matter.

Shri Hem Barua (Gauhati): The
other day, you, Sir, did a right thing
when you said that there should be |
no discussion, before Sheikh Abdullah
meets the Prime Minister, on this very
important issue before the country
today. Particularly, 1 can tell )you
about Delhi that the climate here is
heated today because of this issue.

Shri Bade: The whole country,

Shri Hem Barua: It might be tke
whole country. But I am in Delhi and
that is what I know of. There are
different views projected by different
people and most of these views often
seem to be contradictory. I would
say that it would not help any use-
ful purpose if we have a discussion,f"
novs because the Prime Minister and
other leaders of our country are
having important discussions over this
matter with Sheikh Abdullah. But:
then I would say, because Parliament’
is supremcly concerned and the entire
country jis lonking up to Parliament
for the decision or a direction, some-
thing of thut sort, Parliament must be
consulted. If the talks with the Prime
Minister conclude before the end ot;
this particular session, I would say
that the Prime Minister should make,
or you should ask the Prime Minister
on our behalf/to make, a statement
about the progress of the talks and
the nature of the talks. If the Prime
Minister’s discussions with Sheikh
Abdullah do not conclude before this
session of Parliament ends, then I
would say that before making any

g
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decision, if necessary, a special session
of Parliament should be summoned to
discuss this matter. Let us not leave
it to Government alone; let us also
have a share, and let us also partici-
pate in this major decision that faces
the country today.

Dr. L. M, Singhvi (Jodhpur): I rise
to endorse the submissions made by
my hon. friends Shri H N. Mukerjee
and Shri Hem Barua. I wish to
impress upon you, and through you,
on the Prime Minister and the Minis-
ter of Parliamentary Affairs that it is
imperative that the Prime Minister
should make, a statement before the
House adjourns or before the House is
called again, to apprise it of the whole
situation. Ne¢ commitment/should be
made at the back of the House.

Shri Satya Narayan Sinha: Two or
three points have been raised. I would
like to reply first to the point raised
by my hon. frlend Shri Bibhuti
Mishra. We are not going to have
that Bill re-introduced in|this session.

An Hon. Member: Which Bill?

Shri Satya Narayan Sinha: The
Constitulion (Seventeenth Amend-
ment) Bill which, the other day, on
account of the requisite number of
Members not being present, acciden-
tally, fell through.

Bui/ then we have decided that
Govefnment are going to summon this
House on the 27th or 28th of this
month, in ordcr/to avoid the need for
suspension of the rules, which we do
not like. We consider that as an
urgent measure, and fwe are going to
have a short session towards the end
of the month. The exact date has not
been decided upon yet?.n".

Shri Ranga: Why should we meet
so early?

Shri Satya Narayan Sinha: It may
be in the neighbourhood of the 27th
or 28th of this month.

An Hon. Member: That will ”be the
next session?
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Shri Satya Narayan Sinha: That
will meet just for a week or so. Since
we are going to have another session,
a /special session, we would try to
have some other important Bills if
they are not finished in this session,
but the main purpose of the summon-
ing of that session will be to have
that Bill put through.

Shri Ranga: So wrong to do.

Shri Satya Narayan Sinha: That
may be so; but for my hon. friends'
intervehtion, this situation would not
have arisen at all......

" Shri Ramga: The Prime Minister
and Shri Satya Narayan Sinha are
also my friends....

Mr. Speaker: Nobody doubts that.

Shri Ranga: They also co-operated
in/ bringing forward that bad and
infamous Bill here before this House.

Shri Satya Narayan Sioha: Whe-
ther it was good or bad it was there,
and just'by fluke it could not be put
through. There is nothing new that
we are poing to bring forward.

Shri Ranga: God was there,;" my
dear friend. You should have heeded
to his advice,

Shri Satya Narayan Sinha: As
regards the second point which was
raised by Shri Prakash Vir Shastri
and olher Iriends, that matter was
raised more than once in this House,
and it was raised when the hon
Leudcri-' of the House was also pre-
sent. All those recasons which have
been advanced today were advanced
on that day also. As the opinion is
very sharply divided although, I think,
a large majority in the House will
agree with the suggestions made by
Shri‘H. N. Mukerjee and Shri Hem
Barua, I would cerainly convey to the
Prime Minister the views expressed
here; if the talks conclude and if he
thinks proper to make some statement
here as to what has happgned, cer-
tainly I think that he will /do so.
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[Shri Satya Narayan Sinha]

But so far as the discussion is con-
cerned, I think you will agree and
the House will also agree that junless
the talks have been concluded, it is
no use having a discussion....

Shri Lahri Singh (Rohtak): But
not finalised.
Shri Satya Narayan Sinha: Sup-

posing it is not finalised, then as[Shri
Hem Barua has suggested and some
other friends also have suggested,
nothing should be done at the back
of Parliament.

Fortunately, we shall be killing two
birds with one stroke, if necessary.
My hon, friends wanted a special ses-
sjon, and the special session will be
there on the 27th of this month or
so, and if neced be, we could have
that at that time, Therefore, hon,
Members should have no anxiety over
that. Government would never like
to do anythipng on such an important
thing behind the back of Parliament.
So far as the Government's stand is
concerned. ...

Shri Prakash Vir Shastri: What is

your stand?

Shri Satya Narayan Sinba: ....
more than once in this House; and on
the other day in the other House also,
our stand has been made perfectly
clear. But if anything more islneed-
ed, we shall certainly have to come
before the House.

Shri S. M. Bamerjee: He has not
replied to the two other points which

I had /raised. (Interruptions).
Mr. Speaker: Order, order. Hon.
Members should not compel the

Minister of Parliamentary Affairs to
make any statement in that respect.

Shri Satya Narayan Sinha: About
this/bonus business, I would again say
{f it is at all possible in the other
session that we are going to have.[..
(Interruptions).
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Mr. Speaker: Shri Banerjee wants
to know Government’s reaction about
it.

Shri S. M. Bamerjee: My third poinit
is this, Sir. The Finance Minister is
going to make a statement. Other-
wise, a discussion should be allowed
on dearness allowance. They say that
dearness allowance is going to be
increased. Let him make a statement
here and now.

Shri Satya Narayan Sinha: I shall
certainly consult the Finance Minis-
ter and let the hon. Members know
on Monday.
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12.32 hrs.

STATEMENT RE: BOKARO STEEL
PROJECT

The Minister of Steel, Mines amd
Heavy Engineering (Shri C., Subra-
maniam): Sir, I rise to make a state-
ment on the Bokaro Steel Project.

The House has been showing great
concern which I also share about the
financing of the Bokaro Steel Plant,
particularly with reference to assist-
ance from foreign countries towards
the cost of equipment to be imported.

Mr. Speaker: Hon. Members are all
talking. 1 do not find that they are
interested in listening to it. He may
lay it on the Table of the House.

Some Hon, Members: No, no, Sir.

Nobody is listening.
It is

Mr. Speaker:
They should also listen to it.
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Bokaro Steel
Project
such an important matter but they
are talking among themselves with-

out listening to the statement,

13876

Shri C. Subramanilam: Now at least
they may listen.

As the House is aware, after we
had withdrawn the request for assist-
ance for this project from the United
States of America/we had planned to
float global tenders on the basis of
specifications drawn up by our con-
sultants. Our intention was that on |
the basis of the successful tenders, we
should negotiate credit from wvarious
countries. Steel plant manufacturers
in various countries had shown con-
sidcrableT‘mterest to participate in the
tenders. We were also exploring the
possibility of securing collaboration
from US.S.R., who have! extended
large scale assistance to us in a num-
ber of Heavy Engineering, Electrical
and Steel projects.

I have great pleasure in announcing
for the information of this House and
the country that the Government of
the U.S.S.R. have now expressed theiry
willingness to assist India in the
building of the integrated Bokaro
Steel Plant. The first stage of the
project is intended to ijroduce 1.5
million tonnes of ingots and will have
a built-in provision for expansion to
produce 4 million tonnes ultimately.
The assistance which U.S.S.R. has now
offered will bé for building the first
stage of Bokaro upto 1.5 million tonnes
of ingots. Credit will be provided on
the same terms as has been provided
for building the Steel Plant at Bhilai.

Further technical details have to be
worked out and a contract entered
into. For this purpose a te of
Soviet experts will be coming|over
here soon.

1 take this occasion to express our
thanks to the Goyernment of the
U.SSR. for having so readily come
forward to assist us in building this
national project which is of such vital
importance to the growth jof our
country's economy. U.SSR. has been

/
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Steel Project
[Shri C. Subramaniam].
of great assistance to our country in
the planning and building uprof basic
industries. I am confident that in
many more such projects to come, we
can count on their friendly assistance.
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I ‘take this opportunity also of
expressing my thanks to the wvarious
other countries who have shown keen
interest in assisting Bekaro. As! a
matter of fact. as I mentioned earlier,
some tentative proposals have been
put forward for our consideration by
private steel building | intcrests in
US.A, UK. Japan, France, West
Germany and Italy. I want to inform
these friends abroad that Bokarojis
not the only stcel project which ‘we
propose to build in the immediate
futu1:c-. It is our intention to explore
the - possibilities of utilising these
friendly offcrs to build other steel
plants which are wunder study at
present.

‘Dr. L. M. Singhvl (Jodhpur): In
view of this statement,; we would like
to know whether this assistance would
be only assistance in terms of credit
or it would also mean 1echnical/
assistance.

Mr. Speaker: These details can be
worked out later on.

Dr. L. M. Simghvi: This is not a
detail; this is a matter of broad
approach.

Mr. Speaker: Can the Minister reply
to this at this stage?

Shri C. Subramaniam: Technical
assistance to the extent necessary will
be made available by the USER.

Shri P. R. Chakraverti (Dhanbad):
By what date the plant would go into
production?

Shri C. Subramaniam: Just now
they have made the offer of assistance
which wel have accepted and now
other detalls will be discussed when
the Soviet experts come over here,
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Shri D. C. Sharma (Gurdaspur):

May I know if the work{on the 5th
steel plant will be taken up now?

Shri C. Subramaniam nodded assent.

Shri P. Venkatasubbaiah (Adoni):
May I know whether the terms offered
by the USS]:'V’are more favourable in
the matter éf interest, etc. compared
to the offer from other places such as
France, USA, letc,

Mr, Speaker: This might be taken
up later.

Shri D. C. Sharma: What about my
question, Sir.

Mr, Speaker: He has nodded his
head.
12.38 hrs,

COIR INDUSTRY (AMENDMENT)

BILL

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Manubhai Shah on the 30th April,
1964, namely:

“That the Bill further to amend
the Coir Industry Act, 1853, be
taken into consideration.”
Shri Maniyangadan may continue
his speech,

Shri Maniyangadan (Kottayam):
Sir, I welcome this Bill. Coir indus-
try is a very old and very important
industry in Kerala. It is perhaps an
industry which gives employment to
the largest number of people there
and that is why I congratulate the
Minister for bringing this measure to
improve its present condition. It is
true that there was a slump in this
industry for a pretty long time....

Mr, Speaker: Order, order. Some
hon. Members think that this is the
Central Hall or the Lobbies. They do
not even realise that something is
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happening here and this is a place

where some discretion has to be
exercised.
Shri Maniyangadan: The hon.

Minister was saying that the industry
is now doing well with the co-opera-
tion of the Coir Board. I do not deny
that the Copir Board has done some
good for -the industry but during the
last several years, due to various
reasons, of which the most important
is the failure to find markets in foreign
countries, several factories had to be
closed down and a large number of
coir workers were rendered out of
employment. Even now that position
continues. But since the formation of
the Coir Board, especially in the last
few vyears, there has been consider-
able improvement and export also has
increased to some extent.

I take this opportunity to congratu-
late the present chairman of the Rub-
ber Board who is taking very keen
interest in this matler. He, with co-
operation of the Ministry, has been
able to improve the condition of the
industry. Export has gone up.

Shri Vasudevan Nair was mention-
ing here that export of coir manufac-
tured goods has dwindled to zero
,whereas the export of coir yarn and
fibre has increased. If the figures
which I got from the Ministry a few
weeks back are correct, this is not a
correct statement. Taking the figures
of export for 1962 and 1963, it is true
that the total gquantum of export of
coir goods has gone down, in 1963 as
compared to 1962. But as regards coir
manufactures, we find that in the
year 1963, there is an increase of
1,071,000 kgs. as compared +to the
export in 1962. But as regards yarn
and fibre, there is a decrease of
1,746,000 kegs. This is a good trend.
I do not know what was happening
in the previous years. It is true yarn
is being exported from here and goods
are manufactured in foreign countries
which compete with goods manufac-
tured here. That will be a matter of
concern as regards our export poten-
tialities.
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Bill

.\ The main object of the Bill is to
allow the Coir Board to start machi-
nised factories where mechanised
methods could be adopted for] manu-
facturing these goods. It is a good
thing. It is several vears since this
idea was mooted and it was originally
suggested| that about one-third of the
present capacity of the factories may
be mechanised. 1 do not know what
happened to that]idea.

Now, it scems the Board itself is
going to start one or more factorics, I
do not know why the ownersJof the
existing factories could not be allowed
to mechanise their own factories. If
exports are to be improved, if we are|
to stand competition with fore'gn
countries where these goods are manu-
factured, it is admitted on all hands
that the quality of the] goods has mot
to be improved, ang that is possible:
only by mechanisation. So there is
no meaning in putting objection 1:0]'
that. Of course. there were obJeC!Lbnq
from my State from certain quartersy
not from the Government of Kerala,
But T am happy]to sce that that ob-
jection also is not there.

So this mechanisation will improve
things. Along with this, it is true tha}f
by increasing exports, we will bén,
earning more of foreign exchange and
we will be increasing the production
of goods which will[give more cmploy-
ment. Of course, by mechanisation,
the present labourers engaged in fac-
tories will be finding it difficult to
find jobs. That|is an aspect which
has to be considered. Yesterday, Shri
Vasudevan Nair was saying that al-
ternate_emplovment must be provided
to thesef people. If I remember cor-
rectly, "the hon. M'nister also stated
on a former occasion that alternate
employment would be found for those/
who had gone out of employment. But
I do not know what is the method
that he has in mind. Whatever iIJbo,
it is a question which he must very
seriously consider.

Another factor I wish to bring
to notice, apart from the/two as-
pects of promotion of exports and
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[Shri Maniyangadan]

also employment of a large number of
people which have to be considered,
is thdf aspect of improving the market
for coir products in India. What steps
are being taken for that? I do not
know, Oflcourse. the Coir Board have
opened certain shops and certain show-
rooms in d'fferent parts of the country.
But 1 would :request{ the Minister to'
see that the various departments of
the Government of India and also of
the State Governments and several
bodies J under the control of Govern-
ment purchase for their use a large
quantity of coir goods. If that could
be done, I am/sure the factories which
are closed could be reopened and the
workers employed. Along with that,
mechanisation will improve the quality
«of|goods and exports will also increase.

Another thing I would like to bring
to the Ministry is regarding certain
other connected industries. Take, for
example, rubberised coir materials.; I
know certain applications were sent to
the Government for licence for start'ng
-certain factories. Rubber is available;
so are yarn and ghe other goods. But
1 do not know what happencd to these
applications for licences. If this new
scheme is allowed to go through, the
co'r yarn could be utlised in a wery
very useful way.

In this connection, I mav also say
that fof the coconuts produced in
Kerala, about two thirds of the quan-
tity of husk now ava‘lable is not utilis-
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ed. Only one third;is used, the rest is.
wasted. The coir industry thrives only -

in the coastal areas because brackish
water is available there. I ,am toid
there are certain chemicals which
could be used for this purpose. 1
understand certain methods are found
but by research and with the use of
these chemicals, the husk could be
processed and fibre obta‘ned very easi-
ly. If this is true, otherlparts of the
State where no brackish water is avail-
able could also start this industry and
almost all the coir husk produced
there could be utilised for this induast-
ry without wasting it.

‘.

(Amendment) Bill 13882

Coconut grows not only in Xerala
but in certain other States also.! The
Board is taking steps to develdp the
coir industry in those areas also.

My submission is that all these as-
pects must/be taken into considera-
tion. Along with this, I would aico
submit that the present duty ¢n manu-
factured goods should be reduced. As
was recommended by the Coir Board-
last year or so, the Government raised
the duty and now it is equal to the
duty ‘on coir yarn. That must be
reduced and the prayer of many peo-
ple affected that this musi be reim-
bursed must given due considera-
tion. Otherwise, the export business
will encounter difficulties. For en-
couraging exports, manufacturers must
be encouraged.

So while welcoming this BiilJ 1
would submit that all these aspetts
must be considered. Epecially the

~ question of giving more work to peo-

ple and developing the linternal mar-
ket must be given very serious consl-
deration. I support the Bill.

Shri N. Sreckantan Nair (Quilon):
1 too would like to congratulate the
Minister on taking some action in a
matter where things were allowed to
drift for years. It is true that the
Coir Board had been |doing something
for the last ten years. But what
result it has produced, I do not know.

I do not agree—I pannot agree—with
my hon. friend, Shri Maniyangadan, in
showering congratulations and handing
bouquets to the Rubber Board Chair-
man or anybody else f’oonnected with
it, As a matter of fact, this jolt
which the hon, “Minister may
perhaps end it or mend it. T thope it
mends it. Even if it is end 1 for
one am not going to be very sad over
it becausq this industry has been in
that position of being on the death
bed, of being a nuisance to every-
body and never giving i employ-
ment properly to any section of
people, engaging, ag the Minister
himself =aid. 1'5 million people
in wvarious areas in the country,
not even providing minimum wages to
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the spinning side of the industry. This

been gz nuisance for the last ilen

fifteen years. If it is ended, Vu!f
course, there may De gome niart-
burning in the initial stages, but w
may get ovey it; if it is mended, a big
industry invblving tens of thousanus of
families will be saved. Sc, this is
certainly § step in the right direction.
This is a major experiment which I
hope will succeed, bul the nain d.lcet
has all along/been that there was no-
body to care for th's industry. As in
the case of every other indusiry in
the State’off Kerala, neitner the State
nor the Centre cared tn experiinent
and do research in the varions bran-
cheg of the industry.

We knew that artficw fibies were
coming; we, who know *hing about
industrial and tecbnical matiers, used
1o raise a hue and cry thatfsomething
must be done. We also knew that in
certain  countries, espocially in the
cold countrics, thiz fibre. though it is
very' strong, because of the  presom
ty‘pe' of tacking it und making i, coula
not serve properly s maltings @
long period. So, experiments on that
line were also necessary.

Apgain, ccrtain countries were im-
porting this. and then s tling np their
own factories. This. wis brought 1o
the notice of Goverrment. We aleo
pointed out that not only were the
duties on manufacture] gosds in thosa
countries
freight rates for manufaciured gouds
as ggainst yarn were four, [ive ur six
times higher in the klden days. hough
it has come down slightly now. Aii
these aspectz of the quection  were
raised several times before the Gov
ernment of Kerala ard the Govern-
ment of India, but no action was taken.

Now, the hon. Minister hopes that
by mechanising these| plants, the
demand may be doubled. T am not
very sure whether it will be possible
because these countries which take
it /up take it not as a necessary or
essential article. It is an article of
luxury. They can very well say the

555 (Ai) LSD.—4.

prohibitive, bul that tne

(Amendment) 13884

Bill
do not want it. Even if we compete
with them, they can put a higher

duty. ‘So, thig is a matter of much
speculation, but this is something
which should be attempted if the in=
dustry js to survive,

The real aspect is lack of control
from the bottom to the top. Whether
Government can introduce it, whe-
ther it is bold enough to introduce it,
whether the State Government will
like jt—all these are issues to be
faced, but this industry can never
revive unless from the bottom the
green and retted husks are controlled.
It is there that the whole canker lies.
If there is a rise of Rs. 50 in the price
of varn, the cost price of the husk
goes up by Rs, 60, and then the inter=
vening people who purchase this will
take <0 much profit that the worker
gets no wages.

The minimum wage fixed for this
incustry is  the large amount of
R:. 1-4-0. This magnificent amount
of Rs. 1-4-0 has never been paid dur-
ing the last 15 years. The maximum
that has been paid is ten or twelve
annas. That is a definite breach of
law in this country, it has been pointed
out to the State Government, but there
is nobody to take action, because they
say that the moment they take it up,
the industry will collapse,

What is the good of employing 1'5
million people on this basis? Four
annas, six amnas, ten annas, whatever
they please, they give the workers,
and the workers take it hoping that
tomorrow they would get Rs. 1-4-0,
hoping that Government will enforce
the minimum wage, because they have
no other go. People come, especially
womenfolk ang children, and start
working. They are left to the tender
mercies of the middle men who are
handling it.

So. this industry has to be control-
led from the bottom to the top. Unless
and until vou do it, it can never sur-
vive, it will never do any good {c the
people.
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[Shri N. Sreekantan Nair]

Another aspect is competition, Any-
one who has got any means of borrow-
ing Rs. 5,000 or Rs. 10,000 sends =a
wire that he can supply mats at 15
per cent less than the market price.
Then he runs about for mats. Of
course, he gets all sorts of rotten
things which are cheaper and sends
them. He gets the money for the
first instalment, then he loses the
market. The price in the market goes
down, and the industry is in dol-
drums,

As a meatter of fact, my hon. friend
Shri Manivangadan was no. correct
There were 50,000 people engaged in
the manufacturing industry, but there
have been only 10,000 in the last ten
years. These people get not even two
days work in a week.

The increase in the so-called export
of finished goods or mechanised goods,
is something which is artificial. There
are some firms British firms, which
continue to sell at a high price, but
when the price of the coir yarn goes
up, naturally these buyers do not
buy, they wait till the price goes
down. That is why there is a differ-
ence of 17,46,000 KG in cxports in one

year. They wait becausc this is not
an article of daily necessity. It is an
article of luxury. They bide their

own time, and then buy at the cheap-
est rate. So, this industry has to be
put on a better basis.

Though the Minister himself or the
Government as such is not respon-
sible, it may e said there is an area,
which is a desert area, where you
find white sand spread all around and
only diseased cocoanut trees are
there. They have been there for
decades, they have gone bad because
of disease which cannot be cured. The
Government of India have set up
experimental stations, and the Coir
Board has tried its best, but the coco-
anut trees have mnot escaped the
devastating attack of this diseate. So,
in all that area there is nothing ex-
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cept diseased cocvoanut trees, nothing
can grow there, with white sand
spread all gver.

Dr. M. S. Aney (Nagpur):
water,

And gea

Shri N, Sreekantan Nair: (. course,
they can jump into the sea and com-
mit suicide if that is a solution.

So, industries have to be found
One textile mill which was granted,
but that has not been set up. There
is no scheme to industrialise that area
and as a matter of fact, the Kerala
area has been neglected by the Cen-
tre. There js not a single major
industry in the public sector instituted
by the Central Government in thah
State. The Defence Ministry has not
set up a single ordnance factory of
theirs anywhere in Kerala. So, we
do not have major basic industries,
nor do we have the defence indus-
tries. It is no wonder that the people
of Kerala are always scized with a
rebellious spirit to fight the existing
governments, Boecause there is poverty,
they attribute it to the Government
that i; in power and fight against it.
1t this continues. I do not think it
will continue to be apgainst the State
Government only. Tt will develop
into a fight against the Central Gov-
ernment. And we are the only people
bevond the Madrasis who want sepa=-
ration from India and the north
Indian people who naturally try to
drive down our throat this Hindi
cult. We are the only people who
remain truly national. We may also
be driven to join these people, and
naturally the demand that the south
should become a separate sovereign
state may materialise one day if this
condition continues.

So, T would request the hon. Min-
ister not to be satisfied with this
mechanisation of one factory. Giving
Rs. 14 lakhs is nothing, it cannot save
the situation. If you are serious about
it, try to control the industry from
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the stage of the green and retted husk
to the stage of export, and then you
will be able to do something good for
India, goud for the State and good
for thousands and millions of families.

13.00 hrs.

Shri B, K. Das (Contai): Sir, this
Bill secks to stress the development
side of the coir industry and so a
change has been sought to be made
in the long title of this Act. For that
purpose, the scope of the function of
the Coir Board has been sought to be
widened, su that power can be used
in certain factories and also further
grant of funds may be there besides
the income received from the export
duty and the amount may be repaid

out of the consolidated fund of the

Central Government,

provision of about
Rs. 3'13 crores in  the third Plan
period fur the development of  this
industry. I do not know what is the
idea of the Government and how
much this grant will be augmented. 1
shall be happyv if a substantial im-
provement! is made and steps are
taken for the development of this in-
dustry in all the cocoanut-growing
States,

There is a

Ot course, our friends from Kerala
have voiced their criticism and views
as to what is happening in their own
States. Coming as | do from the State
of West Bengal, which is also a coco-
anui-growing State, I find that in
that State, thix industry is net much
taken care of. Further attention
should be paid for the development
of this industrv in that area. In the
coastal districts we grow cocoanuts
and there is much scope for the deve-
lopment of the industry there. In my
constituency, two or three years back,
there was a training-cum-production
centre which was sfarted, but wun-
fortunately abolished within no time
because husk could not be made avail-
ahle,

Although there is a large number
of cocoanut trees in this area, geople

(Amendment)

Bill
do not know how to take care of the
husk and preserve it. They use it as
fuel. Aiso, the green cocoanuts are
greatly used and that husk is of no
use for production of fibre. All these
have to be taken care of in that grea,
because it is not possible to jmport
fibre or husk from outside the State
and develop the industry there. Seo,
it the Coir Board is to take care of
the industry and develop it in all the
cocoanut-growing areas of the coun-
try, proper care should be taken so
that the husk is not wasted and coco-
anut-growers also should take care
of their husk.
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There 1s provision in the Act that
remuncrative price would be paid to
the husk-producers so that they may
keep it properly and aiso that husk
can be made use of in the develop-
ment of the industry. I think that
the Coir Board should pay greater
attention to this aspect of the matter.

By the use of power rubberised
coir fibre should be produced in order
that we may compete in the inter=
national market. There is a proposal
of starting a factory with a sum of
1s. 10 lakhs for the pre-ent. Of
course, in the experimental stage, one
factory may do for the present. But
I think there should be further action
faken in that respcet and rubberised
coir fibre should be produced in
greater quantities, so that they might
find further markets in the world.

I hope greater care will be taken
to develop the industry in all the coco-
anut-growing areas, as I have already
pointed out. With these words, I sup-
port the Bill,

st g feg (F91) o semm
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Shri 8, C. Samanta  (Tumluk): Sir,
I weleome this Biil which secks to
pruvide for the establishment of mer=
charused lactories.  Hegurding grants
which arce t0 be made by the Central
Government, that fund should be
adequate for the maintenance of the
Board. By this Bill, the hon, Minis-
ter has amended section 10, added a
new section 14A after cection 14,
amended section 15 and substituted a
new section for section 17. In this
connection, I beg to place before the
House one fact. 1 introduced a non-
official Bill called the Coir Industry
(Amendment) Bill on 27th April,
1962. It was balloted three or four
times. Then, all of 3 sudden I
received information that the Bill has
not been permitted to be continued
by the President. Then I thought,
perhaps, a comprehensive Bill is going
to be brought out by the Government
and therefore my Bill was not being
continued.

My Bill suggested the amendmend
of sections 10, 21, and 26. There-
by I pleaded that measures should be



138yl Cuir Indusoy VAISAKHA 1],
baken for improving the  working
conditions of workers engaged in this
coir jndustry. 1 had suggested that
better working conditions and ameni-
ties should be given 1o the workers,
penalty should be imposed for sub-
mitting false returns, there should be
registrauon and licensing of retters,
retiing places, coir spindles, looms
and other equipments for manufactur-
ing coir elc. As a member of the
Coir Board for some years, 1 know
that the Coir Board cannot supply us
the requisite statistics. Therefore,
this amendmenl for registration and
licensing of retters, retting places,
coir spindles etc.,, will help the Coir
Board to have regular statistics. These
were the things that I brought before
the Government. I am sorry to say
that in this Bill nothing of the kind
has been touched. I would request
the hon. Minister to give thought over
these things in future, and I hope
another comprehensive amendment
will be brought forward.

We are glad that the Government
18 going to mechanise this factory. By

mechanisation we are afraid there
will be unemployment. Surely, there
will be unemployment. But there is

one difficulty. We are finding that
the export of coir matting is declining
for the last few years. So the Gov-
ernment has taken up mechanisation
to some extent—one-third of it—in
consultation with the Government of
Kerala, so that the manufacturing
cost will be less, the quality will be
better and the exportable things will
be able to compete with other count-
ries. Therefore, it is welcome.

Sir, rubberised coir products will be
manufactured by these mechanised
factories. I am sorry to let this hon.
House know that this Coir Board was
ectablished in 1955 and in these years
the central research station opened at
Kavamkulam has not been working
well. One sub-research station has
bren started at  Uluberia in West
Bengal. That  also is not working
well. This coir  industrv., which is
bringing so much foreign exchange
for our country, which is the life and
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death question especially of the people
of Kerala, is not being brought under
rescarcn o the extent it should be,
I would request the hon. KMinister to
see that at Uluberia and at Kayam-
kulam these research stations work
well and they are manned well. By
this 1:me there should have been many
expe.snicnys conducted. This experi-
ment of mechanisation has been
brought to the notice of the Govern-
ment by a delegation which was sent
abroad and not by our research scho-
lars. Qur research scholars should
have done something here and should
have advised the Government in the
matter. But that was not done by
them. I would, therefore, request
the hon. Minister to see that the
research work at these places, under
the control of the Coir Board, is
seriously taken into consideration and
all facilities are given to them.

13892

I would also request the hon. Minis-
ter to see that our internal consump-
tion increases. There is competition
everywhere. In order to save the peo-
ple of, at least, Kerala and Madras,
whose daily life is dependent wupon
this industry, more consumption in the
country should be taken into consi-
deration, In this respect, exhibitions
in the country and other steps which
are being taken by the Coir Board
will be helpful. If more money is
needed for that purpose, now that the
Government is getting more money
that should be made available to
them.

Another thing is, the hon. Minister
has brought the proposal that the
Comptroller and Auditer-General will
now audit the accounts of this Board.
So long it was being audited by the
Accountant-General of Kerala. It is
good, when more money is being
given, this control has been given to
the Auditor-General.

Sir, I wholeheartedly welcome this
Bill.

Dr. Sarojini Mahishi (Dharwar
North): Mr. Speaker, Sir, the Bill to
amend the Coir Industry Act is be-



13593 Coir Industry
|Dr, Sarojini Mahishi]
lore the House. This amending Bill
tries to introduce, in pursuance of the
meeling  of the tripartite  interests,
mechanisation in certain scctions of
this industry. I do not know whether
the Bill intends to mechanise the
matting section of this industry or to
introduce mechanisation in other sec-

tons of this industry also,

Sir, coir is mainly the product of
conconut husks. India has got a vast
coastling producing coconuts. The
report says that increasaf'is being re-
gistered in the area under cultivation
and also in the intensive growth of
conconut in the area already under
cullivation. In spite of the fact that
this is a raw material which can earn
very good foreign cxchange for the
country, I do not know what efforts
are being made to improve the techni-
que in the working of this coir indus-
try. As far as my State, Mysore, is
concerned, in the matter of central
schemes that are being zllocated to
different States, it stand: second,
Keralar standing first. 1 yonder how
many of the central schemes are being
implemented. Hardly 15 or 20 per
cent of the coin/ is being utilised now
locally for manufacture of certain
grods by way of cottage industries.
These poor workers engaged in this
industry jare not given adequate wages.
Many of the coir co-operatives are
goint  in‘o  liguidation  one after
the other. 1 do not'know whether the
hon, Minister would lay the blame
for it at the door of the to-operatives
or he would say /sthat jt is a failure on
the part of thé industry. Probably,
he would be inclined to say that it is
due to the defect in the working of the
co-operatives. What I mean te cay
is, the raw materials should he pro-
perly. utilised.

In spite of the fact that the coir
technological research eentre has
carried out many researches, I do not
know whother the results are being
implemented in the country.

There is 5 lot of scope for the im-
plementation of this research as also
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for further research in the matter.
There are different ways of retting and
different varictics are produced. The
only thing that theyf are doing is the
export of the yarn and the fibre. We
find that hoth the yarn and the fibre
are being/ exported and during all
these yeﬂ’rs both of them fetched a
good sum as contrasted with the
manufactured goods that are being f
sent out. Therefore, properly manu-
factured goods themselves should be
exported.

I do not know but the report of the
Coir Board mentions ;fthat some of the
countries which were purchasing the
manufactured goods are not purchas-
ing them now. There is a decline in
the purchas: by those countries and
a 1ew other countries are now pur-
chasing them. s this decline in  tho
purchase of the manufactured goods
due to the fact that there is a decline
in the quality also of the good:? Our
Government is keenly' interested in
maintaining quality control on the
goods and the report also mentions
about preshipment inspection of coir

goods. Then, in spite!of all these
things. why is there decline in  the
export of manufactured goods? That

should be accounted for.

The Research Institutp has mention-
d a number of zlternate uses for coir
and coir products and a number of
wnvs of dveing. Tn what part pf India
all these things are being jmplement-
ed? A coir training centre was insti-
tuted in our part of the country.
When thg trainess came out after their
training period they were not ahle to
find any source of employvment. They
were keen to go'."in for another period
of training. In spite of the faet that
there is raw material as also frained
human personnel, why;/that human
personnel is not made ise of and why
is the raw materia1 o-merted and a
very small percentage of itiis consum-
ed locally¥? ATl thece thing: are 1o be
considered in the proner spirit.

Statistical research is also being
carried out, The|progress of the coir
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industry depends mainly upon a num-
ber of factors and not only upon the
production of the raw material/ The
statistical research carried out shows
that the production of proper manu-
factured goods depends upon a num-
ber of factors, namely, the peopl
cmpioyed there. their way of living,
the wages paid and all these things.
These things have not been properly
atlended to. The| economic and sta-
tistical survey that is being made with
reference to this coir industry shows
that these things are not being at-
tended [to. Therefore, all these things
should be properly attended to and
proper use must be made of this parti-
cular raw material.

As [ regards mechanisation, one
Indian firm wanted to enter into some
collaboration with some German firm.
1 would like to know whether this
mechanisation is being carried out by
the Government only or it is aliowed
to be carried out jn the private sector
alsp by the private firfns and whether
subsequently it will be made applic-
able to any other purt or it will be
adopted on a large scale. I do not
wish to put forward the argument that
was pul forth by some of the hon,
Members that if mechanisaiion is res-
orted to many of the workers will
be uncmployed. But, tp what extent
that will be desirable is a thing to be
considered. Of course, mechanisation
may expedite the work and we may
be able {0 produce pood: on j large
scale, but while adopting this mecha-
nisation we should, at the same time,
pay greater attention to the employ-
ment of all those pecople. More people
will be able and willing to come into
this industry, as far as I knew.

A number of coir co-operative
socicties came into eXistence in North
Kanara. There the wages were not
properly paid.  So, subsequenily, one
after another. they went into liquida-
tion. Why should this thing happen?
The only thing resorted to bv  the
workers is that they prepare some of
these goods in their own cottages and
because marketing facilities sre not
given to them, on their own
accord they go and sell them in
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the market. As far as possible this
should be avoided. Al the workers
should be brought together and they
should be paid better wages and
should be given better facilitis for
living. This can certainly earn a good
amount of foreign exchange.

Mr. Speaker: The hon, Minister.

Dr. M. S. Aney: May I say a word
or two, Sir?

Mr, Specaker: Now I have called
the Minister. He never expressed a
desire to speak.

Dr. M. S Aney: Only two minutes,
Mr,

Dr. M_ S. Aney: It appears that
this once-flourishing industry is now
brought to a very crucial position; in
fact, it is on the point of extinction—
It looks like that—and all this hap-
pened, according to the statement of
my hon friend, Shri Samanta, during
the last three or four years. Thers
has been a gradual decline.

Speaker: He may.

13.27 hrs.

[ME, DErvTy-SPEAKER in the Chair]

The main thing for the Government
to do i to sce, as to what the reasons
for thiy are. According to the state-
ment which Shri Samanta has made,
the two rescarch atations have not
shown. according to information avai-
lable, anv  encouraging results which
would, in fact, make this industry
better than what it is today. On that
point also the steps taken by the
Gaovernment have been a failure.

Shri S, C. Samanmta: I said
there is some decline in exports.

Dr. M. S. Ancy: Might be; bot vou
referred to some rescarch wok done
by them.

that

Secondly, the Govenmen{ was
mainly inferesteq in this  because it
was a good material for cxport and
was giving us some geod rmount of

foreign exchange. But on account of
competition elsewhere we find that we
are not in a position to stand that
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competition. 1 want to know {from
the hon. Miinster, who is a very good
student of industrial problems and a
very careful helper ot all the big and
amall industries, whether he has found
in the new enterprise, which he
wants to enter upon by starting this
new mechanized industry, sufficient
strength to counteract the evil eflects
which competition is imposing upon
them. Are there enough indica‘ions
to show that our goods expected to
be turned out of this factory will be
in a position to compete with them
and in course of time we shall be able
to regain that position? It that is
possible, it is a good project; otherwise,
it is time for them to think over the
matter more before they enter upon
any experiment at all

These are my observations.

The Minister of Intermational Trade
(Shri Mamubhai Shah): Mr. Deputy-
Speaker, Sir, I am glad that so many
hon. Maembers participdied in the
discussion on this Bill. At the outset
I may clarify the doubts expressed by
the hon. Member, Shri Yashpal Singh,
that this is no departure from the line
of supporting cottage and village
industries because, as I szaid, in my
opening remarks, mechanization is
meant in order to see that the cost of
production goes down and that we can
be able to produce a better quality
of goods which, In the long run,
should expand employment rather
than contract it.

It is not always good to live in the
Eighteenth Century or in the medie-
val age where be by braking stunes
people could get employment, There-
fore it is very necessary thal gradual
induction of modern technology to
fight the competition which is already
developing abroad is brought about
in this country. It is, therefore, to
the good that large scctions of the
people in Kerala and in Mysore as
also in West Bengal, as we could see
from the statements of hon. Members
from those areas, have supported the
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idea of modernisation and mechani-

zation,

Shri  Vasudevan  Nair yesterday
mentioned the decline in the export
of matting. I think, if he takes up-
the figures, over the years, since the
inception of the Coir Board,.
the ¢xports and production have gone
up tremendously and it is the yarn
export which has slightly gone down.
The export of mats and mattings is
continuously rising though not at the
same satisfactory level as we desire
it to be. But the maln  reason why
the yarn continues to be exported in
larger amount—Rs. 9 crores—and
about Rs. 4 crores worth of mats and
mattings, is the heavy duty, as he
himself pointed out yesterday, which
has been levied by the Western Euro-
pean countries against our coir mat-
tings. It is precisely this that we are
fighting in the United Nations Con-
ference on Trade and Development
in Geneva, that ofher advanced indus-
trialised countries should give and
make room for the simpler techono-
logy of the less developed countries
and give up, in due course, by a phas-
ed programme the manufacture of
mails and mattings or jute goods or
simpler types of engineering goods or
chemical goods; and 1 do hope that
as a result of our persistent efforts
in the coming years, it should be pos-
sible for us to register at least this
impression on the advanced countries.
Here, T would like o take this oppor-
tunily of making an appeal to all the
advanced countries, particularly the
Western European countries and the
United States, to altogether remove
and abolish this 22 to 30 per cent
duty. It make: it impossible or the
Kerala or the Mysore producer to
compete in the mechanised  sector
will finished goods such as mats and
mattings. As some hon, friend sug-
gested. why not ban the export of coir
varn? That ic also there, We have
considered this matter several times.
The large amount of unemployment
that is likely to be caused and the
distress that we would have to face
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fus quite a number of months and
yeais 1n case the Western European
countrie; refuse to vield or reduce
the duty, will mean a positive loss of
employment without a corresponding
gain either in terms of foreign ex-
change or in alternative sources of
employment. For an industry which
empluys a million of people or more
at different stages, even a million and
a half. the risk to be taken is far
too much as compared to the imme-
diate gain. Even so, we are consis-
tently trying to see that more assis-
tance in the form of export promotion
assistance is being rendered to the
producers of coir mats and mattings
and very little is being given to the
producers of yarn.

-

My friend, Mr. Samanta, mentioned
about the licencing of retters. Now,
imagine thousands and thousands of
houses in this decentralised  sector
being under perpetual fear of &an
inspector only because we want to col-
lect statistics; it will be hard on them
if cvery inspector or policeman goes
after the small cottages of the people
to see whether they hold a licence and
whether the premises are kept well
and all that. It is true that inspec-
tion helps and we have been intro-
ducing inspeclions on several com-
modities. But I shudder to bring too
many pieces of legislation which give
power to all these officials of the
States to interfere with the lives of
the poor people who are already dis-
tressed due to the low wages. Mr.
Sreckantap Nair, who is not here at
the moment, mentioned that {he Mini-
mum Wages Act is not being enforced.
The reason is obvious that when so
many thousands and thousands and
millions of pcople are employed, it
is difficult for the enforcement ap-
paratus of the State to enforce all
these laws which can onlv be due to
the support of the basic economy. The
real solution is to support from the
foundation the ecconomic structure of
this industry so that the producers are
enahled 1o pav hetier wages eontinu-
ously, I am. therefore, glad to say,
85 regards the suggestions made by my
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ho:. triend Shri Maniyangadan and.
Shri Vasudevan Nair that the duty
which we were contemplating to re-.
duce or ubolish, that we have al-
ready issued a notification today com-
pletely abolishing the cess of 98 nP,
per quintal gn coir products. This is
with a view to give relief to this in-
dustry so that instead of financing
from the cess which the poor predu-
cers or the middle-men had to pay to
us, the State as the senior partner in
the welfare of the people of this
country will bear from its own trea-
sury the development expenditure
through grants and loans as this Bill
seeks to amend, that is, in future the
finances will flow from the Consoli-
dated Fund and_other sources rather
than to tax this small and very poor
industry from this particular cess.
Therefore, we have today issued g
notification completely exempting this.
industry from this cess.

13900

Then, the question was in
manner should be gradually go to
mechanised  sector. It is true that
there is a fear of temporary unem-
ployment. As far as I can see it, the
unit that we are starting is rather on
a modest scale and it is not likely
to replace a large number of workers.
When one-third of the sector is
mechanised, naturally there might be
some displacement.

what

It is my hope that this will be an
additional employment rather than
displacement. But if displacement
did come as a result of mechanisation,
I can assure the House and the Mem-
bers who have expressed their an-
xiely on this account that we shall
take every care of it. This assurance
is not either a hollow or an unfounded
one. We shall see to it that alterna-
tive employment is provided to everv
single person who is rather rendered
unemployed or less employed as a
result of this mechanisation. The
total number of people involved will
not be more than 1400 people if the
whole scheme of mechanisation of the
one-third sector take¢ place. With a
gingle unit, it will not be more than
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50 or 60 or 100 people which is not a
number that cannot be absorbed in
the expanding economy of these areas.

My hon. friend, Shri Samanta, men-
tioned about research. 1 admit that
the research has not been a very
powerful factor in- this industr)r{ But
as one can see it, the scope of research
in termg of improvement iz so much
limited by sociological conditions in
thisfcountry/ We once tried and in-
troduced a modern method of retting
and de-husking. We found that hun-

dered people's work could be done by/

one machine and we ourselves
thought that it is better to carry on
with the traditional method  rather
than bring a new research. It has
been so in zeven, eight or nine resear-
ches which we carried out success-
fullv. It 15 not so much the enlire
faultf of the research institutions. I
can a:sure Shri Samanta that again
we will look into these two particular
‘centres which he has mentioned] and
‘we will see how we can make them
dynamic. DBut the limitations have
got to be appreciated by the House
because this is an industry where we
have to be xlery very wary and cons-
cious that what we do does not do
some basic damage[till we can re-
pair it by some alternative means.
We would rather prefer to go a litile
more slowly and on sure lines| as is
proposed in this Bill. It is, therefore,
that when he moved 3 Bill sometime
back we requested him to withdraw
it.[ It was with a view to bringing a
comprehensive legislation. We do not
propose to bring another legislation
again to license the retters/ and
varinug other people and create more
problems for the small people and
emall producers.

Then the other question was, whe-
ther we ‘can [so arrange our sale of
varn that the foreign countries which
are todav dependent on our varn are
induced to buy more mattings; rather
than yarn. The matter is simpl}.e. But

i% is not so simple as % looks. There
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are other countries which are produc-
ing:coir. As a matter of fact, ours is
the one country which makes the
maximum utlisation of coir fibre. Out
of the total/husk produced, we almost
utilise 37 per vcent. Malaya and
Philippines utilise less than 12 per
cent  und Ceylon utilises Jess than
6 per cent.  Therefore, over the years,
the utilisation of increasing quantity
of husk is being attempted success-
fully here. Now, if we do anything/
which will upset this balance, it is
likely that those advanced countries
will buy the yarn from other alter-
native sources. So, we are ,;' closely
examining it. To the extent it is
possible, because of more circumspee-
tion at the governmental level or
social level, we can/ gradually induce
a certain amount of assistance from the
fridndly countries. I can assure the
House that we are for selling less yarn
and more finished products, like. mats
and mattings. Repgarding the husk, T
think, there is some mistake in the
firures quoted by Dr. Sarojini Mahi-
shi. We have totally banned the
husk cxport except a very few small
quantitics running into a  thousand
rupecs or so. Practically, u*efare not
allowing uny husk to go. Those husks
also go as samples and not actually
for trade. Here in the field of /yarn,
it is better finished varn which can
bring bettor  price. This particular
amendment sought in the Bill iz for
mechanisation, though mumcntari!yf
confined in the first approach to the
weaving sector, and we do want to
coe that the finishing of the varn and
variousjother aspects of spinning are
alsn gradually brought under a more
modernised practice.

There was a suggestion from three
or four Members regarding|the need
for the diversification of this industry.
I am glad to say that over and above
the Madras factory of Bharat Motorst
which has already gone into produe-
tion, a second factory in Cuttack, a
third factory in Delhi and 5 fourth
factory in Mysore are{about to go
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into production in the next few wecks
to make the rubberised coir products,
and six more applications, two from
Mysore/ one{from Bombay, two from
Calcutta and one from Kottayam are
under active consideration, because
basically this is an export industry,
and even though|otherwise we would
not have given a high priority for
imporg licensing, yet, because of the
export potential which it guarantees
for us,A we are very much interested
in seeihg that these four or five appli-
-cations for the import of the machi-
nery are licensed very soon.| So, over
the next year, we might even hope
that more than 12 or 14 {factories
which will diﬁgrsify coir production
will come]'into-existence in our count-
Y.

This particular product will be more
used locally. Of course, we are try=-
ing to export the products of the
Bharat Motors. It is like exporting
air, because the weight is so low and
the space it occupies is so much that
even with the best of the shipping
companies, we arp not able to reduce
the freirht to such  an  exient that
it can reallv be profitable,. We find
aiso that with the plastics are coming
up. s<uch as polvethelene, foam
rubber and other things; the scope in
foreign countries for usc of the rub-
berised eoir products  is less than
othewise.

But I can assure the House that
as far as internal consumption is con-
cerned, we shall try our level best
to rcee that the consumption of this
product Jocallv., which is onlv 8 or 9
per cent now is  increased, We are
trving to see whether we can expand
the indigenous utlisation hase by ask-
ing the various Ministries of Govern-
ment.  the  Defence  Ministry  and
the Supply Department and the
State  Governments ot  promote
more internal consumption of these
products; we should also think of
opening more depots and show-
room:; already nine show-Tooms
are working but more could be oprned,
with the grants and loans available.
1t that is done we shall see to it that

(Amendment)
Bill

the internal marketing is increased,

because then it can be the bed-rock

or some solid foundation on which

this industry can advance.

13904

I hope that I have covered most
of the points made by the hon. Mem-
bers. I can assure them that we shall
look into the other points which
they have raised and see that proper
action is taken in the light of their
observations

With these words, I hope that the
House will approve of this measure,

Mr. Deputy-Speaker:
is:

The question

“That the Bill further to amend
the Coir Industry Act, 1953, be
taken into consideration.”

The motion was adopted.

Mr. Depuly-Specker: We shall now
take up the clauses. There are no
amendments to clauses 2 to 7. So, I
shall put them together to vote.

The question is:

“That clauses 2 to 7 stand part
of the Bill."

The motion was adopted.
Clunses 2 to 7 were added to the Bill.

Clause 1— (Short Title)
Amendment made:
Page 1, ling 4,—
for “1063" substituted ‘1964

(Shri Manubhai Shah)

Mr Deputy-Speaker: The question
is:

“That ¢lause 1, as amended,

stand part of the Bill".
The motion was adopted.

Clause 1, as amended, was added to
the Bill,
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Enacting Formula
Amendment made:
Page 1, line 1,—

for  ‘Fourteenth'
‘Fifteenth’,

substitute

(Shri Manubhai Shah)

Mr,
is:

Deputy-Speaker: The question

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended
was added to the Bill.

The Title was added to the Bill.
Shri Manubhai Shah: I beg to move:

“That the Bill, as amended, be
pmed.ﬂ

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.” .

The motion was adopted.

13:44 hrs,

TAXATION LAWS (CONTINUA-
TION AND VALIDATION OF

RECOVERY PROCEEDINGS)
BILL
The Minister of Finance (Shri T.
T. Krishnamachari): Mr. Deputy-

Speaker, Sir, I beg to move:

“That the Bill to provide for
the continuation and walidation
of proceedings in relation to Gov-
ernment dues and for matters
connected therewithf be taken
into consideration,

The object of this Bill is to ensure
due continuity and effectivencss of
proccedings initiated for  collection
and [recovery of tax demands out-
standing against assessees, without

1, 1964 Laws (Continuation
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prejudice to the legitimate rights of
an assessee who genuinely disputes the
validity or/correctness of the quan-
tum of the demand created against.
hin, As explained in the Statement

of Objects and Reasons, the Bill has -

been necessitated by a recent judgment’
of the Supreme Court according to-
which, where a tax demand created
on the basis of an/as:essment order
is varied by an appellate or revision-
ary authority, the origina]l order
merges into the order of such autho-
rity, and all steps already taken for
the collection or recovery of the
demand with reference to the origi-
nal order become inoperative wunder
the law. On the principles enunciat-
ed in this judgment, it would become
necessary for the tax  authorities
in all cases wherever the demand
based on the original order has
been reduced on appeal or revision, to
take proceedings ab initio for the:
collection and regovery of .the por-
tion of the demand which has been
sustained by the issue of a {fresh

demand notice and allow time to the |

assessee afresh for payment of that
demand, even though the reduction
obtained by the assessee might be
insignificant and he might have ;had
ample timc of several months or
cven years for the payment of that
demand. Following this principle to
its logical conclusion, fresh demand
notices may have to be issued even
where the original assessment order
has been confirmed, because in that
case also/it may be argued that when
the appellate or revisionary order is
made, the original order of assess-
ment merges into it and all action for
collection or recovery taken on its
basis ceases to be cffective under the
law.

1 have mentioned previously in fthis
House during the discussion on the
Demands for Grants relating to the
Finance Ministry that it is necessary
for us fo/ strike a balance betwcen
the rights of the citizen and the
rights of the State in the matter of
taxation. The Income-tax Act con-

I
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‘tains adequate provision for safe-
.guarding the rights of the citizen.
Thus, under one of the provisions in
.section 220 oflﬂ.he Income-tax Act, 1961
(corresponding to section 45 of the
Indian Income-tax Act of 1922) it is
wpen to an,/assessee who does not
-accept the assessment made by the
.Income-tax Officer and goes on appeal
to the Appellate Assistant Commis-
sioner/ to make an application before
‘the income-tax officer for a stay of
the collection of the disputed amount
-of tax till {the disposal of his appeal.
The income-tax officer is bound to
vonsider the application on merits and
1o stay recovery in icases of bona fide
-dispute, The assessee can  also
approiach higher authorities in  the
matter. Furiher, wher¢ a demand
has been reduced on  appeal, the
income-tax officer is required to ask
the tax recovery officer to stay the
recovervy of the balance of ‘the tax
demand even though the Department
micht have gone in  appeal to the
hipher authorities against that appel-
lz2'¢ order.

An incomettax officer is empowered
1o impose a penalty on a defaulting
assessec if the undisputed tax is not
paid by him within the time allowed
in the notice of demand. Before
levying a penalty the income-tax
-officer is required to give him a|rea-
sonable opportunity of being heard.
This gives the assessee one more
opportunity for paying the tax before
the penalty is actually levied.. The
order imposing the penalty is also
.appcalable,

These provisions are necessary for
safeguarding the legitimate rights of
the assessce, However, on the other
side, we come across a considerable
nurmber of cases where assessees are
‘not willing to pay even the demand
created on provisional assessments,
which are based on the income
returned by assessecs themselves.
There are numerous cases Wwhere
assessecs who have parned large
income have been defaulting in
the payment of tax demanded on
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the basis of assessment orders which
have been upheld in appeal. When
pressed for payment, many have suc-
ceeded in obtaining temporary injunc-
tions from the courts, on wvarious
frivolous pleas, for the stay of the
action for recovery. The Department,
no doubt, succeeds in the majority of
such cases before the courts, but this
takes time, and dishonest assessees
have been found to utilise the
interval for realising or transferring
their property through benami trans-
actions or otherwise in order to evade
recovery. A very large amount of
arrcar tax demands is accounted for
by such assessees. And hon. Mem-
bers of this House have been constantly
pointing their finger at the large
amount of arrears that remain to be
recovercd. W  cannot, therefore,
afford to accept the proposition that
the entire amount of a a tax demand
created by the taxing authorities is
washed out the moment it has been
made the subject of an appellate or
revizionary order and a part of it is
reduced and that collection or reco-
very procecdings should be instituted
afresh for the demand which has been
upheld. If this position were accept-
ed, all that an assessee owing large
amount of taxes to the State would
need to do is to file an appeal against
his assessment. Then, all the pro-
ceedings already taken for the reco-
very of the tax would be completely
washed out, even though the bulk of
the tax demand has been sustained
on appeal, It ig apparant that if this
position is accepted, the collection of
taxes lawfully due to Government
would be delayed considerably and
might even be put in jeopardy in
many cases. The practice of the
Department all along since the
Income-tax Act came inlo operation
has been to serve a fresh notice of
demand on an assessee only where
the amount of the original demand
was enhanced by an appellate or revi-
cionary order. A fresh notice of

demand in such cases is issued only
in respect of the additional amount
of tax due from the assessee. Wherse
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there is a reduction in the demand,
the practice has been to intimate the
asscssee as well as the tax recovery
officer of the reduction in the
demand, without issuing a fresh
demand notice sp that the recovery
of the taxes finally due from the
assessee may be proceeded with with-
out any interruption. This does not
prejudice the assessee because under
the law he is required to pay the
demand whi h has been sustained on
appeal. The Bill sceks to make pro-
visions for the continuation and va'l-
dation of this procedure in regard to
the collection or recovery” of Gov-
ernment dues. Further, it seeks to
make a provision that where the order
reducing the tax demand  becomes
final and any penalty already imposed
upon an assessee for the default in
paymen! of that tax exceeds the
demand as reduced, the excess amount
of the panalty shall not be recovered
and chall be refunded to the asscssee
if it had zlready becn collected, This
will safeguard the intcrest of an
assessee who has not succeeded in his
appeal against the jmposition of the
penalty or has not filed an appeal
apainst it.

I have indicated broadly the object
underlying this Bill and also its main
provisions. There can be no dispute
regarding the need for taking mea-
sures to ensure that the recovery of
the Government dues is not unduly

delayed or thwarted. TherefoFe, I am

seeking the support of hon. Members
for this Bill.

It may be asked Why not accept
the Supreme Court’s decision?’. Sir,
1 have outlined the position. The
Supreme Court’s decision, as it now
stands, is wvitally concerned with a
matter of procedure. If the position
is not rectified, then, we do hot know
the number of assessments that will
be affected. It is not a question of
our going against a decision of the
Supreme Court in a matter of law
or in a matter of interpretation of
Jw, but mainly in regard to a

1, 1964
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matter of inlerpretation of proce=
dure in regard {o which if ade-

quate steps are not taken to put right
the procedure by re-enacting the law,
then Government would suffer. The
operative portion of this Bill is really
clause 3. Hon, Members who read
this particular clause will find that
the position has been stated very
clearly that there is nothing that is
being done here to take away any of
the legitimatle rights of the asseszees;
but only to help to make recovery
casy without imposing the additional
work on the Department  of jssuing
fresh demand notices in every case
where  such procedura! changes as
contemplated by the Supreme Court
come in.  Maybe, the totality of such
transactions might run to 8§-7 lakhs
every vear. The 1olal number of
asse=sces now, T am glad to =av, has
risen since last year and the latest
figure: T have got give us about 6
lakhg af assescces, So, it may eome 10
about 7-8 lakh= To issue these
demands afresh would meroly delay
the collection of taxes it would also
impose a burden on us perhaps neces-
sitating the  augmentation of the
staff at our disposal.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for
the continuation and wvalidation
of proceedings in relation to Gov-
ernment dues and matters con-
nected therewith, be taken into
consideration.”

Shri Heda (Nizamabad): Mr,
Deputy-Speaker, Sir, The ma‘n inten-
tion of this Bill has been explained
by the hon. Finance Minister and it
is to overcome/ possible objections
from the judiciary. It is time that we
ass7ssed the entire procedure of col-
lecting income tax and other tnxes.
In faclf the experience that the hon.
Finance Minister is having at his
hand is such that it would not be
wrong if T xugesxr"lhai the country
expects from him a radical change
and a simpler procedurec :o that the
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tax is not evaded and it i§ properly
collected. It is nof for me to tell him
that there a great number of persous
who cvade taxes. 1 am glad/that the
number of persons who are paying
taxes has increased tremendously.

He gave us the latest figure of 164
lakhs, This is}a big figure. At one
time it was only nine lakhs; about

7-8 years ago it was only five lakhs
The real ﬁguref’would be much larger
but we are not able to get them
Into the orbit. I would repeat one
suggestion which was made /at onc
time by Mr. N. V. Gadgil whose views
are respected and whose approach to
things was remarkable. He has said
that; even those who may not neecd
to Zay incometax should file returns.
If we make iv compulsory for a larger
number of personssto file returns, the
person's own conscience will prick
him and he will find that it will be
easier for the income-tax|department
to find out what his real income is.
whether it is more fhan that men-
tioned in his return. It is just possi-
ble' that he may show his real income.
It ic dificult for the income-tax
department o get at a new person
and find out his income and assess him
from that angle. Take, for instance,
a person who sells a small article like
pan. There are Jpcople who sell il at
5 nP. and people who sell at one
rupee. T know persons who drive
their cars five miles/to reach a
shop where they pay ohe rupee or a
quarter more and buy a pan and en-
joy it. I have known,’ a small shop in
Kalbadevi in Bombay' where a gentle-

man sells only buttermilk and Peda.
If vou look at the counter you will,

find coing and notes flying, them s
such a huge rush there. So, it is very
difficult to assess the income of simi-
larf persons because it varies from
person to person, situation to situation
and qualitv to quality. If the sug-
gestion of Mr. Gadgil were accepted,
we could create a category of people
gay that all thnse whose income is.
say, more than 2500 or something like
that. They would file their returns
and then it would b» easier for the
income-tax department to find whe-
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There is one other development.
There are a number of income-tax
officers who do not have a  proper
channel for their l:mnmc)tia-migr because
the number of persons who could be-
come Commissioners is so small that
most of themn have to retire as Assis-
tunt Comunissioners.) They retire early
from the service Jnd join the Jegal
profession of income-tax practitioners.
For a lay man like me, it is jalways
a surprise: how is it that even the class
of people who pay income-tax prefers
a tribunal to the judiciary, takingia
decision, Whenever there are disput:zs
between the assessee and the income-
tax officer and the disputes should go
to the highest in the income-tax de-
partment—-they may be independent
or may not be independent—even the
assessees  agree 1o their  decisions.
Rarely thev go 'to high courts. Hence
the reconl expression of opinion by
men in high positions in the judiciary
thut the svstem of tribunals should;be
given up, the matter should be pro-
cessed thoroughly and there  should
be provision that they may be brought
up to courts. [ think that is a wvery
healthy provision and if we adopt it,
it would be easicr for submission of
botter peturna.

14.00 hrs.

The earlier instance I gave indicates
that there is a good number of per-
sons, government officers, who were
in the income tax department, which
who have changed over to the income
tax profession. It shows that there
is something by which matters are
adjusted and thereby real tax, what-
ever it is, is not collected. Some bar-
gain, some compromise is arrived at
and that is why a number of authori-
ties. foreign/and Indian, who investi-
gated the tax structure here—even
Kaldor—have remarked that there is
far greater tax evasion—I am not talk-
ing| of tax avoidance—in India than
in any country similary placed, whe-
ther it is UK or US.A. The USA] is
is quite notorious for evasion of tax,
but I think we have beaten them in
this regard. Therefore, we have to-
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find out a proper method by which
we can catch them.

A recent development in my home
town surprised me, rather intrigued
me. There people are taking to culti-
‘vation of grape vines. It is a new
fashion to have bigger and bigger
farms of grapes. No doubt} it is a
good industry; if one worked wvery
hard and was careful, he could earn
about Rs. 1000, Rs. 2000 or even/
Rs, 5000 per acre. But I suspect some
of them are taking to it so that they
can bring their black moncy and show
here the gains in agriculture. Since
agriculture i1s not taxed, they can
easily say that by having a farm of
5 or 10 acres, they have earned about
Rs. 25,000 or Rs. | lakh and thus thov
can turn black money inio white. This
is & very easy way they have found
out. I suspectad this because a num-
ber of persons who ecame into  this
form cf agriculture was such as had
Lo experience or inclination towards
agriculture,  Some of them were, 1
belicve, from overseas who hud  only
hard cash and who had very gond
experience of tradine, mav be export'
import.  Apart from that, I do not
think they have had/any type of ex-
pericnce,

So we find that a number of devices
are used to evade income tax. There-
fore, it is time the!Finance Minister
applied his mind and came out with a
full svstem. Earlier I had paid him
a tribute for devising a system of/tax
structure in a unique way. I have no
doubt that in the course of five or ten
years, may be 25 yearsy the salient
features of this tax structure would
he adopted even by countries like TK
and US.A. Therefore, I do/hope that
while he holds his office, he hpplies his
mind {o it and comes forward with
another measure more comprehensive
by whichj he would make tax evasion
.an impossibility.

Dr. M. S. Aney: Foolproof,
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So farjas this Bill is concerned, the
object is very limit ed. I think the ob-
juct is very good, It is to overcome
an ﬁmmediate difficulty of procedural
delays and avoid unnecessary expendi-
ture and time. Therefore, I give my
full support to it.

Shri A. N. Vidyalankar (Hoshiar-
pur): As my hon, friend preceding me
has said, the purpose of this Bill is

very limited, and generally we all
support it. Thcf'only thing 1 want to
say is that in the administration of

faxation laws, one principle should be
adopted. It shouid be adopted gener-
ally in the administration, but speci-
illy in this case one principle must
be adopted, that after all, the govern-
ment officials have to serv* the people
and they have to make it ‘more ennven-
icnt for the people to follow the law.
Here the purpose of the Bill-is that
no niw notice should be issued. So
far as the law is concerned, 1T want to
protecet  the  Government. Because
no | fresh notice is issued, therefore,
the whole recovery proceedings should
not be stopped and should not be
jeopardised. I agree with that. But :
so far as the administration is con-
cerned, I would say that most people
generaily do not know about the
procedure. That is the/case with even
educated people s=rmetimes. They
do not understand the complexity of
the law and,fcel the difficulty. [ know
many MPS find it difficult, they do
not know how to proceed, so far as
procedure is concerned. Therefore,
it is very necessary that irf the rules
it should be provided that the assessees
should be given some nolice or some
idea as to the total amount they ‘have
to pav. Here if the amount is reduced,
the Government has no obligation, Our
tendency is to arm officials with all
the Powers and then we try to reduce
the'obligations. Just as so far as the
law is concerned, I do not want to
create difficulty for Government in
the matter of recovery of the amount
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‘by placing more obligations on Gov-
ernment if the notice is not issued—
-otherwise it becomes absolutely impos-
sible to effect recovery—in the same
way in the mater of prpcpedure and
rules, you may 'provide}in the rules
that notice shoﬂld be issued and the
assessee should know what is  the
amount he has to pay. He should|be
reminded in some form or other
about it. In these matters, the admi-
nistration should take up a helpful
attitude. I know that jn many cases
dues are not paid not because the
assessees do not want to pay but be-
cause they do not know how jto pay
it. '

In my own case, I can say that last
year I sent my returns. Till now I
have not/ received any  assessment
notice. I sent letter after letter.
Still I have had no reply from the JTO.
It I c:m;J experience this difficulty,
there will be many others who will
experience the same difficulty. Then
sometimes notices come all at once
for one,/two or three years. The poor
people ‘and middle class people can-
nol pay all at once as demanded in
this manner.

Therefore, they /should put their
own house in order, That is very
necesary. There is a lot of confusion
in the recovery department. There-
fore, while, supporting the Bill, I
would request the Finance Minister
to make rules in such a manner that
assessees are given all kinds of /help
so that those who really want to pay
are enabled to pay.
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Shri T. T. Krishnamachari: Hon.
Member Shri Heda who spake did not
speak on the subject of the Bill. He
spoke about certain difficulties felt by
assessees, and also on the need for
ensuring proper collection by issuing
notices to people even though they
do not normally fall within the cate-
gory which has to be taxed. I am
grateful to him for his suggestion.

My hon. friend Shri Vidyalankar 1
do not think quite caught the import
of the second part of clause 3 of this
measure. This measure only says that
where on appeal the decisicn is in
favour of a reduction of the amount
due, no fresh notice need be issued. If
there is enhancement, sub-clause (1)
(a) of clause 3 provides for it, and
fresh notice has to be issued. As it
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is, even if there is a reduction or any
variation in the terms of the assess-
ment to the benefit of the assessee,
this sort of thing has to happen. That
is why, as I have mentioned, once an
appeal is filed, even a frivolous ap-
peal, that means the whole thing is
stopped. It is not loaded against the
assessee at all. Where the decision
has gone against him and the amount
is enhanced, then, of course, a fresh
notice is given.

We have also made provision lo say
that notice should be given in regard
to the difference of the amount due.
Essentially it is a procedural matter.
It is not a matter in which you put
the assessee in any position of jeo=
pardy. Nor is a law being enacted
which is against him. The procedures
are changed because there are pro-
cedural issues,

The Supreme Court's decision has
unfortunately gone in favour of an
assessee who has shown continuous
intransigence. To this gentleman,
Seghu Buchiah Setty, the income-tax
officer gave nolice under section 22(2)
of the old Act on 5th March, 1954.
The return was due on 9th April. For
nearly one vear the assessee did not
file a return. The income-tax officer
issued a notice under section 22(4)
calling for books on 18th March, 1955.
The assessee did not turn up. An ex-
parte assessment was made on 23rd
March of that wear. The demand
notice was served on the assessee im-
mediately thereafter. The assessee
did not file any application under sec-
tion 45 asking for permission to with-
hold payment till the Appellant Assis-
tant Commissioner disposed of the
appeal. He merely ignored the in-
come-tax officer’s notice of demand.
The income-tax officer waited for six
months and issued a reecnvery certi-
ficate only in September, 1955.

1t is a case of this nature in which
a procedural defect has been noted,
and the decision in favour of the as-
sessee in this matter opens the flood-
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gates in regard to collections, and
puts an enormous amount of labour
and difficulty and duplicatlion of pro-
cedures on the department. From the
subject matter of this particular deci-
sion, one can say on merits that he is
B recalcitrant person.

So, we are only dealing, as I said,
with procedures, rather than the law,
and I hope my explanation is satisfac-
tory to the hon. Member from Punjab.

I have nothing much more to say
In regard to this Bill.
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Mr. Deputy-Speaker: The question
Is:

“That the Bill to provide for
the continuation and wvalidation of
proceedings in relation to Gov-
ernment dues and matters con-
nected therewith, be taken  into
consideration.”

The motion was adopted,

Mr. Deputy-Speaker: There are no
amendments to the Bill.
The question is:
“Clauses 2 to 7 stand part of
the Bill.”
The motion was adopted.
Clauses 2 to T were added to the Bill.

Mr. Deputy-Speaker: The question
is:

“Clause 1, the Enacting Formula
and the Title stand part of the
Bill”

The motion was adopted.
Clause 1, the Enacting Formula and
the Title were added to the Bill.

East Punjab 13920
Ayurvedic and Unani
Practitioners’ (Delhi

Amendment) Bill

Shri T. T. Krishnamachari: I beg to
move:

"That the Bill be passed.”

Mr. Deputy-Speaker: The gquestion
is:
“That the Bill be passed.”
The motion was gdopted.

EAST PUNJAB AYURVEDIC AND
UNANI PRACTITIONERS’ (DELHI
AMENDMENT) BILL.

‘The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): I beg

to move:*

“That the Bill further to amend
the East Punjab Ayurvedic and
Unani Practitioners' Act, 1949, as
in force in the Union territory of
Delhi, be taken into considera-
tion.”

The East Punjab Ayurvedic and
Unani Practitioners’ Act of 1949 as
extended to Delhi provides for  the
constitution of a statutory body called
the Board of Ayurvediec and Unani
Systems of Medicine, Delhi, for pur-
poses of carrying out the provisions
of this Act, which includes, inter alia,
regisiration of practitioners of Ayur-
vedic and Unani systems of medicine
and the conduct of examinations in
thes® systems. For these purposes
the Board is empowered to make re-
gulations under section 30(1) of the
Act, which includes conduct of exa-
minations. So, this Board has got a
dual function of econducting examina-
tions in Ayurveda and Unani as well
as registering these qualified practi-
tioners. These functions have been
in cxistence for some years now since
the Act came into force, but experi-
ence has shown that there is  some
difficulty in working out these pro-
grammes, and we found that this
arrangement was not very satisfactory.
Subsequently some developments

*Moved with the recommendations

of the President.
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have taken place in Delhi in Novem-
ber, and December, 1963 regarding the
Tibbia College students. There have
been some complaints for the last few
months that they were not happy and
they were putting forth certain de-
mands. Briefly, those demands were
that they wanted their college to be
affiliated to the Delhi University.
They also said that the diploma or
degree given by this Board was not
recognised and they were not allow-
ed to practise in other States of India.
They zlso said that certain night
classes were being held and they
wanted a Principal who was conver-
sant with Avurvedic and Unani systems
of medicine as well in addition to the
modern system of medicine. They
were complaining that their equipment
and the college and hospital buildings
were not adequate for the teaching
and practice of ayurveda and unani.

Unfortunately in December they
went on strike and some skirmish took
place between the police and the stu-
dents. Subsequently some were ad-
mitted inta the hospital. It was an
unfortunate incident and subsequently
a few students wz2nt on hunger strike
and their condition became bad. After
that somc of us—myself, the Mayor
of Delhi and others—met the repre-
sentatives of students and persuaded
them to give up their hunger-strike.
Thry listened to our advice and gave
up the hunger-strike. We promised
to look into their demands and said
that we would comply with all rea-
sonable demands. Subsequently a
few discussions took place. In the
presence of the Home Minister, Mr.
Nanda, the Mayor of Delhi, the Chief
Commissioner and the Health Minis-
ter, a conference was held and all
these questions were discussed. Ulti-
mately it was decided that a separate
examining body should be constituted
by amending the East Punjab Ayurve-
dic and Unani Practitioners Act of
1949. So. this dual function was sepa-
rated. The Board of Ayurvedic and
Unani svstems of Medicine will now
be left with only the registration func-
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tion. This new examining body under
the direct control of the Chief Com-
missioner will now conduct examina-
tions after appointing a panel "ot
examiners. It will prescribe courses
and standards for the new entrants.
This will be a separate statutory body
called the Examining Body, which will

consist of 7T members—one from the
Ministry of Hcalth, one from the
Chief Commissioner's side, i.e. from

the Delhi Administration and 5 reput-
ed ayurvedic and unani practitioners.
That is the main purpose of this
amending Bill. The examinations
normally held in January had to be
postponed in view of the disturbances
and strike. They arc now 1o be held
in May. About 393 students have ap-
plied” to appear for this cxamination
in May, out of which 222 will be for
the preliminary examination.

Regarding their demand for affilia-
tion with Delhi University, Delhi Uni-
versity is an autonomous body and
we could not persuade them to give
recognition to this college. About the
other demand, they have communicat-
ed with the other States and almost
all States except Maharashira  have
accepted to give reciprocal recognition
to the Tibbia College students. So,
to a large extent, we have been able
to satisfy the demands of the students.
They are now happy studyving for their
examination in May. This is the back-
ground and it is for these reasons
that we have come forward with this
amending Bill.

There is not much of financial com-
mitment. Perhaps an amount of about
Rs. 20,000 in excess would be nieces-
sary for the functioning of this exa-
mining body.

If hon. Members raise any points
during the debate, T would answer
them at the end. With these words,
I move that the Bill be taken into
consideration.

Mr. Deputy-Speaker: Motion moved:

*“That the Bill further to amend
the East Punjsb Ayurvedic and
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Unani Practitioners Act, 1949
as in force in the Union territory
of Delhi be taken into considera-
tion.”

Shri S. M. Banerjee (Kanpur): Sir,
I rise to support this Bill. This Bill
will enable proper registration and
functioning of those who are practis-
ing Ayurvedic and Unani systems of
medicine. In the Statement of Objects
and Reasons, it is stated:

“The Board of Ayurvedic and
Unani Systems of Medicine, Delhi,
created under the East Punjab
Ayurvedic and Unani Practitioners
Act, 1949 as in force in the Union
territory of Delhi has been in
existence since the year 1950 and
is charged with dual functions of
registering vaids and hakims and
holding qualifying and preparatory
examinations. Experience over all
these years has shown that this
arrangement is not satisfactory”.

This Bill is supposed to change the
complexion of these dual functions. It
is therefore proposed to entrust the
function of holding the examinations
and prescribing courses of study to a
separate examining body, leaving the
Board with the task of registering the
existing practitioners.

We are faced with one difficulty. A
form has been prescribed for registra-
tion and ayurvedic practitioners come
to the MLAs and MPs for a certificate
that they have done practice, whether
at home or in a particular dispensary,
for 5 years. I can give a character
certificate, but it is difficult for me to
certify that such and such person,
whom I know very little about, has
worked as a Vaid and has been work-
ing as a Vaid for the last five years.

st Wi o g (Frer)
QUYETET HEIEA, BISH H AN AR G |
Mr. Deputy-Speaker: The bell is

being rung. Now there is guorum.
He may continue,
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Shri S. M. Banerjee: I would request
the Minister to tell us whether this
system exists in U.P. only or in any
other State that there should be g
certificate in a prescribed form from
an M.P. or MLA, I have experienced
this difficulty in Kanpur and I am
sure other Members of Parliament are
also experiencing in U.P. the same
difficulty to give such a certificate or
a blank cheque to the man conerned.

Then, my next point is that while
welcoming this Bill I want to high-
light certain points or certain diffieul-
ties of these institutions, whether ot
the ayurvedic or unani system. There
are very good institutions even in
Delhi, especially relating to unani
medicine. I would like to mention in
this connection the Hamdard Dawa-
khana. The Hamdard Dawakhana is
having all sorts of medicines and a
perfect system and a research insti-
tution. And they wanted a piece of
land from Government somewhere
near Tughlakabad. I would like to
know from Government whether that
land has been given to them and, if
not, the reason for this abnormal de-
lay. The Hamdard Dawakhana is
doing a great service to the country
and they have kept those great tradi-
tions of Hakim Ajmal Khan alive in
the country. They have a perfect
system of research and examination,
whether it is pathological, radiological,
etc. In everything they have got a
perfect system.

In the same way there are good
ayurvedic institutions also in  the
country. For instance, T would men-
tion the Dacca Shakti Oushadalaya
and the Sadana Oushadalaya which
are bringing out new medicines. It
s not the old medicines which were
known and for which they were very
famous, but new medicines. But they
have certain difficulties.

Mr. Deputy-Speaker: The hon
Member may continue his speech on
Monday. We have to take up non-
official business now.

13924
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14.30 hrs

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

ForTy-THIRD REPORT

Shri Hem Raj (Kangra): I beg to
move:

“That this House agrees with
the Forty-third Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 29th April, 1964"

Mr. Deputy-Speaker: The question
is. . ..

Shri D. N. Tiwary (Gopalganj): 1
.equest that the time allotted for Shri
Yadava’'s Resolution may be extended
by one hour.

Mr. Deputy-Speaker: That is not in

the report. We are adopting the
report now. We shall take that up
later.

The question is:

“That this House agrees with
the Forty-third Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 29th April,
lm!l

The motion was adopted.

RESOLUTION RE: DISPARITY IN
INCOME—contd.

Mr. Deputy-Speaker: The House
will now proceed with the further dis-
cussion of the Resolution on Disparity
in Income moved by Shri Bhishma
Prasad Yadava on the 22nd April,
1964. Shri Yadava has already taken
22 minutes.

Shri S. M. Banerjee (Kanpur): Sir,
the time should be extended for it
1t is a very important resolution.

ot QYE WY (FEaEA)) : FER WY
aw agTar oy adifE agd @ deEr
gy 0
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in Income

Mr. Deputy-Speaker: Let him finish
his speech. The hon. Member may
take two or three minutes and finish
his speech.

st o Wo uaw (Fafar) :
IeAa qE1Ed, & fawet a1 #g 5T Qv
f& gmt 3w & mfes fagwar ey
W[E AR T I @A THFRAH
sqra feamar 91 o

w1 ¥ g 1 oA food dw
#r 39 frd #Y ¥R § femrar sy
g M fF i qrat £ swifes feafa &
a # wfoa g€ 31 99 # aTH AR
9T Favay v g f et & feaf fea
TE AT 1 9E § &g v g fF
ATILEFT BT 0 @& | FILIMH
Y F © F'F Yo 1@ Ifar @A §,
T ¥R m wyad fasrar sy ar
afy af @t Yoo T FT WET F
Fr oA £ 1 oz WY T wer o s
f ag vy = fafew aremere & &=y
BT I AT @ & 1 s fond Fwwr
™ g fF ¥ 0F ard ¥ apAr 1
eRL-SR FT AIF F W ANl A
23 779 3R M@ 1 FoAi foraw £ 0
39 a9 ¥ a7 o aasrm o g fe
ST FA A, AA 30 T § Fof A &
c afg wa ggEr(r afafaai & foar
mar § W) a9 &R} wfa ud wEreEr ¥
T 2T o famr v § 1 IEE O
s¥e giar 2 f gurdr geerdr wfufaat
faadr aw= g 7@ &1

g9 A gMAFT IS "9G I8 AT
@ & f& Te #1 ge wedr g &t
woAT fadt G2gRr 3M 0 F FET A
Farar =g g fF g ot miw et @
wifge #eanr &1 s fad gu & @@
T 7 g% & wifr Srie AT ¥
qg T g1 9T g fF e §7 ke
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Income
Mr. Deputy-Speaker: Shri H. C. Soy
—not here, One and a half hours is
the time allotted. One hour and eight
minutes are left.
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far warw &

gaTt Foww A1 Poqrd wry &, oF
ford % #t feg@ andfiony &7 wfas
feafa & art & g gadt syl
FHEr &7 42 | T AT S Sl F
ST w3 £ i gardy sfas swaeqr
Fdl § | FY @1 Twar g fF g
R F feadr qaaw fawwar & 1 W
% feqiEt & miw snfx gt smar §

AT T T F AoAT TeTq A

Shri S. M. Banerjee: Sir, kindly ex-
tend the time for this by at least half
an hour,

Some Hon. Members: By one hour,

Mr. Deputy-Speaker: All right. The
time for this Resolution is extendea
by one hour.

Shri Sarjoo Pandey.

A AT g |
Mr. Deputy-Speaker: Resolution ot W qRT (THET) @ IArEAH
moved: WERT, ¥ T WeNT F1 g9 ¥ wwhA

“This House is of opinion that
Government should appoint a
Committee of Members of Parlia-
ment and economic exper{s to re-
view the progress made towards
the reduction of disparity between
the lowest and highest income to
the order of 1:30 over the next
two or three Plan periods.”

There are some amendments.

Shri Yashpal Singh (Kairana): 1 beg

to move:

That for the original resolution, the
following be substituted, namely:—

“This House is of opinion that
Government should appoint a
Committee of Members of Parlia-
ment and economic experts to
suggest ways and means for
taking concrete measures during
the Fourth Five Year Plan to re-
duce the great disparity prevall-
ing between the lowest and the
highest income.” (1).

Shrli D, S, Patll (Yeotmal): I beg

to move:

That in the resolution,—

after “economic experts” insert—

“not exceeding ten”. (2).

F@E | 7 ) qg a7 oW ¢
gaTe 3 ¥ gmaae F1 wvfaq w9
# Fooar ¢ XfeT gw A E R
UF I qf 29 0T agdr Ay §
AT gad TTF FHIY agar wrdr § |
HIAAG dEEq ¥ HIA AT OAgIET-
e #4271 fogd F1 % famar w0
fead &5 1 foad &1 fors foar o &
IAF WIFE! & offd F Fa| TSAT ATET |
AfFT T WY wIR AW FT OAMEGF
feafa =t & a1 w9 &1 qar Fenm R
oHr Ok T & i OF 9T
gy & | OF qF AERAT W& 97
fratg #x @ § 1 7% W wRE0 Y
T e § qaman @ fw ff s ww #
T Fr TEE @l § W e
TH

% WD GQE ;AT TG @ |

ot T quedw ;v ot E g
AT OTF GEAT AT &, AT AW F 3G
qFy £ | @1 UF qCE ar e
qry & W gEA avh g @ § |
o xg ST 1 fagwar 3w q FAR
Tt A1 FEGAIK FT FEUAT HY TMT
g awdl § |
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[ o qroza)
o B AT w2t 7 aer fE

ST TS w8 @e 1 afwd F o

saaHr AT § fF Faw d@wr @

A&, A0T A F 21 A AT gt

FoFarargEd gazmad e

qF A T FT T0T FFAT A & HIT

T A2 qq qrm g st @, v

w1 wifg wE faedy e foas g==t

¥ G &1 gl TeT A& E

FATT FOTTT 87 9 AT A §
WX FRdt & v gw & g @ frar @
W T FHi &7 foq2 o 7wt &
wfe, ST & gz o g€ are W @
7 o’ & 9T s 98 gidh |
W TRT 1 T §71 3@ a1 3 /R
g f g Fraet & s faar g 210
afe W F9 F wiwel W gW 3@
& & st gran & fr fregeara o aga
wfa g€ € | T e o efad
g & IAH A1 wiwS yHfa I E 9N
g B! e fear FY & 1 TowEe
garwa g € fF 3w &1 aqar F71 g
T g | it qdf I Rw F
R H T AETARATFNE | IT A
waerar @ fe anig, afean sfs &
T G FTH FTT T TG 1 7AGH
o a1 &ar wfa faw wfa woge  wafs
W § UF ¥ WG A1 WA OF
o 9T wA fafeq g osfaw
WEATIT &7 @€ gWIR 4gi agdr &
§T Y § W &1 AT 73 & g
v & 5 oF FEr gE @ |

rq &1 ma & qg o g fF ag
FHET AT §7 q1a T Q1T 00 ag 07
gaa | ey fawy 5 93 72 ami
FT WIREAT 921§ W79 A1 GIE FAT F T
wau fear o7 @ifs 9 W a7 w@F
¥GifE gn AT F qoo H & &8 T
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aF § fiasT i qurT saa? S T8t
£ 1 g a1 ga afeam § faar g
B TF WIRHT FTA &1 A9 § TqAL
&, BT et &1 LT ifes w7 &
T #fawre 2 | wiaaw § f@gr dr &
YA wAT g T #74 & f favat oY
wff #t i @@ qwa g fean
STE HiF w9 At war fE s
M faar wdwT gl w7 miaw
srewTar faemm & 7 ag enfudt J1C
97 uF WA feafa sevw (S gr &
i & =wgar § fF amdm
WHAT FI 57 a@ g afog A d A
T T &1 A | g% TG WY
& 41d FT WAQ 2, W g1 §ET F5
a1 7 F§ Afde §E17 g7 1T F1 Aeqd
a1 € fr gait 3w &1 wEwT aga
WOAE ¥ I A WAl & @4 T
SETE AT ARG I § W IR
Faan g2 fa seaw wERd S afew
TAF | FIFTCLH F A A I A
F1 e 1 Frvaray & & 9¢ @ o wwd
FE | wET qF @ T 7§ §
rasgm g fe @ e s = Fad
1 Ff gEw@ A4d ¥ gL WA
W oA 1 G g & gl
dw ¥ wifar fagear #maw § 1 o
93 T¢ 9T 1 F FOC g L
@A gt @ifd qgd § g 791 9 WK
WT qFAT A AT QT | FH F A9 @
g 71 3T ot fr wa faw gaar =
AT g 9 & fol G sqaedqr AV
gt f su# ag AT 95 #HIT ¥ qe
TG | 59 g BT oqawqT ¥4 F &
WM F gwaLidt gWA & EqOAT
B R 1 ¥ oA aumEs w1
¥ FEEEl G §1 oA Q9
¥ AT QY g | o Ay § a9 v =
9 FHAT TN E WY W 7T §
f& WFIT IT F S AT b
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=t o fare wifew : IoETEr T,
A frer = Witew gag aR9 ¥ A A
AT & L 7 F1 GFe7 qw fawn
LIT & Al ¥ 9 rAAg RATE AR
A9 &1 IF AFoT F1 g AT FAT
£

FEAEF WRIRT 4 93 H=§ AqE
¥ A9 ATeT \T & WiT afafa ¢
frgfar &1 mawwar ang § |

gat dfmam & fadus fagml
¥ o Arfadi &1 g awEw faan €
qfrT duadis oA & A q &
wig ¥ fawwad, &1 % dex fan
BOT ] 1 EW T RW ¥ AFWE) AT
w13 & qfawr & § A 2w & awafa
FT FETHT0 /I WA &1 faawar agdt
& o1 @Y & 1 qfee F Ao avai 7
ag ¥ gl § 6 e miaw
wfe &1 FET 01 I § o F1d-
FE  FOm A 6T Ifewor ¥ ogw
T 1T FY faawar 3T FEW, FEA AT
FET T AT CF AET JATAT F

FOUH Fi wrr 7 a8 fa=w
s o 7 #7331 & arw, oy
IgF oy stgas afarfF gt
w3q 30 A A Wiy | wrE AR
9 W mr @ dew www
el g1 A1 §9 et &1 wafw
¥ s fqar o fgd |few aeae
7 fean€ ag sy ¢ o wmafa faoda
fewm & § 1 a7 @ Wi wfaw o
T8 418 A & gl § gwedt a1 1%
§ | mpeafaw wfafa & @ @ &
gfez &1 & f& gt giomei & araeE
sfag wfed a1 FwRE g @8 |
BW ¥ WMT F @AW 9T ©F qgT
X 1 WU F7H Al qaAiaw
gfafa &t REZ § sqar T § f& @

VAISAKHA 11, 1886 (SAKA)
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Income
qeasta QAT 74T QY T 07 whys
T A FT AT F AR T A qga
wias w13 MR ATAT F O Sz @
e faddmagamad &g
T AEEA a1 A8 & & MA ¥ faaeor
# agg wEHAT § WK 41 ¥ A
¥ g # sfaw awr owfaa g m€ €
g AT SR ag F@r & fF &% ¥
frsit &a &1 St #f e € 9w a7 e
®1 g91 € | B G vl famwr
fr #few i ara ¥ ¥ § o7 A
A1 T 1 A T F T e §
IZid qg o Tgr & fF ooy el
framia & Wl wwwmA € Ak o
garm g ¥ wiax g owfaa
B E | A qeNN-Ns H AW ¥ y
sfrwa AT F g # 3w A g wry
FT33 SfWT 91 97 ff 57 & & ot
S & § Sfowa S0 F g & g
F 99 sfowg 5w 91 ) w F fawdw
a9 § fae @ & W Sfawa safay
F UL AT W FAT Qo Wi
foetar a7 | &€ A F fzed F ot gy
@aq FE G ag zEEEfa § .3 ¥
T T Y. Hfowa g mY E  9Y 73
qON T AT q@ E§ TE TOF T
FgAH WA E IET oY 7 aqy § g
TR0 TAFH § 1 3 AT Frearn
R, @ AWEL, T AIGL WK
TEl & WA Y WA qIE & agr
g afFT g aoged &1 maT F Fi€
Afg wdfw 7 AT 1 I W
faid & w71 § —

“A notable exception is agricul-
tural labourers, who do not seem
to have shared in the increase in
incoroe,”

T A19ET W deq & ari d dar omy
&t Rgreft W1 e A Al # g
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[#t Zo faro arfee]

WX wEEl & €7 § a1 Fefaai F aa7
S ey H, mwfa & fowwd § aga
AT § | TP AMIF g9 H qga
@t gwafw #faa gd 31 acwe feafa
qIAETF & W I¥ T A1 gy o
@A T E WM Yo @ AN s
W HANE | 2 A warw qlar §
W ITIT OF qgF T AT E

IqErE WERY, §7 918%9-WR
& @ § wrd & qPN F1 AfT Afe
e R ME 1 AT T AT F qo
gfowa & wfes  wawAr € wod
Lo MY AT ITF FUXF 9o gfaw
= wifa®s HTHRAT & ®90 to AY 4
47 | S F FIC AT A0 &7 wfEw
qTEAT Q9 ®IX o AX ¥ 4 =gY
qOT #T 93 BT HIT Y AU GF 97
qigSt S w1 wifas swE4T 9o T
YA G o 717 2 9o 1 wrfEs
uTHEAT 39 €4 Ko AX ¥ 4T gHH
qICT F o wfwwx waid 3y e
T FT ATHEAT ST sufad s AT |
7 g fe e arem wfy safew € =%
Yo 7w 4% wifew awian § ae qiw
et F afEre §1 33 797 faed § 0
WTET FT AT H&T ¥4 FOT & 19 T8
o1F ¥ e ami & feafa 1 o=
aqsr & afene 7 afq, & ft, 73 fa=
FIw 9% 92 Fw fawar g, QAT

qT Wfgd | §® 7 9g ag g fw.

9§ x 3o —¥co T FH &T I 33
oy g€ ar oF 9 FT wEgd ¢ Y
T geaw §

o F oarar ¥ ad6T g2 F I+
&7 OF W1 IS 2 W g | e
N wfy i afafa @ a7 ©&

MAY 1, 1964 Disparity in Income
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4t 1T IF FALY ¥ AT Q&N #Y fT-
9 ¥ ag ¥y §—

“So far as agricultural labour
and weaker section was concerned
their condition had worsened.
The daily wage rate of casual male

labour had gone down from 109 nP
in 1850-51 to 85 nP, in 1956-57.

Agricultural labour households
in debt increased from 45 to 64
per cent. The employment posi-
tion had also not been satisfac-
tory.”

ww gEd fore fad i oF
% & o & gror 2w o s ol
R qrrg wEl wr fadwar @
T WYTER YT A ®F qHA H7aT § |
99 ¥ F7r o g fE owdm e
Y000 FUT T ¥ 4 & a7 T & |
T 929 a9T WER9 A a9 § fF
9RE9-53 H q3IX FUT WA &
FAT TR ATHT 9T QT & 1 TR
TZ1 H OF &Y AT ¥ ArE w7 g
S T 59 @ ¥X Sfwwa #§oaw-
T AT T

AT AT a9l # A ¥ oA
#ft gmy el #r wiew feafa #
Tar #r§ w=e T w2, faw o
qre1 aga &g fdar o ®w o1 oY
fram &< & @ g &, ag ww #
% fom a9 w@ar & 1 g |l Ay
wfw a7 gre a1 # aww @ fey
G adY faaar & 1 9% ¥ S0 ¥ g
H g7 gHCST g FT Ao qEPAT ]
fe ga T ¥ Fg IdAhrgE X
Qg S &1 GEfqeTC 8 T & |
Za d@faum ¥ fRws fegwn &
w o g fF gard annfas
o wifes Eear @ @), o &
g7 1T Iq@ET ¥ ANV f9d §9
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gy & gl F fifwa A< | wwT-
g ZATT Fdeq § W war-faindt
gl qar g0f w fazrn garar s™
g | wR T wgfaat & O
q T &P TE AT g Srfa @ oA
T WY ¥ KT AT 9T §, F qA-paA< a0
ST |

wifee ¥ % ug agw wm g F
gt gfaum o g arfeame s
B9 Faraae § | gafed & srEar
§ 5 s deg-weent Wk wfes
foiot Y o @ afefr fge
R, fom %t e @ & wfas 7 @
oY ag afxfa armd &1 ar e A
¥ v AR fram w7 faewar
ﬁﬁ:%oﬁﬂﬁ%ﬂﬁfﬁfﬁ
&7 gAfadmmT $ic |

sit Tmare fag : JwerE wERT,
WY FTT TETT F FA FT 9T, TE
gF wrize faw & v ¥ T g
F AHA AT 2 | ER A AT A qo
w1 9gy gz T s fr fFogar
¥ § v, @ W A<y faeger
frz oot 1 ¥ wE F oqu ¥
g A ot foafy 4@ W fr fF
T FT FE @7 AT GG ;T
T T g | Ffew S fF A
g, off {7 e, X FF E, A
g ¥ gwa gz & 5 gerd areeft
A FT HHT AT § | g T4 18 T
Yeg—ag aq A wgem ar ¥
EEZEiE 1

W q@ETC e wady o
St ¥ w7 w4, WK 9 g
sy oft wfrait # & fag F
FCT AT A5 Fradr Wy &Y o
o qrEAmenT g g, ar fe
T &1 w1 A sl e ar qr

VAISAKHA 11, 1886 (SAKA)

Disparity in
Income

T gar | e ST A I AR
T fogr @ 5 e et T
¥ wdl ¥ wtaw ¥ qF 3o wefaal
1 ari frlt, fom ¥ o ow werd
a1 qif@r aF a8 @1, o9 & are
94 ¥ fog SvaT % @Y 91 | 2w
g B 9 qF qQid §C gwar
2 ? a9y g® ¥ fF aorey & Eea}
# 9T FT TEE @ @, qG TG
t Fa ¥ T9 Od 79 AT A A
®i9a ¥ qiw &Y 7T &7 FH ST ¥
fememaT |
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TEIE § 99T &7 T aE war
€ | Er "t T ¥ Ao adt
YT §FaT & | GFd ¥ 0% 9@ «F
s ¥ ¥ -

Diferd: =Hwr T A
et sreereat @ fray

ST T =T W G §, A e
8, 98 1 ¥z faqr § 7 7T aFar
t, 99 F w=R Al gAr s v
HTT T FI AL AL qATAT AT
FFaT & | I §F a1q @ & fF
TIWT 14 1 qrpA-g afafaa faar
oy |

gara &t faurdt, gara I =,
@ #1 Sifedt ox wEA §, 99
FT S} TE AL 9% GOET AT
R St fawet ¥ 9% F iy T
TH FI AT AT E HEATX TTEA0G
€ 9T & | AT AT T AR SR
T T 97 W4T &, o feedfedt &, ag
wga feAl a% s a=fm adl &<
gadT & | W AHC TF avad |
WIS FEA AT IS, AT FTAAT FIH
a1 ot | TF & OF §AIT 4G § f®
W @ TEA ¥ WA W §, A
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[str aerqr fag]
T FRI TQ@E g, AEC IH WY
AT X )T I H G T
ST UEW FT SO, a8 o ¥ @ |
WL FETT 02 FT oY, @Y ag N
¥ w@h, dfew o TR w7
® §E, T GAC 9ET HT RO W
g S ¥ w0

TR ¥ TREE WegvE @ fE
X6 I §@ITF 7 UT 89 &1 god
g T wafawrod oW & IE @
R TEET waRd §1 ¥ 4w
W F AT gt T 9w ¢ IF W
W A # ¢ fr 9 T # SGa
@i A= feEr o WT ¥ oE am
wE faar s | ot aF W aE ETee
g fr frgra ot = 8, 99 1 @
T AT ®9Y T A & aFIAT A
& qF 3% gawfear sv & ot &
TER! I § T & fear Sver § 9w
¥ ariz o F7 fa@ wma § Sfew faw
A1 &1 a0 FLET1 OIGT A1 TR
& 1 W o9 &9 &7 99T Wl
g W 3H T & oA 43 &, AR
forg &1 AR §T WA B AT a7 A
§ ST faers T ma qw F1 ante
o g 2, 7 faelt Y gAY g @ R
@ faelY &Y Jo § =rem T § AR
A A F fa TET wT EE A
e fomr w8 0 S &7 few-
ffcdra ol g&fr o@ g ger
ST | ORI GHISER FT AT TE-
faa @t & fr g w qe faw
I R % fae & a5 o 98 O
e & fog o ardft & 7Rk 99 7Y ardf
®Y FAIT T AT &, AT AT AHIGEAR
T A Afewa § Ay aw g, 99 ot
U fomme § WI9% 1A AT ATEar
E;. mq&qﬂ;ﬁt&o,ooa Wﬁﬂ’
%a & f w qiw s meaie § wdwn

MAY 1, 1964 Disparity in Income
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T R g F SRR #1 aAeEg
A A q- 9T RTH WA &
Tt o fagear &, & 7 oA
TR G T AFAT ¢ | Ay 2w ¥
WY QAT AEN 2T & o dar v
AT &Y qE AT TR | qg qET 9 Y grav
faara F02) e qer T @ SfeA A
W& @A & | fEE & e @ Ay
TG 7 @4 AraT § JfFA 0" fram
F I & Qg e @l qvar &
A = WY T F A T @lEAr T
2193 T 79 AT IX 3= T WA
I #T @lgAT qear § 1 frefy 2w &
T=T TAT A EEAT & | AT AT HHIA-
ATE FT AT AG W §, I I F
WY Y QAT @Y g §

T&d & a9 &1 g fa mE
I F2W I AR W FEw A
ST AT AFA § A T TENT F AT
F¢ forgn 9 SR A FA ¥ AR W
9T wwe faar o@ | @y an ¥ R
AR AW F I AT 1 oeT g o
|t T "TEaT ¥ W el A aean
T w® | 8 Y WA ¥ % R S
qTEATE AT AWM & FUL FEd §, M
¥ U §9 § A geAT @, WA ¥ &
T ¢ fEE W SE & et s
FEAT ¥ 3W 9T A @R ATAY
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9T qEA Y | AT AT G F @qAW
g 3R MY 7 TE4X § | Ho@’
T & o & A A awen g )
I F =T 3o ATE T TIETT A
TR F dl . fomr &, oy # Ak
9T oM & | T S AW T g9
forar s & A1 A wTar @ATY & AW
R T IJAT T3 W T BT Ao B
FETAT 9T @A [FAT T FAAT AT |

werar wift ¥ T7T 4T fR Iz
gfear zrm, fggens 3w 2, Wi
*r AT FaTw ¥ WA | =IT WA
¥ o1 IF17 & geT T a7 3|y AT
¥ | IFA amar e ar fa fegEm
& fgdT ff w7 & T #W @H AR
T wRA R FR FA AN T | Afre
gl AT A 2 R oEAw owde
T WS A F I, owwge &
FT A W F IuwdT g w
sTaAr 7741 g fr 9w mam 71l froag
fegemm Iz Zmm, fidt o #0
et o 71 79 78 T 1 AW
I S TP AT 2, A7 BTAT 3 W
Qg Tt & awi W o A ¥, aw
AT e AT wEgT AT E AT vA |
g o7 Ty e G mr g WA
T T G AT w4 7 AT fer
AEAC§ 1 wndfzE 7 oredw &
gET sz 2 fra M AT AL T 5 @9
wroaE ¥ guve 9q et ° e
g 2 o |t s ¥ g @ =ifed
gRUTEl # AT oo o f oA
™A T A1 g AT A A § Am qR
AT =T F1 &Y ' 3 g afe
AT TR7 A1 WA I A A A& 08
TIAT g1 ST & | AW Sievd g4
aaFr g fa gEEdl,  gAOREI
& @A frar S oA 7@ S
2 ¥ &7 37z J=E A1 T8 G
fa s

VAISAKHA 11, 1886 (SAKA)

Disparity in 13940
Income
15 hrs,

! ATEE W YR (VW
) A gETE A A D,
=t Wt ﬂ'ammm%w
qT ¢, 9 ¥ faw & gAY g
AT g | IR T A1 6T ug wawy
fer & & waw <@ weep weaE
W e &% a% | fogq a o)t
fedt 78 @@ @b wrer gwroar
et ¥ ¥ oF geE o oA av
7 99 THw ¥R 3w @@ 0
fremrps f wdt o fr 2w B
wifaw faqear agdt o1 @ 2, W
¥ FEHT ST T gad o @
2 | FfFT I w7 g ¥ amm qrwE
& o e & wEE FETC FY A
T fear & 77 ama #1 ww @ oo B
fawmar azdt o @ 2, ot afrE
FFFFAG T

AR grEd St A £ wewd #N
WT Y oAz f g ¥ ag
T 2 fr ogmid ematfaz fafw-
T T E AT 79 W gfer W owmy
g & 7 a1 i A aemg §,
T4¥, fadfa 71T g9, 97 dromHT &
AR SiwEl @ HYg WY OF wEeEqr
ST qg N s @A T foew
W &t faawar &1 g7 Fo qEA §,
7 wifas zfaw & F=5w<o &1 a7
AT FAET § | qA areAr S|
¥ g T fv o ww W oaiw
sferd 3fz &, @ & @@ wwR-
fiT &i, ga s g A,
dY & 2, 7T a7 fam @Y, F@
wrq /19 g F 72 of w71 fv af=w
ST g Ie & W ST 59§ wiwF
g &, AT s &y fawmar
g T FT, AT gH W@l ¥ HiEA
gl FAT , IF F W AT FAT N
e gl oo o & 5 g Fe
WIAH A IEE, WA S WG
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[ worEe w1 wwE)

oY Wy § afET g T WS g% e X
wwa 7l faar & afomweasy foox
E 92 a6 ¥ o7 & W { qroaa
welft § Wi fomr gronwi & 5@ T oA
WHaT ¥ Uz wmEw F off fF g o
wifgs sgaean fwenht fow & o
wm ¥ gfg ot gnft afew vv ol
wa # g 3fe F1 9 9= afxdl
¥t W & afg 7@ gem afer @ A
STV AT #1 WT # gfg gem,
T fam@igdg 1 Sa T a8
WS AT TGl gh | A€ 919 w@afag
g

mit wEAEE Fadr &1 fuR
gET F A9 9T WY TE 20 I RV
W T v ¥ & s e
WG FTAT A_AT § | IW F T
war g
“The conclusions seem to
justify that even after ten years
of planning and despite fairly
heavy scheme of taxation at the
upper income, there is a consider-

able measure of concentration in
urban incomes.”

w8 ara Ft s zw faw W= of
¥ g7 ¥ 9 A s fzar ATAT
qr f5 famr fefgemm @ &
N ST wfer, GEET w9
& o g s =mlEm 0 GEER
q@rAY, GErATT aFTHl A AR AR
FW ¥ | UF q7 WG HAAE A
ot & Fgr ez waree fsfesm ot
@ &7 oA a7

“If you have got something in
your pocket, give it to me and I
shall distribute.”

fegam & faw & 1 s @d
w3, 9w 9w ¥ fefgegmw

MAY 1, 1964 Disparity in Income 13942

%
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44775%
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i

o g

ot qaar fag @ FArdt agre o

Sl WNTEd /T SRR ;A &1
T F2d 8, 99 &1 o9 &1 7 qradr
T & W W gt AT @@ EN
ar = F oA qEt ¥ & fase
Ec il

T a4 ¢ fF el &1 g
Hewd T WA ¥ gwn ¢ fF z@ A
&1 91 affd @ 2 W7 faw ¥ g
wrafa &% & w1 foe &1 7y ey
ot AT 3 & AT I A T A gEA
arfeat &t &, I9ET A ¥ Y agw wivw
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fz g% &, o £ w7 famr w2 o<
wEara Y wir & few A #w
afg %) o1z | 0% w9 &, fagar qEa
Y FH F IW F AIE EN F g
iz g1 Aifar 33 FOT F F qay A
I &4 F TFT FH T FH 333 T
F T &1 gl @y ML I FAT |
au g FfET w7 § £7 3123 FOT
TYHATW E v §) IW I Fr LW
g # s wfawa & afg g€ &,
afsa oz gfe #gi et g ¢, T@ =Y
HIn RE | TR W@ F 91T A4,
¥z, gfr, wrfez @it afaq 23 &
¥z §, v § A aq & F1¢ 3fg
gt g€ &1 o 0 AvAr @, wrfeew
@t ¢, 9w %’z gfrma & afe gd
HEGEUEiR ek iPESEERinl
& smar @7 THE oF fear @, 37 F
s i afz gt gd @1 7 a9 -
TAM FRE A AT TTL LN

agt @F IUNT &1 709 8, FA
araAYa faq gt Fry oF 78 ged-
Zaua A9 2 IAME FT FgAT 3]
& forr feyomz 397 &7 eqM9AT F7 2
¥ 3% & qATAHT A FAT | AfFT
FIT FTF 3T 19 &1 A9A ga1< faq
gaT A ar 37 A% fom, G ixaT,
a1 #w3f foa gardr ot &, faa
®Y 34 a7 F AT £ ATT AT fgrna
gt grar & fF 2w & A oA w7
AT AT 2 | T 4 AT AT T
ardr & 4 Fgr Arar ¢ s 7 weafaez
&1 T wegfasy #v afoarer @@
&, T warsars 1 9fwymar 78 € fs
TH IN W Hrw SHar & 90T
SATFAE, AIT FY, F98 F1, AFA
1, Te™ w1 A fwenr &1, Qv
ot =fgd At gw Fmfme § AR
madm faa A4 o fag STafes
o= ®1 FAY W@ FT Aq49 §, 99

?:mty in 13944
FY g4 FH wT “F T vy £
fom smifer o= & wmT 77 @
w &1 mifas fifa & fexee 2
aigy &, foa ¥ ;eev sfmet dfves,
®IT df7ed & arm B, ¥F” @k
T 1T & gEql § §9% §F oA
@7, a1 99 &1 gW A3 ArAd ¢ fa|
gareEre &1 ot SqEwEE AgE off
T &A1 F1 WX gATAEE &1 fag
afTqmw; Y 20 £ HYH A9491 FREST
g WX fag & 2w &7 |y a=ar )
St&q anea & fanr ofw T foas, 34
FY Ew oAtAT § 1 F I@ FY  FRAAT
ifgq | AT IR A Fgr ¢ 7
gg g9 ¥ i & oave Wy geds @
g 2w ¥ mrfas widm &1 FFmEw
AT AT & | TW FT FgAT & i—

“It is also evident that the work-
ing of the planned economy has

" contributed to this growth of big

companies in Indian industry.
This growth of the private sector
in industry and especially of the
big companies has been facilitated
by the financia! assistance ren-
dered by public institutions, like,
the Industrial TFinance Corpora-
tion, the National Industrial Deve-
lopment Corporation, ete.”

gn g7 a7 97 oaaw A w0 &
%@ mgmar @ Ay @ ) AfFa dfEws
frgya o 78 o F54 ¢ o osa
¥ &7 =3 gffwa S A1 @E B
Tgdt 2 AT &t 2w &Y gwfa a7 6l
staore A< FTEY &, IAE A FgrFar
& a1 3w & fag W fedwage
FroYwa aq, 4% 7% §Ewd
33, frord &% & wfees gaml &),
{3657 #1 agr § av g, AfEw 2w
w1 9 g9 & T30 IR &, efaFE=,
3g 1 f) ®WT TG | | GO §UFA
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[=r srTa T W)

gg ¢ % 57 QT 9T agf frar ar @
2 SE@E® WA I AW H ARy
grafa &1 3 gfqwa wreeAr 91 2 ag
Waq §92T gy to gfawg wrafaa)
& qrq & afn 3w /1 93 7AW saEAT
&Y g9 3w ¥ <3 ofqws s Y
|rT 7§ @A B, FT F7AT gTAT
dar gz fazroF 39w @AY
fegt Tw 7 agr gmr o s gw &)
v & fag = Iz & guar
Z2 fF w7z A Fo o wrANIT T
w7 fafas &1 ara TFATET W 0 SR
A ag ara fa@y & afs oadEr &
g & & 73, 91 Feafaee Agi &, A
faa oFragr 9 favarg 79 &,
I3 771 £ ma7 qepd qarv # frar
T AW FT WA 0F FENAT AT F
AEAEIEAT & A 37 frigeary 21 zand
fa= 74t 91 F AW Faw 393 )
& mdorex A7 9F BT Ar fradt
g & 77 F 7 a2z qwrAr #faw
ag #@1f73 Fon fF wzrEafay P
AT T fzar Arg o & q@A
|11 2 PF 371 731 23 )Y # e
# 39 2o & g4 fuq ofiws a7 &1
TEl T 4 A wfawa
wifeorsw & w7 fray mar 1 gafae fr
FET AT 412 37 71 F2eez 97 93,
gafad f5 g7 2w 71 a3t ®7 T 3
wETA W gy 1 & Fgar g f=
£ A #fawg # F77 2y favara
T3 R & wmez &9 ¥ F@A7 AwEar
z 5w gore e § AW
F1 TH F7F FT a0% 397 A & A
wgrEAifan TREr a1 fore @y & 9%
#Y g 1 €T F 04 | IA 9T g4
FE FT GEAT FT | AR WA
Ffaw 1 w1 savaFar g9 31 A8

€ WY AR Aq qiE I qATF

MAY 1, 1984 Disparity in Income 13946

ot wiwTe &/t daw ¢ (F) o
I HEIRY, GE W1 WTRA < faw wmar
& 7 i aeft wre & e mag seew
WEHA IF FT AT F AT FGifa I AY
g 7 & fr agsw gI9W F ww}
T R QT F7AT 7 | GET UL AVE AR
R AT TN AT AT # | wgAl @ Al
THISAE § 17 H € | IS AHIAaE
TEA T TR FE T | W T waAaT
¥ o7 TOWATR T ATt ® YerE O
feotr | Soare & ot aidT A st
gum 1 awl ot 3d we o oew Y
HHIHATE ATAT & | dfga swmwars fag
g WA & | FART ST g
1 AT FOAT & AfTA AT W Wz qrAv
# G5 ad 77 g

U% ATFA BT 0 W U F#T
Zem 21

Y WIwET oo AT FTT AH
F AW HET AT TAT 2 e #
T T3 TET AT | EAL ATEHT AT
F 9= g, gA AT A & {7 W
g @f garh s WA wme
3o,00,000 %o E‘—JTEETTT??WH"I" ¥
GqF 7 T4 | @ T a7 i aETe-
Tz ¥ @ ufeers ' e omE
wruTdT WY T 9, AT Wi u= TEr O,
W?&I‘iﬁiﬁ'ﬂﬂﬁ go,00,000 Ho
gy #% faar T § AfuaaT i,
1 34T F1 AT THIAATE § | T W4T
1 ZAET TAT T O AGY 2T FFAT
AT ZH H BN AN F I [
T2 @1T T 9, FT IF F TAEIA Y
ST & qAT AG e AT 470
# @ serdir #1 grane 7@ g oW
7 ga ¥ fesd AR, 7 Foft mover Fory |
AT AHIAATE AT B AFA @ AT '
TR AN IFAT YN
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Ffr gEr azfr & o
aeFT & fv g0 T AIIR WA
AFEANT ATFT 32T 2 fEdar 3t 3
&7 e vz & fa foo fyfaa
Fafr7 & g o fid | TR
goT AR A fr ey g H AR
T anfr 1 FaT T AmAAE 2 B
FZAT ARATZ 7 48 FATAZ ALY R |
Y {7 AT ®1 HE @I & A
w1 273 & Ay @ gl fyw Afwa
AT T4 ¥ A SATAVRIET WA AT
& 9T & A T wwrem e A 2
F A7 2Am IF AT T ALT A
w@a 2 fr for aw 7 2RI FEY
Arar 1, (e ave & Zw R orT )
fer 77wl & T 3w
g T

wqT MR oA oo grer 7 ovar fa
ML FTV 30 TT Fo ATFIFAZ
& xrw maEt ¥ w41 Az 7 feowA
T FTF =0 IAT T T AT
FAL 20 3F AT T A A4 4
' TT A A OFF A 0 oA
0T qrT 39 3IM F THURATT AT AR
a7 37 TF F A0 AT A57 1 AT
TH g4 ASA FIT A MIT AT R
R AN ISTIT, AT ZH ITHI AN
WrAT A2 IT, AT A AT AR A AT
&1 A THIT, T4 A6 AN AT AR
adt 1T, AT AF TNWAZ AT AAT
AR 3 X v AE TS Or AT g9y
WA AATAATT F1 TLF AL AT WIE
ag {739, 2@ AN STAAT T ALE
o1 g1 & 14 & A o 09 faer
B\ WITF AN FAT HOTH T ®TP
gt 7 & AT AT B AT AR
Ty

UF HIAA §IEq: M FT 57 2

! HiwrT e A7 g #AT
|y & T AT 939§ AT AW
656 (Ai) LSD—6.

VAISAKHA 11, 1886 (SAKA)

Disparity in 13948
Income

AM FTOF GRIX T faEenm w4
TAfrar & o & Ay e &
# T 37T AT E | AT ¥ o A
e Y R A 4 | 37 97 3gT0EA
Fo1 faran At ¥ | 37T ¥ AR v
% % for fa s, q Fedt aeg
FIF470 T T | T0T AT 51 GH AT
T a1 fY # 213 7 w27 £ i e
gY §9 SIMTL UF 2T ATAT I FiAw
qT @ AN 1 q® AT g
AAFIAUFT & | 82 AT & O
qAT AT "7 AT F 4T 0z day
IF TG W FF PO F AW
AT AEA T AWAIET TF AT A #
AL T QT A7 TIOT AT 2, AT Goeo
To F I HITAT 3 | TAT /T AT
77 Aq FTA AA JATAAIE AZI AT
T

IS I A FIAE T FAVE NA
BTAT | TTAIE WTA TEA i 8Y2 A
T FHTE ATT 9T 97 98 9T Yoo
Wiz A g wA w1 fa g O
Yoo Tﬂi TTT W0 f?r%yﬁ_qar Gl
4 AT gL BT T eY,cce
FUZ  T1 B FA Z1TUT 2| T8 AATTNE
FT TTEAN TEN | AMTHAIR Ta AR
A2 E1 FTAT 9T A3 W H A9 Sg
A ITA AT AT, MATZ T
gawA gowd A E 5 da &
Fel st aF T AT 7 & A
Tq fgeelT & a7 7 A1 FL 3T F |
Tg wIFT qQUATHA 4T IT T AT
F97 ATAA | FE arat 9% AQAT AL
FH gT  Ad AT WAA |
T THT K AW AWSEE E
fq 7Y% AF FIAT F A F I
F7EY | IAT; @ Hi T AED AR
TSEAT ¥ AT AETEAT 1 FEET FT LY
Tt § fr 3T 1 e & fad wwsr At
frern, o & o qrft wE faeAr
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[@ w17 @ 7]
AT AT 9T & faAr owe 2 #
M7 ATI TR E FATIH( AV T AATAAT
wriRn f5 oF ) gRi A @
WIF A ErIA F AT FA A A g
gt &, #fra wx ot g9 7 Qv
mar | FH I7EE o gHAT AT 7 W
FErar v & arasqra 41 2 FLF AL
& 71 37 F wwTE 2 fr aaerm FY
Gar 7F0 femr war 1 73 ¥ A 3w
@ fear war 1 Far 39 7@ F ARTIAR
HTAMT FE A7 T fF FTEariar
qaEAg A1 Arg wrET WY AT arat
# qTEETE  FTT A AR ATTAT |
w7 7 Wi R fra wgfoat &
qaEargi 77 f4aT 7 g A Ahe
fza g 97 fa=1 ffa warafwq aeaig
gt =JArE, At Fgrg v ag 3 w8ar
FIT A0 WY FTAATTAT & | AT
A fz7 w19 #7494 & 39 FT A9eATE
JETAT IR FA( | wa fF faeer &
FErs Y UTHE AT AT AN AT
F79 3 TIHT FEAT TTAT 1 F4T 34T
T F TAAT AW 3FA ) 77 {9939 2
AT q=AT TATAATZ ATAT & AT aal
¥ oS FAM A AW | AT UF FFET
TAAT 2 ATIA F IS Y AR AR
13 & Fgr o & fr wof e & 9wl Fre
grar 2 faege wodr FIWEAT 2
fFs aTg g AT Fr AR GERIT
T, FAGT K q@AET qIEAC
o9 FAAT FuTer HEgmd gy v @ wfaw
& 7 gremdm frafy v g
/I FT 7@ E ZATY ATAA | WS AN
a3 a3 9frafq & 73 ag7re €, faa
F1 GfFar w9+ & 3=f 7 37 ha
Fral 77 F 7@ qar 1 FIT L
& AT I A7 AR EHIN FIHTT FT
et Ag0 AT a1 0 F FRTSAg 4

afvg= grm 0 aw & gw fasafi w7

MAY 1, 1964 Disparity is Income
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TH qg F AT M G, AfET A
T g ¥ @ Frw 4@ wom, fg
FT X A T9 T80 RN 79 AF@AT
I AT | FAEE T FRAR
FATAT & A I FY g9 o= § oAy
T4, AT AAT F qAEIAAE FAY HA
AT q—T B

Y gTo ATo faamt (MmN ) :
IUTETA AEIRA, B ARAIH % qaA
gAY yEATT 97 qrew 2, AT fay
a1 A 19 A% ¥ 97 ¥ fawm ¥
FIT FAT F1 AV 07 AT Y
Fraar Y wWaar 1

qF WA 8T 48 TIaW #Y
a7 2 g7 fAd

5t gro ATo fart : gEmTA &
IRIT F A ARA T qvAT & fF
=19 gaTAars 1A & faa @ & Fgar
AT E % 78 =T FuraaiE @A F
o adr 2

QF RN A€ 0 AETAATE S
AT |

Y 3To ATo @l @ FIT ATAM
aZ AT T & | g FEAT A7 q@r
2 % gurt o= o faugar & ag
fagnar @iw 21 77 9:30 A gfaw F
faaqar 7 77 11 I 97 gw &1 faAT
AT & |

79 2w § fagwar Fr 7/ e )
fpe fagaer oF & @ &1 A&Y &
forg & 711 &1 aFE® ZIAT &1 O
{wa & fagwar &, #qw sq= #
farawar st & fawmar &1 gegfe
& 2@ a1 wew g 5 uE w2 &
gall ®z ¥ mrwEAl frad ww @
oF =z 7 faas g o7 ¥ agrgar &
arft @ w7 gl 22 5 feam w9

faar wrr 21 MRS @A ow Ak

QA F@AT TF g1 gLl fiqqT w1 |
UF g6 q9qT § WY g7 AT s
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W OQF % dwar g | wWET d
& fr drs w g e &Y AT
" agi & T wET F AN A gfaami
FY 2@t a1 37 & 2w § F9F v )

FB AW A1 07 ¢ {7 g sarandt
sreawa wrfroZze gET arfagn
qW T aZAF TGN WY WU R
AT AEAHE T 70 ¢ | Afaw 77 HO
fra &1 fgar Smar &1 AT AIT AT I
g 371 #74 WF &, w7 39 Fy fwm
gaaar agt fasem 41 & awaar giE
g gaq 3% 41 & {5 gary ArewmE oy
g am. FQifE w7 FI9T 777 qUA|
#1 3faa gAwr A R aTA Sreaww
7 TE T ATAE | EHNFT AT AW
IAFTAAT T GATAT I F7 79 T99
Ffwe sig T THTLT SHIATHT A9
srfmze & a1 /14 feed o wrfrude
W1 TE gAY A3 O gW LW § EF frafy
FIAH A 7 AH | T AFATE fE gt
faor qarma & femrr 7 dar aw g fs
&8 g7 1 7% earg 4 3 F99 qre-
FMA F| ATE LT79 T AT FTIH 2T AFAT
¢ =faa a7 7799 778 £

gart @ arfzgl 7 2@ & o
w1 fagwia o 1 3 # 39 wiuw
FETFI AEAPIAT AL E | AW A F
Az #7T a0 W7 fa= SFw 29T 9T
§o @@, a1 =@y @|T froaf 933
o1 #7197 4% § WY ag @A @A &
fF sm ¥ wg & 3o fr . ar &%
I8 9 T F@ T T A AT I T F7
g A | 39 & FF AT AAHA TR G
a4y § 1 & HqAy ¥z 9 F fod fady o
w7 AT ATH AT FT AT & | FEE FT
GFT AT A AT f AT 3w AT d
HTF TAT AT q7g AT £ 1 AT T@l &1
T *7 7z fwa W W oA # )
af= & o7 o o7 v TR e

Resolution re: VAISAKHA 11, 1886 (SAKA)
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mgAnfag 58 1 fqE &
% A9 WA R fAaw § A 37 |7
T AT & foe drvwemE ofe
F1 HOGAT TR F {4 FEd fao
a2, 39 & gfuaET /g 92 A6 ¥
&7 2 W T TErEA weny Foff & AT
# WriFAsAET F1 gWEL TET Wt
FE FAEqEHz TRAS § eFF  Graar
fre® g1 8 7 59 &1 TIHaT 59 & Tl
FA AR F s gm AA 1 ST H AR
frasfaem 2 fow & w7 39 &
AT AN TF F A FT A F7 AT ST
ggigTarwes £ ™ faw & @=
fFraifeet 5% & =7 7 a1 w2 fam
FIAT, TA FTOFETEAT AT (Al |

TEAdE FETE T AR AT g,
Afg= a7 famr & famft 8 7 wre Avisa
f& a7 ot ama & fax v i
T 37 H UA ZWIT WTET waal ar
w7 & odt % & O @Y w7 gy
F7 TF AT TG qF BLEAT T )
AfFa (509 & ars Ay 733 47 g
uwE qiw 2, qF 9T A WA T &
AT FHAT 2| AT AT I &1 wETGd
Adt foe AT

gAY suazqr  aHT g1 mir & fE
A FG g7 FEEAT FTAT AR § qF
T & qr7 THT & fag & a7 B § O
§ o S7 § o A A o a §
AR w9Ag & A 0 faar gal
wEEa & wad w7 AT 73g qd T
AR | TEAEZ &0 fa= FTAr aifen
fi Fag 17 3 A &1 GETEAT 95 AE
E

Q% HAAT AIEY T THOEIEIL
foame T 7
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=t glo ATo frmitt : uw @ WX
W F GHA A BT F 1 oA
qETi7 2 fa fra gt ot @z 73 &
AT I ITATGTART wHT F1E OiAAT
TEIAT A 7T 7R AT AOWA AT ZATT
fagi A F1 2 IT F AT MHI T A
z aF

faa wamz & IoAN  (sheen
aremad fagr) - faq afrggeT A
qA IATAT 2 T FF AC qATH 23
RT LT A 3AT X T T {SFA R
qITT F

OF S1AAIT §I€T © IA Fi FTLOCI

g

wiaat qiedady fasgr: 27 e @
fi mradrr swws w1 owg 7 #fan 5w
L e o TEAE SR 1 S (R
TR T TTIST & At H TR &7
FNFAT |

u’r Tlo Alo fag@ 1 & 2z 770
qr iv TEETR E AAT T OHITT TTA
F AT A F2LT T F TN E
T T 70T Aq TG 2 A AT
WA TR 3 WIAR 379 F (77 38
FATAT AT 2 T AT IT AT AT AT
qfrotey w3 AT ! Afaa A #
qfarra A At A 2 A 3 wzA 2 fa
T AFINAFT A E T frozER
fox o qrmT A1 owwE T FAAr

s AT w0 AT AT 7o AAl

T WETT &, A4, TIE, wE, foer
o7 FqFT |
ot oo fag o frd7 o1 A€

g
=Y gro ATo famdy : foF i &1 76T

avii & fA7 zor & fAT &0 A oA
oot i fay sisdy 2 & 3 a0 R

3z ar | A & 77 7E0 91 fF T A
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57 qravAs A ®0 ALY T & fag
=17 A a7 fHur 31 19 /1 qrfAdt s
#T rr=ﬂ 2 fs8 q o190 qRar g gh

FZATE fa =T 33T T 7 FiAd
gu WA FATHHAT & qq A3 g F |
i1 ag A@ 29 A4 fr w9 feaar anr
o7 agem &1 ¢ faq & wAegEq ww
AT TEAAZ &1 T R F 7w
gor frz 3 wAia g I3rgTer fRAr
& oft T3 ga IR wE AT 3
SETN§ TG AT F |

faufaan fx 7 ®ufy qrog )
FrmraAr: fzwTon wafid

el a3 Az £ WY A=W I50 A0 G
qg I7 I AEAE ALY T REAT
Fg 71 F7 AEAZ | gA Ay val fafy
T 77 T Fe 10041 FY Tg TTEA =TT
F7AT 97 1 F HeAT 974 fr'a & 71qq
e fragaararar 3 frag a."fwﬁ
JeFT ATIT AT FITHT rr,nr ITT AT
fi foeif a7 =wedr g9 21 T4 F
wAdi z fe w37 1 a7 w2
FarT % A Afed Tad 13 304 A
HE1E 1 F3 LT mid o f O d A
&1 5174 T fA1 wAsaw A1 q22 g
TF, AL AT @I AET AT AT AT
3 A1 39 AT H A AN S
Fai.mr CEANE

Mr. Deputy-Speaker: How much
time does the hon. Minister require
for reply?

Shrimati Tarkeshwari Sinha: At
least 20—25 minutes.

Mr, Deputy-Speaker: I will call the
Minister at 4 O'clock.

sit fra wea(afme) o e
watzy, TT fox ST AFqAT AR
e F ag TFT gAY 2 WAAH
T3 ﬁ%%iﬁr ¥ oy e AT Ty
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1 €T frATr MmE E W omy #
ut faTew 27 TEr 4r ;W A oW
| FT 12 O I WMITH( Y
fear  qar ar | A famzw @
&= 92 =, wfs 35 oma A7 ¥
=7 95 AT F MANE AT AW F
qT 7T 3N OTT TR W7 ST REy
Fifa, 707 B0 AEH: KT dAMTre MAS
¥ fw 3 araftg &7 8 1 W AT A7
w1 a1 94 7 fan =) w@ifa w7
gw fe3fem qamnudt 7 fzdz asq #
A §® 3TN AN 2 F 9FTr WET A
ff g9 & 57t § fRyT ¥ S ors
€ AT A AT H HAAT 373A
fedz 9 ot g1 faw zowwR IEHT
w3 T AT & g9 ag dmAr =few
o gafeg ¥ ot miw #® fgoz fFy
R FT1 wdT IETRIO fEEy gEE wAr
HERY A8 I9E ggHd gl I A FI
#fF ag A g wiferr & A< 9g
fodt & fams Ag1 7
Qs HLE F FTAY A8 T1 CF BT
o1 FTHWE I § WY 91 fF FIH
g #1X wTEAw ¥ ferdw
TATSE F QA & fae qr FfEA
FEFT AT AT A AT AqIT A
frar faam (| ga@ faody gud T fr
ot 3 &) fa7 agw 54t w7 # wgng
& xrr oiferde & dwg ¥ Fa9
| NF F1 qF7 agq g§ AT IAH!
T g3 | $3 92 & W7 & 0w 37
faar | wifmdz & drad #1 daF
¥oo ®o & Yoo To HIT &fFT war
39 & 39 %o EI AT oA fF VX F oA
FAT HIGT F A 3 %o FewArd WA
fear mar 1+ & wegw ¥ g frogw
fagas &1 99 TEwA & faw 7€ g
qrar 1 mfas wwmRar W17 saET
a{ET &1 gI9 F 49 A=A A 97
w AT JfE e § gearEs gra
WYAT 98 wETa Fifaq o femr s
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wFt A T 47 FEA 97 fF 37 ae
# FTAT AT, AT SO, SEAT
qerT ¥ a1 'wrd iz g fawgr

fa" a7 fa=r fazgr &1 s
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¥ T & oF 4gT g widdfaa
17 frez gu faor g & wmar g
7Y Fgt wawe adEr faama ¢
7T Fgt wfzardt o1 fows 9 #
AT | F QT AT TGN FAA A
#1 wSt, a2 | 7 fogdft srdrr @
& | gATL AT AT THY wraAE wreqy
g & & afT 't F et 01
o oF LT § 1w F7 a@h
qar £ fF waw & am e & A §
arw faaa & $98 & amw faaa & o
gt frarg & framr @< dsar @
zareTE wifz # faaan &+ dzar @,
BIET AT HITST 904 T OF Brey a7
&AW 7T 9T X F ey dan
S FCAT TEAT &, I T AT Ay
F ArAe(E W T8 O FIfF TR
Z T2 oA gEnfant o W g ?
FE A2 ¥ TTX AgwfEw v A
FE Yo T T & FEl IAFT w4y
TOx AT & A AE o www ] )
oT 7 FI1T AET 1A & oo g
& g § 39 sfaa w1 faawt fiv yo
a1 o &Y faed & Imwt o Franor
/1 7= faraor & fam wioer =ize,
¥z #1 wf 1 WA FI7 77 T
& fag = @iw w17 wrer =few,
FeAl F1 AT FAAT T3 2, fwar £
SIEgT AYAT gAY § WX T &
faw oY 3& @5 7T 9247 & | s
Yom§o TIX H TE §T AT 4T SATTH
ag 7 g @rar g faw qwwrT §
TerATET &7 QHT g1 g1 98 g7
frga7g & wrsfen® om=mMT 3Edad
T gFATT &L §FAT & 7 F ad wmaar
fF AT F AN WA A FEae
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[ fra mea]

¥ TET A A AT AT IF UL qATG
NI T *T 34T LATAT FTHTE

1533 hrs.

[Dr. SaroJini MaHIsHI in the Chairl

qa wgAifer w8 § oF g
gW 43 9 1 781 X 98 I91 g1 Wr 97
fe omre sTew s3¥w fFaar @9 §
WX FHF FagevE frg ads &
o Trfge /i 37 @ & faw ais
& i i F STHT 99T SATAT T
I FHET ¥ QHe 1T 1T 43 4 | FIC
Faaifza FWEr ¥ @y a9 IWF
A 7@ 9, fedy fafaex 9, 393
¥ g, dIX Ffqwd 3@ wF AW
§ | T A A T@ 97 Avav or B
¥ ¥ wfrdan wrem wiq 49 fafwex
g ar9 ® 3 It & g7 faaw
T3 & T F AW MIIL 13T R E
HIT 939 ¥ 1@ &, A9 W ITH!
HAT ZIT T ATES & a1 ZAEARTA
# 43 FT L W & wex7 fEEr o
FTHETL qATFAN & 97 F1 39 A4 F
fam @y 97 & W F9 AICRT AT
9 W1 R OwTs g #EErQ
frg @ grAa # @ 7@ Z )
Whichever place you fee]l is the
cheapesi place, ‘3ﬁﬁ q19 6?
& | You pick up one family, !TEIT
ST Aofr & ATON AT AT AT
& @ @nwg | A v Gry AT T
T G WIT IE A/, ATT T V1T AT
T, T4 72, 3I7F 7 TAT AT T=AL
&1 & #If77 | IT 919 a7 T of @ F
fac = o wEm Fr qEA IWQ
+rd g7 gifsy | =rae, e, e,
qrer &7 79, a=a1 1 qgrE foar,
forara, T0I0E 91T gErT R 39
a1 A1 FT ATET AT FTrROA AT
@4 OF 9EET 997 g9 § FT % |
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T T F IAF FEOT &S a7 fgwa
fad 91 a1¢ 19 7 IgHT g aAEg
w7 fEd | F= W ITET @9 IqH
qTEATg | SATAT G371 &1 AT IAAT &Y
feacta wardw w1o awT agr Hfay
#fsT W gAee @SE swrar @At
g a1 3T adeArg § wiv ey
FT #ifag

This is the actual approach for the
statistics to be obtained in respect of
the increase in the cost of living.

AT TOAFT AT AT THET AT T aE
TE ¥ q &H T AL @ WX A Y qF
qEr TOFT TAHRT AHA ST £ 1 0q
THT FEA T A I AT W W |
3 o3 7 aaT & ag o T2 7w ag
e e F1 78 g  fr e S,
ST9H F9 ¥ H FHAT IW T 7
TE LW K W F AT o T
TF FAT A g 7 AT Ivg TAT AR §
f& o997 =9 3 ¥ F9 9L Y
HFTT Yo T AT T AEA T 44 §
A TH T 8 9 a8 FAT ARAT ATAT
£ =T FTHT g3 9T 2 a1 38 Tfase
BT § AW FFT A1 6T et wo
w1 44 g a7 and 0 GH7 A%
qZ 91 qFd & W ofvrmweEsy
fer a7 fza a7 o7 &= @ 79 ® TR
FAA AT F | AT MG H AT T
A | T W el oA
qm= W 2 W AW 32d § fF o
€AY qFAT 9T TE | g G wufE}
ST T8 | TH TAGH FT AT AL
febfaea  fefgegqmm & o 78 =
T@® ¥ 2 fx or sreae a8 95 %
Y AT T I A A a1 A
T LET TG AT AT GT FY TATIT |
oE YA AT T F AT w9 A F 9%-
HTT & IEI AR TR, OF TS & #
g, 31 Afear @ 17 o) I A9
WS IART TZATAT F FTO0 3@ G AT
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oh a8 aaT 78 37q 71 fefe-
s &1 AT gEa 3t AT @ =g
A IO a1 w4 ™ o—

“to review the progress made
towards the reduction of disparity
between the lowest and highest
income to the order of 1:30 over
the next two or! three Plan
'periods_“

7, ¥R A AT 8 1
Fag wdr Ay § | Ffaw & F7A1 9@
g f& a7 qm ar 2w adt & 9 gEn
A arfor & Zr 2 gETT AT ™
qra #1 2 & avae gt Azt miew
qifedt 1 7z HT wrgAw  fwEEET
St Fa Al g oY 9A4Y sE gL
WA F% W IFE wEE wT AW
g F Al IAH OFTE wE
A a2 g Tvar & ¢ fF

the slant of the Biria group has to
‘be replaced by the slant of the other
‘groups of business magnates,mmﬁ

HITAT AT FAEAT B I AT A5 F
wrzdR fRigeeT g F 97 g9 92
ft A e 2w ZaEw wnar wm #
AT BTAT THRGT FY AAT A T
= ' A fefegmgaa w71 2 20
< THT AT F AT AT AT LAY
v wdr st aw A8 o | T
¥ # w3 937 Tew I W AT 99
Tia A6 qg=A A7 AYAT I AL W
AT & w9 fr g\ o7 o A1 wearaT
WIRT AT 8w gamT Fw oy
gz f ¥ | warrRr wata, & st
WA ATAHE & FH A Fg AT
EAAT HFAT § fF AT FAdq qo—
94 B 7 73 gT w6 @ fzA A A
T T AR IW oy W oAy qqw 7
oy o fr gsq 2, fefoaa a9q
&, T4 wEaE § I 9T F1 agAT
T AT I oA F w6 I A 79
TR AR A Sqaeqr ¥ ... L.
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Q% wrTAYT meEw : WTT g
fua sw=dedi & ot aF #@ §
safafarer age @ o oft A FlE@
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st fra wea S wr fremn oo
rfafgue 799, wiw FE Fr @fazgl
qAGU FT TLT TGAT FT T LA
FL | AL AIETC A oft qf st
# A WTAT TE GOAT IJIEAT FT AT
ST 7@t & &1 W &Y g afaam arel
F1 &9 ¢ gsfegaa owee ¥ 197
wgq ¥ fa7 2, 159z A Z0 &7 ¥ fag
W7 7 afew @z 9% w0 e wwRw
LG AR v S C | I
o7 ag faq g7 78 £ = f§ g sar
frameg I8 FC I TA ALHTC H
®F T | AW A0 ETH HOH FgAT
HIFAr 91 |

Shri S. M. Banerjee (Kanpur): I
rise to support the resolution moved
by my hon. friend Shri B. P. Yadav
and 1 congratulate him on bringing
this resolution before the House.

When we discuss this  resolution
and support the demand that the dis-
parities in the income groups should
be brought down to at least 1:30, I
have in my mind the demand of the
socialists or these wheo claim to be
socialists that it should not be mors
than 1:10, but I hope that this Gove
ernment would accept this principle
that it should not be more than 1:30.

We have some statistics to show
that the da'ly income of a particular
group of the Birlas is Rs. 1,85,000 {o
Rs. 2,80,000, whereas 27 crores in this
coun‘ry are only getting 74 annas per
day according to the Planning Min-
ister, 15 annas according to the Prime
Minister and three annas according to
my hon. friend Dr, Lohia. I would
also request the Minister to see the
latest report of the Reserve Bank re-
garding rural indebtedness. What did
it reveal? It revealed that rural in=
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debtedness had risen from Rs. 1,500
crores tp nearly Rs. 3000 crores. This
is the condition of the country as far
as peasants are concerned,

Lei me say something about the
Government employees also.  Much
has been said about the need for giv-
ing them dearness allowance and so
on. I have in my possession figures
which will show the condition of the
Central Government employees.
Forty-five thousand are getting
Rs. 250 and above; 246,000 are get-

ting more than Rs. 100 but less than
Rs 230 and 1537,000 are getting
Rs. 100 and less. You can imagine

the condition of the Central Govern-
ment employees who are supposed to
be a privileged class getting more
than what the State Government em-
ployees or the Corporation employees
get. If the Central Government em-
ployees demand increase in D.A. they
are asked to look towards the horrible
condition of the  State Government
employees, If the State Government
employees want a wage increase, they
are asked to look at the Corporation
employees. If the Corporation em-
ployees demand a wage increase, they
are asked to look at the poor un-
emaployed persons registered in  the
employment exchange registers, This
is how Government want to satisfy
all by pitting one against the other.

The Mahalanobis Committe report
has given something revealing. Again
the whole question is being referred
to a monopolies commission as if it is
not knowp still that there is growth
of monopolies in this country and

there is concentration of wealth.
Whenever a question is put to the
Pririe  Minister he says, there has

been some uneven distribution of
wealth in this country, And we want
to know to what extent {he national
income has gone  into pockets  of
those hardful of people whoe want to
control the economy of this country.
The Mahalanohi=s Committee report is
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available now. One inspecior was
appointed. This is the height of joke-
in this country. After the Vivian Bose
Commission’s report, nine years wers
wasted. Rs, 27 lakhs were spent on
the Commission against the Dalmife-
Jain group. Again another inspector
has been asked to investigate into the
whole thing. What are the salary
and allowances of this insoector?
Yesterday 1 put an unstarred ques.uon
(a) whether it is a fact that the Ins=-
pector who is investigating into the-
affairs of some of the Dalmia~Jain
concerns is being paid Rs. 180 per
day; (b) if so, the reasons for pay-
ing this fabulous amount; and (¢)
whether he is of the rank of a Sec-
retary. The reply was:

“(a) The Inspector has been
allowed a remuneration of
Rs. 3500 p.m. In addition, he has
been sanctioned daily allowance
as under:

(i) On actual basis for
rent, inclusive of any service
charge, subject to a  ceiling of
Rs. 150 per day for Bombay and
Calcutlta and Rs. 100 per day for
any other place.

room

(ii) A Aat rate of Rs. 30 to
cover all other charges including
boarding expunses, tips, ete.”

You can imagine whether this inspee-
tor, a person who was almost unem-
ployed and who has got a job at
Rs. 3500 p.m. plus  Rs. 180 per day,
will ever submit any report about
the Dslmia-Jain concerns. This is
the height of jolke in this country.

This is a very innocuous resolution
and T must say there must be no
hesitation on the part of Government
to accept this resolution. Let a com-
mittee be appointed under an able
economic  expert like Shri R. K
Hazari. He submitted a report about
the Birla-Jain group and othex
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houses. | am sure that this resviution
will be accepted by this House.

A clear case was brought to  my
notice the other day. I was toid that
during the Chinese aggression, more
tha:, 3,52,000 pressure cookers were
needed for those fighting at high alti-
tude. Who was given this order? Tha
son of a Cabinet Minister was given
this order without any tender in
December, 1962, Without asking for
any tender, he was straightway given
this order. 1 do not want to men-
tion the name of the Minister, because
again therc will be some statement
that Mr. Banerjee wants to make an
insinuation. ~ When pressure cookers
were available in  this country at
Rs. 85 or Rs. 90—prestige cooker 1s
one of the best cookers—why  was
this order placed at a rate of Rs. 110
or Rs 120 per cooker? If these things
are going on. I do not know; anything
wil] happen in this country. We can-
not dream of socialism. It would be
a mockery and a sad commentary on
our socialism. The  Bhubaneswar
thesis will be reduced to nothing but
mockery.

I am sure the hon. Deputy Finance
Minister would at least accept this in
principle, so that the mover of the
resolution and the country may have
the satisfaction that this is  being
acknowledged.

Shri Muthiah (Tirunelveli): Madam
Chairman, T support the resolution
moved by Shri Yadava. Tt is in keep-
ing with the socialist policy of our
Government and the Congress Party.
Only recently, in January, 1964, the
Congress Party in the Bhubaneswar
gession. unanimously passed a resolu-
tion on democratic socialism. The
cardinal principle of democratic so-
cliasm is the creation of an equalita-
rian socicty based on social  justice
and on political, social and economic
equality for all citizens. Qur Constitu-
tion emphaslses equality in its very
Preamble, which speaks of economic,
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The Directive Principles of  the
Constitulion embody socialistic  and-
equalitarian principles, Article 38

$ays:

“The State shall strive {o pro-
motle the welfare of the people by
securing and protecting as effec-
tively as it may, a social order in
which  justice, social, economic
and political, shall inform al] the
institutions of the national life”

Article 39 says:

“The State shall in particular
direct its policy towards securing—
(ay that the ownership and
control of the material resources
of the community are so distri-
buted as best to subserve the

common good;

(b) that the operation of the
economic system does not result
in the concentration of wealth
and means of production to the
common detriment.”

The aim of the first Plan was ‘o
ensure a rising national income and
a steady improvement in the living
standards of the people. The main
objective of the second Plan was re-
duction of inequalities in income and
wealth and  fixing maximum limits
of holding of land and wealth.

The Planning Commission's recom-
mendations in this connection are
worth mentioning: (1) The maximum
limits for land holdings should be
prescribed. This  limit should be
three times the holding which an
ordinary farmer can plough. (2) The
prescribing of a ceiling on maximum
earning should be considered. After
deducting all taxes, the  aitference
between the minimum and maximum
earnings should not be more than 30
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times. (3) Through estate duty, “I shall work for an India in

gifts tax, profits tax and wealth tax,
the difference between rich and poor
people should be reduced. OQur Prime
Mimster commending the Second Plan
.said:

“We are all agreed on our
policy of establishing a socialist
pattern of society and we shall

make all our efforts in  that
direction.”
Coming to the third Plan, its

-objective is to bring about a reduc-
tion of inequalities in incomes and
wealth and a more even |distriution of
economic power. The policy of social-
ism and equitable distribution of
wealth and income was approved by
this Parliament in 1954, It [declared
tha: the broad objective of economic
policy should be to achieve the social-
ist pattern of society. Parliament
approved that the basic r:ril.erionﬁrl in
determining social policies and the
iines of economic advance should be
no! private profit, not the interest of
.a few, but the:good of the commun-
ity as a whole. The basis of a social-
ist paitern of soviety is increased
production and equitable distribution
of the[goods so produced. Production
and disiribution are equally import-

ant and they should not be viewed
separately.
The Mahalanobis Committee in its

Teport sayslthat the economic growth
0! the countrv, and the industrial and
commercial development in the last
ten years have made the rich richerf
and the poor, poorer or remain on the
same level as before, and monopolies
have increased in industry and busi-

ne=s. It is to[stud;c, assess and {p re=
duce this concentration of economic
power that just now the Monopolies
Commission has bcen  established
under  the chairmanship of/ a Judge
of the Supreme Court, Shri Das
Gupta,

T just want to quote a few words Off
Mahatma Gandhi in this connectiong
Mahatma Gandhi said:

which there shall be no high class
and no low class of people.”/

He further said: ‘

“Whoever has a surplus of
essential things which are denied
o the poor and who does not give
that surplus fto them is a thieft in
the eyes of society.”

Lastly, I want to mention the vari-
ous fisca] measures such as Estate
Duly,} Wealth-tax, Gift-tax, Capital
Gains Tax passed by the Parliament
recently. These fiscal measures and
the ceiling Acts and Fair Price Acts
passed by the various State Govern-
ments are steps in the direction of
socialism, in the direction of equita-
ble dis:ribution of wealth and power.

Shri P. R. Chakraverti (Dhanbad):
It is really an cssential angd urgent
factor in the sociul life which we are
pledged to build up. namely, demo-
cratic socialism, where| we have to
make an assessment of these ¢lements
which form the base of our produc-
tive system thercby enriching the
community at 1argc‘,f The resolution
has given an indication as {o how we
should try to nmarrow  the disparnity
which today obtains in our country.

I;‘;m reminded of a picture reveal-
ed to me in  my own constituency.
‘There 1 found the immensely  rich
people parading their  wealth | and
prosperily. On the other hand, ]
found how the ill-paid workmen
were huddled together in the narrow
confines of their ronm.sl which they
call by the technical name Dhowara.
When one finds in the midst of this
prenty. in the midst of immeasurable
richness how poverty, colossal dee-
titution is allowed to remain, natural-
ly, one is prompted to see avenues as
how o reorientate the society and gee
that the productive apparatus is re-
adjusted in a form where the largest
number of people get th equitable
chare in the production.

——
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In the rural areas, the question of
ceiling was a moot point. Undoubted-
ly, it was a relief, but it came too
late. Thef expectation that was raised
in the mind of the landless people
that they would have some land when
the ceiling was imposed did/ not
materialise, Before the ceiling was
imposed, before the legal enactments
were iniroduced, lands were distri-
buted in such a way that ultimately
only a meagre quantity of land was
left for distribution. The result was
that the landless people of India re-
mained as helpless and poor fas they
were.

In this very city I found that lands
were purchased at Rs, 5 per square
yard, and after development, were
sold at Rs. 65, Rs. 75, Rs. 100 and
even Rs. 150 per square yard. This
unearned income is a form of acquisi-
tion of wealth to a particular section
of very intelligent pcople who can
anticipate chances of earning profits
and proceed in a way which brings
them volume of unearned income
which naturally results in the des-
titution of the poor.

In this way, Madam, the agents of
production are allowed to cperate in
the different sectors of the society. In
the process of our industrialisation of
the Country, we {ind that a particular
sector is allowed to have the contrnl
over the agents of production. Those
people who had been expecting some
share in the management, who were
expeeting to have participation in the
management of industries and other
undertakings, are still denied the
privileges of having 3 say in the
management process because of the
vested inferests that control industrial
growth.

Therefore, the expectaitons which
have becn all along put forward in
th? minds of the people, we seldom
find them realised in reality. If we
want to move a resolution of this
type today, we only want to make
an assessment of the stark realitips of
life, the facts of life which are re-
vealed in {he proocess of growth, in
the process of development of the
country starting from 1047.
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Madam, two Five Year Plans have
already finished and the Third Five
Year Plan is in its mid term. We
took the vow of raising the wealth
of India, Indeed, the national wealth
has been raised to the extent of 42
per cent. But who are the recipients?
Four years earlier, when this question
wag raised, the leader of the House
said that the Government were going
to appoint a committee, That com-
mittee worked for four years and to-
day the report is before us. What
does it portray? How far does it go
to give us satisfaction of the urges
and assurances which had been cxer-
cising our minds so long? Madam,
the picture is dismal. After four
years of analysis, we find a picture
which gives us hardly any satisfac-
tion in regard to what we wanted to

realise. We have not realised what
we wanted. Therefore, it is but
meet that we have to make a

realistic study of the objective fac-
tors. not only psychic but objective
factors, that influence the growth of
the society where  destitution is
allowed to grow in an alarming way
with the accumulation of wealth
credited to a particular sector of the
society, that is always conditioned by
the motive of acquisitiveness and pro-
fit.

Therefore, a country  which is
pledged to democratic socialism, a
country which has taken the vow of
gning forward towards the attainment
of a particular objective, namely, the
disiribution of wealth to the produe-
ers. to the prime producers equitably,
has to take up this work in all ear-
nestness. There the question comes,
how far and whither we go. In the
context of the picture that has been
presenied by the report of the Maha-
lanohiz Committee, I would endorse
this resolution and suggest that we
have to set up a small committee in=
cluding Members of Parliament, so
that we can find out exactly how far
we can carry out the objectives which
we have placed before ur and the
country.

Madam, I endorse the resolution.
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Shrimati Tarkeshwari Sinha: Mr.
Chairman, I appreciate the concern of
the hon. Members which they voiced
on the floor of the House—not very
complimentary to/mc_ of coursc—-that
prohably they would have wanted the
aon, Finance Minister to be here.
The hon,  Finance  Minister would
have been fhere, hatd he not some very
important work’ outside the House.
Therefore, through you, Mr. Chairman,
I would submit tg the Hous=c lc/show
me this Lttle indulgence.

! would  also  like o assure
this House that 1 would try my best
{0 answer some of[ihu points. it is a
fuet that 1 am not in a position to
take a decision on a policy matter—
my scnior colleague has to take it—
but T have been instructed by my

“senior colleague, the Finance Minister,

to espouse the Government's policy.
Within/that policy I would try to meet
some of the points which have been
raiseq by hon. Members.

This is one of thefvery serious
debates which has brought almost all
the sections of the House together.
What does it show? Iy shows that in
thislcountry there has been a genuine
condern about the poverty of the
people. There cannot be twp voices
so far as the poverly of this country
is concerned. Everybody is concern=
ed about this poveriyv. Thercfore, 1
think, hon, Members should not doubt
the bona fides of fthe Government,
that the Government is not concern-
ed about the poverty of the people.
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The government which does not con-
cern itsel! with the._-" economic condi-
ton of the people ' has no right to
exist ang if the government exists by
virtus of majority support of the
people ! that government has to venti-
late the public conscience represented
in the problems facing this country,
namely, the problems of poverty,
ignorance ang backwardness.

One of the leading statesmen said
very rightly that for every dignified
individuai in this world there are
four criteria ang inspirations fn-rr.f"
existence, Human life is not human
life if it does not get food, family
relationship, freedom and friendship.
That is what has been/ described as
the basic inspiration of human exist-
ence. Nobody can doubt it. Human
life, in order to grow angd be dign‘fied,
requires these things. 1t is alwo a
fact that in our country the poverty
angd the miseries of the pcople have
not allowed them to. have a dignified
human existence.

I do not at all doubt the sincerity
and the concern expressed in the
House. My concern is ‘fthe same as of
the other hon. Membets of the House,
but the only point is whether by
forming this committer we. can fulfil
the concern that we have u{cpressed in
the House in so many words, The
appoinment of a committee is not a
new /demand. The demand was first
made by the hon. Member, Shri
Bibhuti Mishra, who is still in the
House, in 1956. In that very Resolu-
tion—the House, of course, adopted a

modified Resolution—the House ac-
cepted the basic philosophy under-
lying this. I would like to guote/the

words of the Resolution which /was
accepted bv the House It reads
thus:—

“Th~ House recommends to the
Government to take appropriate
measures to reduce the disparity
in income prevailing between the
different sections of society in
the country.”
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After that Resolution, some other
Resolutions, were also discussed in
this House. Hon, Members have al-
ready quoted the remarks of the Com-
mittee, called the Mahalanobis Com-
mittee. It took,quite a substantial
time in going through this problem.

Shri D, N, Tiwary: Can you tell us
what steps were taken after the pas-
sing of that Resolution?

Shrimati Tarkeshwari Simha: I
would, if the hon. Member would
bear with me.

The Mahalanobis Commiitce was

appointed primarily in order to go
intg this question, namely, what has
been the distributive pattern of this
incomcl how the income which has
been generated in this country has
flowed into varioug healthy economic
channels. But only the noblest of
intentions jdp not produce results! We
have to understand that there wcere
basic difficultics involved in the whole
analysis of the problem—the gifficul/

ties of not having proper data and
materia] ag their disposal to arrive
at definite conclusions, wvery far-

reaching conclusions, When they have
not bren able to arrive at very defi-
nite conclusions supported by specific
data, it was really difficult for the
Mahalanobis Committeelitself to bring
out certain arguments supporting the
way in which this inequality could
be reduced. There is no question of
having any different opinion so far
as the ineduality is concerned. There
iz inequality in incomes in this coun-
try. The Prime Minister himself re-
marked that!in this country people
live in rags, sleep on the footpath
and do not have two square meals for
days together.  There is' incquality.
But how really to curb that in~quality.
and how to remedy this problem is
really. what is called, the crux of the
problem. This Committep itself has
comn to some of thece conclusions
after quite n 'ong {ime nnd a»fter a lot
of studv. Tt took them four wears.
This, Committee  was appointeg in
1960 ang the report has come before-
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the Parliament only now in 1964. 1t
wustplaccd before the Parliameng only
yesterday. The Committee submitted
Pary I of its report to the Govern-
ment on 26th  February, 1964. The
very’ fact thaj the Committee has
taken such a long time to give even
an analys-is of the situation shows
how difficult is the |problem. Madam,
you will agree with me and the House
will also agree with me that half-
baked conclusions on such important
aspuet;f of the nation's economy and
the nation’s life will not solve the
problem. Half-baked conclusions
would be much more dangerous than
no conclusions at all. In Hindustani,
there is a saying & TR FATTTATR

that is, a persomn who is noy qualified
enough to practis¢c medicine can be
a verv dangerous person to prescribe
medicine, That is exactly what I want
to say without rcally taking away the
serivusness of | the problem. Only by
forming a committee we cannot solve
this problem. Already, the conclu-
sions of this Committee are before
us, They have|indicated certain  re-
marks. which are very serious. that
the inequality has grown because the
distribution of imcome has gone to
certain channels which  are sacially
not equitable and not just. 1 agree
with the House in that. I think, let
us be benefiteq by the remarks of this
Committee and tryv to make a head-
way into this problem.

Apain, Madam, the Monopolies
Commission has been appointed. The
hon. Members; doubted the bona fides
of the Monopolies Commission not in
so many words but certainly they
havg expressed their suspicion that
thi: Monopolies Commission also

would meet the same end. But it is |

primarily for this purpose to see how
the treng of concentration of hvealth
only in a few hands or in a few con-
cerns can be checked and what ways
and means must be taken tol reduce
this concentration of wealth. ‘That is
going to be the function of this Mono-
polies Commission.

Commission will not only function|
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like a bureaucratic civil service de-
partment. That is why it has been
headed by an eminent jurist. It has
been supporteq and supplemented ;[ by
a leading cconomist in the couhtry
and also some of the experts who
have been dealing with company
affairs have been put in this Commis-
sion so that they could provide bene-
fit of their guidance and knowledge
to this Commission. 1 am sure, the
House will excrcise a little patience
so far as the working of this Commis-
is concerneq and I have no
doubt—and I am very pure about it--
that this Commission will come to
some very fruitful conclusions.

Madam, 1 appreciate the concern of
the House ang also the temptation of
people to just going in for short culs
to prosperity because they are so
tempting and so attractive. Tf we can
achieve prosperity through short cuts,
there is nothing like that. Everybody
would likeé tp achieve prosperity
through short cuts. Buy in an econo-
my which was basically unplanned be-
fore, in an economy which was basi-
cally backwarg before, in an economy
which dig not have cven a guiding
line towards the roads of prosperity,
in an economy which did not havelany
technicnl know-how, in an economy
which did not provide any basic strorng
base to planning—when the planning
started. it sta with certain initial
difficulties which are still there in our
planned economy—it is a fact that all
these unplanned economic forces and’
wide profits in a few hands do produce
socially bad results and what the
situation demands. is to really correct
the abuseg which jhave come through
the wrong direction of the private in-
dustrial forces. The House can cer-
tainly demand the Gnvernment to cor-
rect them. For example, mys ‘%
feel that when we ctarted having a
licensing policv and when we had a
deflnite code for giving licences for
the . industrial development ~r  ‘his
country. we should have seen that the
very concentration of licensing should
not go into those hands which may’
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be fictitious and which may have
direction only towards a few mono-
polistic concerns. 1 accept this, that
Government ghould have been more
careful /| when they pioneered the
licensing policy. The licensing policy
itself should have helped in the more
-decentralisation of economic forces
and economic power into the hands of
individuals. Ay that very time they
should have seen that the economic
policy is directed towards not only
concentration pf large-scale industries
but towards large-scale industries be-
ing balanceg by the small-scale in-
dustrics and the moedium-sized indus-
tries. Ang all these industrie; could
be supplementeq not only by the pri-
vate sector but also the cooperative
sector. Of course, I agree with the
remarks of L‘.‘le hon. Mcmbers of  the
House that the cooperative seclor
shou'd have been made effcetive. very,
very effective and af least mare effee-
tive than actually it is today. That
would have heen me of the wavs by
which we could have a distributive
pattern of income .which woulg have
been more healthier. But! todavy  to
talk tha: everything that hag happen-
eq is bad and. therefore, a new com-
mittee should go into that question
because everything that has happen-
ed is notl proper and not right. \}'il! not
do. 1 feel like saying this. After
bathing the baby, the bath water be-
comes soapy and dirty. You want to
throw the bath water; you do not
want to. throw the baby with the bath
water. Let us throw the bath water
but let us really preserve the baby.
By just destroying,the very pattern
of our industria] growth, we just can-
not reach anything. I.would like to
quote here a well-known expert on
socialism. ‘Thic hon. Member, Shri
Bhagawat Jha Azad remarked that I
was doing something else rather than
listening to his speech. 1 wae really
trying to meet some of his arguments.
Even a person like Douglas James
who is supnosed to he one of the lead-
ing experts on socialism, who has been
an adviser to the Britisn Labour
Party as 'me of their brains and who
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has been regardeq one of the leading'
exponents of socialism Ilsays this:

“But where a private firm is not
guilty of any of these abuses, it
shoulg be frankly and fairly re-
cognised that it is a socially valu-
able asset, which contributes to
the life and growth of the com-
munity—as many in areas of un-
employment most ardently feel
when an  efficient private firm
erccts a modern factory and gives
employment to hundreds or thou-
sands. If a private firm, great or
small is technically efficient, com-
petitive ang not restrictive; if i
reinvests a fair proportion of its
profits; if its labour relations and
pay are good; if it cxports ener-
gotically: if its profits are modest
in relation to capital; and if it
contorms actively  wilh  public-
policy on employment and location
of industry: it can fairly claim to
be an asset to society. An intelli-
gent Government......

—-please mark these words—

o niesa should recognise this and
concentrate iy efforls on  en-
suring that firms in the private
seetor do thus conform with pub-
lic needs.”

Now, ecrizinly. the House can ask
the Government that its palicy should
be that all this oprivate initiative
chauld h~e channelised for the public
good, for the public welfarr and for
providing social justice. If the pri-
vate initiative is only diverted for the |
concentration of power, certainly it,
is very improper anq very undesir-’
able, Therefore, Madam, let us not
really be guided by som, dogmas. Let
us realise that only bv passing & Re-
solution like this or only by appoint-
ing 2 committer of Members of Par-
liament, we shall not be able to really
come to some: conclusions which cam
reallv take us to a betier wav of re-
distribution. T would like 1o say here
that so far a: the problem jof redis-
tribution is concerned. T d appre-
ciate the concern of the House that
the problem of redistribution should
be aa much seriously the concern. of
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the Government ag the problem ot
production and growth. Growth in-
cludes social justice. Full employ-
ment and industria] growth imbibe in
itself social justice/ and social justice
can only come through socia] redis-
tribution of the earnings of the com-
munity. 1 do agree, thereforc, that
the social justice has,'to perform as
dominant a role as the growth in the
economic pattern of this country.
Nobody can deny that it is the pri-
mary/duty of the State to ensure re-
sharihg out of the rewards of this eco-
nomy, and to socialise national income,
Socialising national income means not,
expropriating anything from anybody's
hands but to divert the national income
towards more conduecive and justifi-
able social purposes. That is what
Government should do. I agree with
the hon. Members that our pattern
of redistribution has to be healthier
ang it has to undergo a basic healthy
change; and more redistributive impe-
tus shéuld come into the hands of the
State so that socialised redistribution
could be achieveq in this country,

Shri Yashpal Singh: The/ hon.
Deputy Minister should say something
about village indebtedness also

Shrimati Tarkeshwari Sinha: That
includes the very problem of village
indebtedness as well. Village indebt-
edness is not{' a problem in isolation.
After all, why is there this village
indebtedness? It is there because the
eaming capacity of that class of people /
has gone down, and proportionately;
the debt in their hands, because they
have not been able to meet their day-
to-day expenditure with! the income
they have, has gone up.’ For meeting
that problem, we have to break at so
many places. We have to take initia-
tive' at so many places. Economic
poverty is like a vicious circle. If
you want to break at only one point,
you would not succeed., In order to
really have a successful achievement
of going towards this goal, you have
to break this vicious circle at many
points. { rural indebtedness is not
a problem in isolation. It is concern=
ed with the problem of rise in prices.
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It iy concerneg with the economic .
capabilities of the rural sector. It is
concerned with the lack of industrial
base in the rural economy, because
rura] economy is primarily a’rural
economy, and so to say, a very back-
warq rural economy. The individual
produce of individual fields has hard-
ly increased. It may be'a fact that
the total production of agriculture has
increased, but when I go to the vil-
lages, I myself find that individual
produce of-individua] agriculturistg ar
of the individual labourers has not in-
creaseq very much or very satisfac-
torily. That is a fact, and because of
the rise in prices and because he has
to buy §o many things at higher prices,
his ability to conserve savings gets
proportionately reduced. My hon./
friend quoted some figures from the
Reserve Bank to show that rural in-
debtedness was still a very big prob-
lem to solve. There is a/big chunk of
rural indebtedness still' in existence,
and it is necessary that while having
redistribution of income pattern in
this country, it should/not only cover
urban areag but it shoulq also cover
the rura] areas.

13980

But the question is how this inequa~-
lity has to be reduced. Is it to be re-
duced by only making the income
patiern conform to the ratio of 1: 307
So far I have tried to answer the first
part of my hon. friend's resolution
which suggests that a committee
should be appointed. Now, I would
like to deal with the secong part of
his resolution where he makes a pro-
posal that the income pattern should
be on the basis of 1: 30.

In this connection, I would like tc
bring to the notice of the House
the Report of the Taxation Enquiry
Commission of 1954, The question of
fixing a ceiling on personal income on
the basis of a reasonable multiple of
the per capita or per family income
wag considered by this commission,
and the views of the commission on
this subject were as follows, which I
would like to read out for the benefit
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of the House. The commission had
stated:

“It is our view that there
shoulg be a ceiling on net per-
sonal income after tax, which,
generally speaking . .

—mark the words ‘generally speak-

ing'—

“, . .should not exceed ap-
proximately 30 times the prevail-
ing per family income in the
country. We do not suggest that
this is capable of immediate im-
plementation, but we think that it
is important to strive by stages
for its implementation over a
period of time. The accomplish-
ment of this objective cannot
merely be the result of tax
changes, but must be related to an
integrated approach along seve-
ral directions. The most important
phase of this approach would be
an acceleration of the tempo of

economic development and a
widening of employment and pro-
duction  opportunities. Fiscal

policy has an important place in
it, but this is necessarily subject
‘to economic circumstances and
the practical possibility of achiev-
ing it in given time.".

Therefore, I woulg like to stress here
that the Taxation Enquiry Commis-
sion’s recommendations themselves
felt a little bit reserved about re-
commending any one solution to this
problem. I do not deny that they
have suggested that the pattern
shoulg be 1:30. If we could have a
pattern of income on the basis of 1:30,
there is nothing like that, and this
country would be most happy to have
an income pattern on the basis of
1'30. That should be our ultimate
objective. 1 agree to the spirit be-
hind this resolution and say that that
shoulq be our objective. But so far
ag the implementation of that objec-
tive and bringing it into tangible
shape iz concerned, this cannot be
done by one stroke of the pen or by
a magic wand; it has to be orientated
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by a total policy so that by all the
steps that we take, we can more for-
ward smoothly and deflnitely towards
our ambition namely that the inequa-
lity of income between person and
person should be reduced to the
maximum possible extent,

I would not like to criticise any
country, but, for the benefit of hon.
Members, I woulg like to quote here
certain figures from the Soviet Union
which is weddeq to this basic policy
of complete equality,

Shri S. M. Banerjee: Please do ncti,

Shrimati Tarkeshwari Sinha: I
would like fo quote certain figures.
Probably that will benefit some hon.
Members. Perhaps, my hon. friend
might be knowing them already.

Shri S. M. Banerjee: That does not
satisfy us.

Shrimati Tarkeshwari Sinha: I am
sorry that, that does not satisfy my
hon. friend. [ do not know that the
hon, Member is so unsatisfied. How-
ever, If would read out those figures
for my own benefit, so that I may
have the satisfaction of at least mak-
ing my arguments a little ‘lmore con-
vincing that even in a country which
15 committeed to the socialist pattern
and is committed to complete equality
between all individuals, betweer’ man
ang man, and woman ang woman,
they have not been able to reduce the
inequalities completely. The lower
grades of umskilled workers in| the
USSR get a wage of 300 to 500
roubles a month. The salary of a fac-
tory director is often as | much as
10,000 roubles a month or'more. Pro-
bably, the salarieg of scientists and
writers and poets are more. Apart
from the sizable difference§ in wages
and salaries, the USSR has founq it
necessary to make large payments by
way of bonuses and other benefits|io
workers ang managers who make a
special contribution to production.
They have been keeping up this sys-
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tem of incentive to the individual, if
he can add to the production, In fact,
even Mr. Khruschev said the other
day something in support of this. He
supported this idea of payment of
individual incentive and said that in-
dividua] incentives were very neces-
sary for increased healthy production
in the country. I am not bringing in
these figures only to convince hon.
Members of this House of what, Iam
saying but also {p point out that
though our objectives are also the
same, namely to reduce inequality of
income, we have to bear in mind the
fact that in even those couniries
which have been committed to this
policy and have been trying to move
in this direction from long before we
planned, they have not been able to
bring about complete equality of in-
come.

That is why I say that not one solu-
1ion alone can solve this problem. But
there are several ways. Taxation is
one of the ways. I hope my hon.
friends would appreciate that actually
the Finance Minister is sandwiched
between the two. He is like a tongue
living between two sets of teeth. If
one set of teeth comes and hangs cn
the tongue, the tongue is hurt; if the
other set of teeth hangs on the tongue,
then also it is hurt. So, the Finance
Minister's job is not at all an enviable
one. What can the Finance Minister
do? After levying this taxation and
after increasing the estate duty to 83
per cent he is branded as if he has
completely sacrificeq the business in-
contive. Both inside ang outside the
House, people who are in business say
that the Finance Minister has throtil-
ed the business incentive. It is really
painful to hear some hon, Members
saying that the Finance Minister's
taxation policies have supported big
business. I woulqd like to know where
the Finance Minister hag supported
big business. The estate duty has
been enhanced, as I have already
pointed out, to 85 per cent. Even a
socialist economist like Mr. Qwen and
g0 many others have said that taxa-
tion ig one of the best ways to equa~

VAISAKHA 11, 1886 (SAKA)

Disparity in 13984
Income

lise income and to reduce inequality

of income.

So far as direct taxation is concem-
ed, our quantum of taxation is not at
all low. People say that it is the
highest in the world,

Shri Thirumala Rao (Kakinada): It
s the highest in the world.

Shrimati Tarkeshwari Sinha: But I
have my own reservations about that.
However, ] would certainly say that
it is one of the highest in the world
This year's budget has provided spe-
cifically a disincentive to that part of
income which goes and gets blocked
into an unearneq channel. The en~
hancemont of the capital gains tax,
the gift tax and the estate duty has
been done primarily for this purpose.

Then, there are other ways too, such
as providing more social benefits and
amenities. More social benefits means
providing educational facilities, pro-
viding housing facilities| providing
amenities to workers, labourers and
peasants, providing the benefit of
books, providing benefits of transport
and not the least, providing things
cheaply tof that class of population
which suffers.

I am sure that Government have
much to do about this aspect of pro-

viding cheaper things for a |[very
hard-pressed population. The Gov-
crnment are seriously concerned

about the rise in prices and are trying
to do something about it. DBut the
pattern is so complex in its distribu-
tion. Even Shri Asoka
Mchta, when he went into the prob-
that ingquiry,

lem pf foodgrains in
said / about prices that controls
are very good and distribution

by the State is very good in case

we have gof the administrative )
machinery. Wesdo not want to get
bogged down in bureaucratic red-

tape again. We must have a machi-
nery top fulfil the task which is
trusted/ to it. Bureaucratic red-
tape would be horrible for this coun-
try.

en-
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[Shrimati Tarkeshwari Sinha]

Therefore, it is not lack of inten-
tion or lack of honesty on the/ part
of Government if they do not accept
this Resolution. Government are
deeply concerned about these prob-
lems. I would like to assure the
House that j'it is not correct in think-
ing that we are taking matter light-
heartedly.

Of course, hon. Members pointed
out before I started, that as| usual,
Government would ask for the with-
drawal of this Important Resolu-
tion. If I do ask for its withdrawal,
it is because [ do not;’wa-nt to add
this stigma to Parliament or to Gov-
ernment that we have voted down
this Resolution. Therefore, I would
very humbly ask of/the Members of
the House to add dignity to this Re-
solution by withdrawnig it so that
Government's <loor, mind and avenues
may be open ’and we should not be
blamed that we have defeated and
throttled this very significant Re-

solution by voting it down. There-
fore, I would appeal/ to the hon.
Member to withdraw this Resolu-

tion. I assure him again that Govern-
ment appreciate the feeling behind his
Resolution and Government are
seriou.s]y! concerned about it.
st Yo Wo arEa: FTAAT WEZA,

qyqqw & A WA e & wfq
faeid 7@ aw-faare & wmr fomr &,
HTAT. SHZ F7AT § | T W A
qzeat &1 F4F o7 vF g fa=rT qr
far g FW & Wiias fqawar aga st
¥ gy frer 7 Y e A e 2

1ot 39 faey s FEITAT A
ot 397 faar & TAET a8 YT 927
AN qA AG AT

sft Io Ho At  ("zAlT)
geiqaTs G197 ) TEE qrfem A
i |

st Wo Wo gram: FmA AR E f*
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aF 9 9 F1 o dwdt @y |y 97
7z a9 w@r & av 9z 77y &, wifgw
faTmar g #rar & a7 74 & a7 92 @
1, IOFT &AT LT FT a7 & AT g2
WY ATH & 7 IEHT BHAF GEF FT qE
g AT T IWEF AL A 1 T IqAAT
AT AT Y T ALY FEY ) A w4
Z& 1T & St IR AT w5 & nfaw
fagwar =ga =wfuw & 1 @7 T I=iA
qraT & fF g Tw F a9 7 A sAra
&1 H A st 9 AT SvEa 91 fE
s gy 2o ferwfam g er & @0 wro
F1 faowar a7 wafe 929 1t "7 g o
q@gF 1 A &1 A97 (F werAEL"
FHE A1 792 F ey oy & T T2 aq
VAT § IHA A7 FITHT WA ST
wifeq w17 wTET swE 7 a@rfed
fr @z 9% | 397 F oY g7 ™ & R
7z forE > § faodw 20 @
WY 37 " %Er o g R ooafuasrT
T #1 [T 771 0f § A7 v 7w
&1 7002 ) sosdy A g\ 4T o fasnw
7% IfFT 37T IIH FTET | HEAL-
A4 FHE 7 AT AT F 1% WA AT
o1aE AHA T Z A7 & mwmen g
afz 3% 017 fomy o a7 o 3@ Tw
FT AgT I FTAATT &1 TFAT & 1

AT gEeat 7 mieF faawar &
areg ¥ A fa=r o1 g €, sA 0%
AT ATTET LA Ay Afed | e 37
qarat 1 FraifaT $73 F Sy FIA
Tifed 1 o0 S w7 =g T § e
3AFY "I7 "afaw s faar mr =
sfar st # af A oy Fo 7
HTAT FT AT EW, W< AT awaq &
TET7 ATETT | TP 79 faom F FTAT
Aredr &, 2w & mnfow fagear 9217 &
L { O FATE HLAT AR § |
# zq geng i @fan afre ¥, |
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=t wifwic o\ §T@r o ag @dr
EIGEE AR

ot Wt No qrw : T & Afory

¥ g8 9679 &1 zafFa arfoq a7
AR 3 fF qzTaTra F0Er 7 feqrs
FET F frwieT & ol wmw o
a% 397 Friarg F77 7 fawrr @
&1 @ AT 3wy uwfawrr shre
w1 A1 FAgfeT #1 &, 72 o a4 fmr
FOF 10 21 IAR N FIRE A,
g A FIGE g 11 Tat foqiE
W T aw 74 A andt 7] 9w O
At o A =T Y ) oy, A4 0
X aff awaw f5 g9 wewa 7 dn
TTA ® F1% WAwsw § 57§ gow)
afas &3 g o

Shri P. R. Chakraverti: Only one
question before we exercise the right
of vote. Is there any policy of the
Government regulating unearned jn-
comes and windfall profits?

Shrimati Tarkeshwari Sinha: This

year's Budget proposals themselves
have given an indication
of regulating unearned in-

comes, that is income which acecrues
to a person not by his own labour. I
think this is a beginning of the policy.
I woulg like to inform the hon.
Member that in every country it has
happened even in the Scandinavian
countries which are socialist in their
nature and respected, when they
started jndustrial development they
had concentration of wealth in a few
hands, and then through measures of
social justice and equity which they
brought about they have been able to
redistribute the income. Even in
Britain and USA they have been ahle
to redistribute income through social
measures and they are levelling down
the level of unearned income while
increasing the incentive to the in-
dividual to earn income, and thus
they have been able to redistribute,
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I am sure the Government is also

conscious of this fact and would take
all steps, It is not within my compe-
tence to describe all the steps because,
as I said in the beginning, it is an
accumnulation of so many steps which
we have to take simultaneously to
solve this problem, Therefore, I would
say that the hon, Members should
show this little indulgence to Govern-
ment.

Shri U. M, Trivedi: I would like
to know whether the principle which
has been enunciateq by the hon.
Minister will apply also to the un-
carned income of this Government.

Shrimati Tarkeshwari Sinha: I do
not understand. I think the hon.
Member is really taunting and sar=

castic, If he meang that Government
auctions land or takes some rent, I
would point out that there is a funda-
mental difference between an  indi-
vidual and Government. The money

that comes to the Government goes
to the Exchequer and goes back to
the public again.

Mr. Chairman: There are t{wo

amendments to this resolution. I shall
put amendment No. 1 of Shri Yash-
pal Singh to the House.

The amendment was put and
Negatived

Mr. Chairman: Amendment No, 2
by Shri D. S, Patil:

st To fmo aifewm {WWTG‘) :
3 wewa & aifew fomr =1 @ g A
# oft oAt mRERz A afew FAv E )
T T #4T TiAEr 27
Mr. Chairman: Has he the leave of

the House to withdraw his amend-
ment?

Hon. Members: Yes,

The amendment was, by leave,
withdrawn

1n



Resolution re:

13989

Mr. Chairman: Is he withdrawing
his resolution?

Shri B. P, Yadava: Yes.

Mrx. Chairman: Does he have the
leave of the House to withdraw his
resolution?

Some Hon. Members: Yes.

The resolution was, by leave, with=
drawn.

16,40 hrs.
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Y fargea< s (Arar)
wgrg, & freafafag wema aw a0
g1

“or mar Fr o1g A @ fw

forerr et Tediw Afa & &1

TeaHt o7 fa=rT < /YT wrm

T Frerr afuat & g aeqae

TIAFT AWML F74 147 3IT FI47-

fet #2% & fam smfas mataEa

F1 garT ot 27 F foam gz FEet

#1 a3 afwfa frasx & s
16.41 hrs,

[SHRiMATI RENU CHAKRAVARTTY in the
Chair]

gaF @4 A1 X WA T2 AWIT AT
qm FIAT 3’ £

vqgz Azt &1 0w afafy &
o 7 ‘foert A’ &7 g9 fRar
arr 1"
iy =0 gFST ®1 3@ A F ATHA
T AT fae & M7 FIWN &
aufegd far &1 33 § @ FIET FTOT
7z & fr aigrr AYC ¥ AT ETFTT
F1 v foreat &1 M7 = &, A7 fanear
F7 wgeaqer e ser 97 oA
N7 fam sy srfed sw wmag ¥ Aif
fratror @ faadt sreear 1@ sfgn
o 37 ¥ gfr awr® fas © ) WA
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g wfed, ST gw WA g §
az @dY ¥ f gq wva = fovr Py
1 7T Sgq F1 € A TWE AT &
it fol gt ama wé I8 W Ew
a1 & f gt a7 gardy FAvw aear
# forem & wfa ouer ot oifeer @ o
efrere fear § 1 fww o8 fafa ad
gz ¢ fF Lo adt & a7 =g avwe
T %8 A1 &7 WAy fway fis fmer ¥
nT W IH FT FY AT g1 77 W7
AW gEx g g fFewag e m
fF @ graT 9w TR0 91 aq
RETeRT T F agf § a9 geze #
ST & qEg F A AT ZE q1
3T W Tz aq 7@y A4 fw @ # oaw
qIAT 70 fF T T Tw F) A |
79 7 gEAq 1 27 2 &1 37 fomar
TR gurt diwAr 8, pary gfeewior
21 @z 72 g v a7 g fr faa St
TR W IR IWF ATA T q O
foar & @ wofy; &, s=4) =8
27 Foww A
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Tz &% wewd &1 AT @ fE T
v aql ¥ o wir 7% £ Afaar Y
qigor FY § W wewEqr fAoig
fag & SfFT foen & #vda W oowdy
mit aF #15 Af aifor 38 8 8,
gqoar #1§ gfesin frar 7 faar ¢
o R T weweEar g oawar §,
Fifa &1 war g1 g&ar g, afsd fowr
F gg ¥ fif7 £ fo7dr gorzar &,
fogar wamm &, ragmar &7 fomr
FAT &, UF wEW &7 fqaa1 wwE 2,
Fav wEgd: fodt 77 dx 7 A E
w1 a7 gw ww g & fr faafqat
7 wa=g &, forgr &1 @@ PredAr o
7N &, W W wETws naAr F1 oA
Z, ST wraAr FAAT AT oy T
Z o sy faatm & e oS
faest =nfeq, s @9eq @ifzgm, 9@
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grze €fzd, Ja1 v afgd, fa=ne
F1 940 ereear sifed, 98 89 & TEN
# 1 s ST AT F A1 97 A
1% & #0 g4 & AW 97 q9F AT
g o wfa & A9 a7 @nE g
FAY FATAT ¥ AH T HAST FIAT 2,
Y A1 et @l a1 51 A §7
LT ZIAT @, W qZ AT AT I9
giar # fx gl aidr o wmfaa
T (e¥e ¥ AT AT 7%, TA) H A7
I TE E

/E‘mmﬁrma‘ﬁgnn EUEBELIE
& wrior W affeafan s g€
ITAT gV g% AL F A TF AR
@ FT gF § AT THTT AT @A
qUETE WY gATY WAd wEr £ 99
FaenAl & Aqag W A1 A1 gfewin
a1 giAT =rfEr AR WY gwre Aaa
BT A0 TE AT £ 1 WY ene &
TaF1 g4 ¥ 977 717 ag & % afz
g zaa aqt W wsg foear 1 71§
e Aifq fmaifer &1 &8 9 99
& WTHIT 9T 79 WA I F (AR AT
gafadt #r foear &1 Faem T A
HEA 214 A FEIITU gHIN OF AGT
fees o farfad a0 | g Zfezwtar
farfad 217 7 dv gfta qg Anagd
g 2 fr 38 & 1 g A fet
fY g & At vE A qF =G ) 96
¥ aff guam g | Afe7 g9 o4l
afmndl q1d & wwdl & far gT Iy
& AOPORT FT FAT AT AT/ T
ST T gfeegror 7 g1 A 3T FfTAET
weAt & Sy AR A& & AT B
uF g&T wy sfafer T g a1 ae
@ g Tgwd & I
afaFrdt W @ o™ & )
gara St oft i geng, i s
¥ wfr gfeewtor &Y, o +f sfafw &,
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Tz uF AT £ g wifegr | ofE=
TGUT & WA F & § FGA F7 AE
wrea § 1 ot FTEfrd ¥ s § a=a
T B, FHT AT F €T H G A
& ®f fagrdr & &0 # g7 &, A
AT qTTT & e ¥ & A=
&, @ zfew s & faaeht Fww A
graa § = woA # fely adt w
&7 § wiua § w6 Afer adt & =9
WAy ol g W oew § AT
8 FfT qEewTT FET WA § W
it fmrd ¥ wv ¥ "wa § | wg Tl
Faz feafa 2 f5 o feafe & om0
aifeafaat #1 qaaem F# F g@
F 3w FomT #7 oAt W W A
T FIETL #1 ATy wfa @ S
21 3@ & it fafww awr § 97
7l it i 9= fawea wafedt &1
HHTAAT FI4 § o Ay & | ag feafa
a€r gulage & 1 ag adt o= 1 &
2 % 27 weeagt fawa 1 Al <17
&1 egTr A21 ) g4 foy #7 og wrams
Tuar fe w6 F An § 097 AFew
I F€ Y IW wEAYO AweqT #Y 6T
FUTTT T WTFST F7 |

&Y W 9EN T AT W UEe I
o #F 79t =+t fF gury A ¥ fagew
# safout gew ot o & forg &
forr Tt ot R ft FamaT T
ore Tw ¥ ¥g oW ¥ oy o wEQ-
T #1 AT H UF ATEATHE THAT
afafa ot afsa # #% | =fufa & @
me gga woAr foe T & 8, afsw
Tz T FT gEA 1 3@ gn fF oend
as w7 7@ afwfa v fawrfwr
¥ gvay H wow #1 wa fafeea &
fear & = aiufa o7 fawf &
qarfas ®1§ FH IS AT GT AT aAWC
&, 9 wTHT At T 9w afafa w faar-
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[+ fadee war)

feat & @ # et e o= adF wg=n
2 a1 #1E Faw #7 57 AT £ ) fA=y
frem afafy & fawfed aga wea-
qur &, fee ST waEe T, §IET
FAAT FT " qT qyar afdoafagt w1
fedt wa ¥ AFTen s @ A
U 7 E T F ¥ Ford wrf wfarfa
wfe w7 ¥ & 1 3maT RO o & waes
qHY AT ATAT Y, A I W AT WA
&, o< fpe fa=me 77 ¥ 9wy s ST
g | W TF gEdr qwerd g gy A
& 1 %7 T TEAYOT WA FV TAT
# oty 9 ¥ frowa w0 Fwg wd
gia & fr gw o famior & wew1,
ot gfaaed awamd, Svew T A
oI FT AR FT RTT F E IH
1 Ty F Fiferw w79 €1 9 feafa
aft g@3 T

/mﬁmﬁ&mﬂ?mrm
f& s & sfqam a1 Emr w2
aqt & q7¢ 39 W F 9% AT IF 71 A
¥ gas gafaqi ¥ fay wffami o
frges femm &Y g sgaeqn 4T 0
T Faw 3w ¥ fay mft a5 #1% F7d-
wx fauifeg <& faan man afes wafes
farer & mvaeg ¥ AHTC X FE o
e o= 78 fAatfa 1 forsfaemem
ferear & forlr o s arfser faar
foa ¥ weae 210 TaTFO 4 | T
ST ¥ wreains faar & fady o o
qTaNT #7754 far mar, 5| & wa
o Faiferme @, Sfew smates fae
¥ @y § q a1 aeETT 7 s A
fautfee & & smawr &1 75w far
srafas faem gordy ofsas & A6
fermr &, @ afrrdy forer & wafa
7T &, gt foen & ogfa o7 &),
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swaa fra & q@fa a3 g1, AEE
qfga o< &Y, fee qafa 93 gard faer
g, gad wray #§ #rd fafeed gfewtn
RGN

16.49 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

99 g® 9ed §, W7 ®faym # gme
arrfet w77 1w ¥ wfag four
a1 2, (% g w9 # =g anarfss e
4T, A1 9 7% 7w e £ Aifg Tz
T FTd AT A AmiEi #,
2 97 WA g oar adw =7, fae
F TR ATIA EF q91F A4 79 &, 7
T ARIfAF AT NGET qTGF A F
a e & femgw e
LG A A AR 2 faarat
¥ s dw ¥ zw  w afeEw
A K UL R, A T AVE 0 A(AST
{1 S 1 W gAeT fFamgt @ foaw &
7= & wif gfaar @ ¥ oTE &
S FRE F 3AH 7o fea T 71w
Fzr qgrd 1 &2 Afaar 7€ 2, T AW
% gfaar & ) sH% TT TW FEA 2
fw wia & w@ fagdl 77 wafas ==
W fagmt % sfagicn 7T #w
5uE faws, grw qrad w¥ fafas
arfaq ¥ a7 W7 HY 957 9T @ |
FIT 7 §iT AT AL EATAT FAE |
Afau g9 "vaed § 797 fAggq € fw
A ¥ § grafas fasm € uw g
q3fT g |Ifem | w7 weTT AW
2 fF wafas == 71 5 ggiq & ¥4
afdes & ar oy A oA w) ogfy =,
AT FEIT aeadl § e ARt &
T 41 9Bty wdfaw & & W A
# I & T qrafaw foen a1 arav
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gmr wfgn, 9T wIET AE A9
F7d) & f@ Mt ot @) A faer
Fataw faar @fa & a1 wi ada Tal
AF g1 "R A8 v@r wWigy, @gi q
A 39 7F7 F A T @T q
arfge | afwa 5@ avag ¥ 7.8 fafea
Afa /&1 & | FIT gH AL IAH ¢ ;W
¥ q¢ A9 aF 4 Il & (A0 OF THET
%) forar ggfa @F] 7 &, a7 &W SHE
17 QAT F WrYTT 97 AN &1 faar
N5 fAT AFT wAA FTAFAE | AT GG
faardf g1, 92 =z g4 afgarT 1 &
ar W@ ofr=T &1 g, 394 AfeE
fegfa 41 o g1, T 32 fFeT a7 91
g1, =g Iz FH| 91T 7 AT AT g,
|TE SEET F ) T L, ;AT ZH IHE(
qr qr F Ar gH E&) qmr F) foen
1 w3 &7 Aifew | g6 TT=
meafes fowr & @ o faardt 5=g
wfaq &1 % Eefaga oot F 9=
wwA & | A AT AF AT FATER
&1 AFF AT AT TF F€@T 3T H
TAAT FHT A2l g TEAT | WHI AF
T F TAAT W g9aA & gsfd &
St W7 faea geT AL A AFT B
Az A&Y T % T AFT R A HIAE
#) DT gurt G @ § gAR g9
FTAY ZW TEA S AEE AT HA AT
a7 faan & 1§ qfrarr sact fear §
Zar W ¥ AT wgoay § da fin

® J myrewy | F407 FRgT 9T | WTGT #)
gREqr &, 94 %) gAE@T #, AU FT
auegr £ 1 afdw @ w9 & mEAqw
T T §—41 TFA & B S wvw
) gar<d e F) qanAr g, fr g
o % Py o7 P e g mar 1
2 ¥ QY oft 20 § ot w7 AT ¢ fE
TTEAT Ay AvEAl sl ¥ ¥, FWH
£YCF AT a7 & Wiy gfe & fodf

a1 qcdt T & wew T # 39

&4 ) & ot Prare A1 gfee & 9ot
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a1 Fradt k) #§ 7w v, AW 39
a1 Fi 75 9 § o gfar A fret
fasfag 3o & S & wfes, armfas
ar wa Ffeeai & g Tl F oW
fagar w1 afrom ¢ f fiw faw @7
¥ it #1 Sfafsn §g am aaemwt
@ w7 fam forsr g & 1 g A9 &
W & FmTfaE AT wfes & F
A SAA FAT & AT UwAT H FH
o @ | g fafas T & 77w s i
m?ﬂ&iarg;eﬁgfﬁﬂ‘l
Ffard) s 97 T gfer & A

o | gAfeT afz gw arEw e RO H
g wfex &1 faow g, T o
faw samms & fF T o wfee ot
arifsr fasma ¥ ¥z § gow g7 5
7 fau &1 3/ sz8 35mT A0A, AN
T 3@ #3941 7% g g & fw
forer & weaeq ¥ @egTT HOUAY TS
Ay faifrg 73 1 A7 v @ @
fezrr ¥ AwAQT AT R K7 FFA
Y AT o go So MHo A3 T TEAF
"TAETET G e g TEE EE A

T £

“Education must be part of
general Government policy, and
so it cannot help having a peli-
tical aspect. It is a powerful
meang of social change; and as
soon ag the people of the coun-
try realise that, the work of edu-
cation . becomes surrounded with
an atmosphere which is different
from the atmosphere surrounding
it in an independent state.”

= JaF ¥ T 9T A a9 fEenT &
arq m # f fed) ot 2w aeq
faverr meaedt Aifa & faioor # et
wf5me e g1 o & fE P g
are. fowr &, gfae 33§ I A
e & 7w w gax Afewre o 3] O
&1 OF, frafr # & Y & 76 W
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[+ fargea= warg)

F fao faaq g1 s g fF wewaa
& * frar & A.fF & qvaed ¥ g9 4w
gafaq wez gwor 48 ¥ ¢ 5 o
ant & ¢4 ¥ wE qF F 09rer i
q{EE A9T W) & F a9 ALY Wred #
fegaram ar a9 & @y ¥ war
A | AT QET @17 F AR W
Aiw F fagivd # Ea @y s 99
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The Lok Sabha then adjourned  till
Eleven of the Clock on Monday, May
4, 1964/Vaisakha 14, 1886 (Saka).
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